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Role of Legislature in Emergency 

SPEAKER HUKAM SINGH'S ADDRESS 

TO PRESIDING OFFICERS 

[The Twenty-eighth Conference of 

Presiding Officers of Legislative 

Bodies in India was held at Chandi-

garh for two days on February 10 and 
11 this year, with Sardar Hukam 
Singh, Speaker of Lok Sabha, in the 
Chair. We give below excerpts of 

the more important portions from the 
Chairman's address on the opening 
day· of the Conference.-Editor.] 

Friends, 

I deem it a pleasure and privilege to 
welcome you here this morning. This 
Conference of ours is an institution of 
over forty years' standing anti many dis-
tinguished men have presided at its 
meetings. As I take the chair today, 
I am deeply conscious of the great 
honour and the responsibility that have 
fallen upon my shoulders but, with your 
indulgence and kind co-operation, I have 
every hope that our deliberations would 
be fruitful and instructive and you would 
carry back happy memories. 

Where we are gathered to-day-
Chandigarh-is more than a mere city 

in mortar and stone. It is a tribute to 
the forward-looking spirit of man, his 

bold imagination, and his genius for 

synthesis. Above all, it represents the 
spirit of modem India which has its 
roots buried in the past but Ciiraws its 
sustenance also from the living waters 
of the present; which makes the best of 
every vicissitude and phoenix-like rises 
every time, even from its ashes, young 
and vigorous. What is more symbolic 
than that we should be meeting here in 
this hour of national emergency? 

TEYPLES OF DEMOCRACY 

The British Parliament in the modern 
world has been called the "Mother of 
Parliaments". This description em-
phasises the historical origin. of Parlia-
ment and its development over the cen-
turies in Great Britain and the spread of 
that concept to other countries. There 
is another aspect from which the con-
cept of Parliament can be viewed and 
this aspect should appeal to Indian sen-
timent and history. Parliament 

ptar e~ ~ ~e cr e - ~ ~ ~ 4er  
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temple. In the ancient Greek demo· 
cracy, where the number of people was 
small, they all assembled in the market 
place. With the growth of big cities 
and population. it became necessary to 
have a representative assembly. Our 
Constitution provides: "WE, THE 
PEOPLE OF INDIA, having solemnly 
resolved to constitute India into 
a SOVEREIGN DEMOCRATIC 
REPUBLIC ............ do HEREBY 
ADOPT, ENACT AND GIVE TO 
OURSELVES THIS CONSTITU-
TION." This preamble adopts the 
concept of the sovereignty of the people. 

Parliament is based on the faith. 
Vox populi vox dei (The voice of the 
people is the voice of God). It is the 
representatives of the people in their 
sovereign capacity that assemble in the 
Chamber of Parliament and there con-
duct their deliberations. As Burke put 
it, the duty of a_Member is first to his 
conscience, thenl to his country, and last 
t9 his constituency. The emphasis in 
the discharge of duties is on conscience 
-that is, to discharge one's duties ac-
cording to one's own concept and not 
for any selfish or parochial ends. These 
~ re e e  when they assemble in 
Parliament or in any Assembly have a 
power which they do not possess, nor 
can they effectively discharge if they 
were to assemble, say, in a public hall. 
When they assemble in .Parliament, the 
atmosphere is in some sense of the word 
charged with sanctity and solemnity. 
Parliament is presided over by one of 
its members and all the members look 
to him to conduct  the business of Parlia-
ment according to rules and with abso-
lute impartiality. It is that confidence 
of the members in the Speaker which 
increases his effectiveness and his capa-
city to discharge his duties properly. 
He is the symbol of the sovereignty of 
the House and all members bow to him 

and. pay their proper respects to him. 
Decorum has to be maintained and 
debate has to be conducted -according 
to the rules. No unwarranted _ asper-
sions have to be cast and the rules of 
debate must not be transgressed and, 
where they are so transgressed, the 
Speaker is there to call the members to 
attention. 
The concept of contempt of Parlia-
ment has been evolved in order to em-
phasise its dignity and absolute faith 
that although :rarliaII\ent juqges the 
matter e~, it will do so with impar-
tiality and fairness. Debates have to be 
orderly, based on a proper motion, and 
opinion is ascertained by members ris-
ing in their seats or on a \livision. A 
minimum number of members has to 
be present so that the House can con-
duct its business. 

All these rules have evolved over a 
long period and have now become 
crystallised as established parliamentary 
procedure. The broad concepts of the 
sovereignty of the House, its power to 
punish for contempt, its rules which 
provide for orderly business and the 
emphasis that that business should be 
conducted with decorum, all go to show 
that it would be correct to say that 
Parliament 6r an Assembly is a modern 
temple. If that concept is ingrained in 
the minds of people and the legislators, 
Parliament as a whole will rise to a 
higher stature in the minds of the people 
and the functioning of Parliament would 
be more effective and its proceedings 
will command great respect and Parlia-
ments and Assemblies will be not so 
much the citadels, as it is often said, 
but temples where people enter upon 
the business-to Whatever faith they 
belong-in a  prayerful mood and with 
a view to discharge the heavy responsi-
bilities that have been ~  upon them 
by the e ~ ~, -
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NEW CHALLENGE 

The orderly manner in which vast 
numbers of the population went to the 
polls at the last ewctions and the sw;ft-
ness with which it was all gone through 
demonstrated once more the maturity 
of our people and their faith in the 
democratic way of life. Even more 
than this, for the last one decade we 
have been concerned with the experiM 
ment of achieving through the demo-
cr~ c apparatus large-scale economic 
advancement and in this we have met 
with a measure of success. To-day 
democracy is facing a new challenge in 
the country in the form of external 
threat to her security. It is a new kind 
of experience and, if I may say so, a 
chastening experience for us, and much 
depends upon how we are able to meet 
this challenge successfully. 

SPECIAL BURDENS ON LEGISLATURE IN 

EMERGENCY 

In this context of national emerM 
gency new burdens and special  obli-
gations fall upon the Legislatures in 
the country and they have to get ori-
ented to the needs of the occasion. 
Political freedom is the foundation of 
all other freedoms, and when this is 
threatened a grave situation arises. In 
that hour there can be no room for 
anything that divides people. I am glad 
that there is awareness of this in the 
Parliament and I am sure the same 
position obtains in the State Legis-
latures also. Legislators are expected ~ 

function with a high sense of responsI-
bility and it is their duty to impose upon 
themselves a voluntary restraint and not 
say or do things within the Legislature 
or outside which are prejudicial to the 
national interest or affect public morale 
adversely. The attitude should be one 
of co-operation in aU ~ e ways and 
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the proceedings within the Legi.:;lature 
should reflect the high seriousness of 
national purpose. 
Legislatures, I said,. are the 'temples 

of democracy' where the chosen repre-
sentatives of the people arrive at deci-
sions and approve policies after full, and 
free discussion. In the face of natlonal 
danger there has been a spontaneolis 
drawing together. of ~e people, ~  
emotional gathenng up, of the ktnd 
never witnessed before. It is the duty of 
the Legislature to avail of this oppor-
tunity to consolidate this unity and 
forge enduring bonds. In this task the 
legislators have a vita \ part to ~y. 
They are the leaders 01 the commuDlty 
and they should, therefore, set the pace 
for others to follow. In their word 
and deed they should be a source of 
inspiration to others .around theD?' 
They should explain policies and e~
sions approved by Parhament and LegIS-
latures to the people, to the common 
man and strive to enlist their sympathy 
and' active co-operation with the admI-
nistration. 
PROCEDURAL DEVELOPMENTS IN PARLIA-

MENT 

I shall first give an account of some of 
the main procedural and other d.evelop-
ments in our Parliament, particularly 
Lok Sabha, since we met Jast, before I 
refer to some of the special steps taken 
in the context of the emergency. 
Convention re: Adjournment Motions 
You all know the importance of cor-

rect conventions in the functioning of 
Legislatures. Last year when the new 
Lok Sabha met, I suggested to the 
House that a convention might be e~

blished that no adjournment motion 
might be moved on the day when the 
President addressed the Houses of Par-
liament. A sanctity attaches to the 
Address by the Head of the State and I 
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felt it was only proper that the sitting 
on the day of the President's Address 
should be confined to transacting only 
formal business and no controversial 
matters should be entered into. The 
House approved of the suggestion and 
it was agreed that the adjournment mo-
tions tabled might be taken up on the 
next day. 

1 also called a meeting of the leaders 
and representatives of various Groups 
and informed them that henceforth I 
would try to ~e of all the Calling 
Attention Notices on the same day on 
which they were tabled. The result has 
been that the members have begun to 
achieve their objective by resort to Cal-
ling Attention Notices more often, and 
the number of unnecessary notices of 
Adjournment Motion has gone down. 

No Speec1{ on Motion for election 01 
Dy. Speaker 

Another point worth mentioning 
arose at the time of choosing the Deputy 
Speaker. Four motions for choosing the 
Deputy Speaker had been tabled and 
all of them were moved. After moving 
one of the motions a member submitted 
that though the rules regarding the 
motions for choosing the Speaker and 
the Deputy Speaker did not make pro-
vision for members to speak on the 
motions, he might be permitted to avail 
himself of the general right of members 
to speak on a motion as he wanted to 
explain why the Opposition had pro-
posed their own candidate. Thereupon 
I ruled that as specific rules had been 
laid down for. choosing the Speaker and 
the Deputy Speaker, such motions were 
treated as distinct from motions in gene-
ral and therefore the members could 
DOt Dlake any speech at that stage. 
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No-expenditure Certificate 

In case of a Bill where there appears 
to be a doubt that, if enacted, it would 
involve expenditure from the Consoli-
dated Fund of India, we have recently 
started a practice of asking the Minis-
tries concerned either to forward the 
financial memorandum and obtain re-
commendation of the President, or in 
the alternative to furnish a 'No-expen-
diture Certificate'. 'No-expenditure 
Certificates' have been furnished by the 
Ministries in some cases. 

Procedure in Suspensions of Members 

Rules of Procedure of Lok Sabha 
provide that when a member who dis-
regards the authority of the Chair or 
abuses the rules of the House by per-
sistently and wilfully obstructing the 
business thereof is named bv the Spea-
ker, he shall forthwith put the question 
that the member be suspended from 
the service of the House for a period 
not exceeding the remainder of the ses-
sion. During the Second Session of 
Third Lok Sabha when a motion for 
suspension of a member had been 
moved, another member sought to move 
an amendment to reduce the period of 
suspen!;ion. I then ruled that no amend-
ment to the motion could be moved. If 
the House so desired, the suspension 
could be terminated on a separate 
motion moved in that behalf and adopt-
ed by the House. 

Points of Order 

Under the Rules of Procedure of Lok 
Sabha a point of order shall relate to 
the interpretation or enforcement of the 
rules or such articles of the Constitution 
as regulate the business ?f the ~ ~ 
and shall raise a question which 15 
within the cognizance of the Speaker. 
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The rules specifically provide that a 
member shall not raise a point of order 
to ask for information or to explain ·the 
position or which may be hypothetical. 

It is a well-settled practice that on a 
point of order being raised, the member 
who is on his feet must give way. A 
point of order is thus an extraordinary 
process which, when raised, has the 
effect of suspending the proceedings be-
fore the House. The test whether a point 
raised is a point of order or not is not 
whether the Chair can give any relief 
but whether it involves an interpretation 
of the Rules, Directions or the various 
provisions of the Constitution which re-
gulate the business of the House and 
whether it raises a point which the Chair 
can decide. 

Abuse of right by Members 
My experience about the use to which 

the procedure for raising points of 
order is usually put is not a happy one. 
Every day points are raised by members 
which are no points of order at all but 
are intended either merely to seek in-
formation from the Government or for 
placing before the House the member's 
own views, or his observations or com-
ments on what the Minister or other 
member has said. Sometimes points of 
order are raised during the course of 
a speech of a member, or when a busi-
ness has just finished and before the 
next one has been taken up, and some-
times points of order are not related to 
the business before the House. An 
analysis of points of order raised by 
members during the last three sessions 
of Lok Sabha shows that out of about 
316 so-called points of order raised by 
members, as many as 280 were frivolous 
and it was in respect of 36 only that the 
Chair was required to make some obser-
vations. 

I feel that it is necessary to put some 
check on this growing tendency .on the 
part of members to unnecessarily inter-
rupt the proceedings by having their say 
in the guise of raising points of order. 
This can be checked in the following 
ways: 

, 

(i) No point of order may be 
allowed to be raised during the course 
of a speech of a member, and if a 
member has a point of order he may 
be required to state it immediately at 
the end of the speech; 

(ii) If the Chair has ruled out 
three so-called points of order of a 
member consecutively as being frivo-
lous, the member should not be 
allowed to formulate a new point ot 
order orally for a period-say a week, 
or such a member should be required 
to submit in writing the point which 
he wishes to raise and allowed to 
raise it only after the Chair has granted 
him permission to raise the same; 

(iii) The Rules of Procedure may 
be suitably amended and a provision 
made that if the Chair, having know-
ledge of the past conduct of a mem-
ber, feels satisfied that the member 
would not be raising any point of 
order but only unnecessarily obstruct-
ing the proceedings, he may, in his 
discretion, refuse to allow. the mem-
ber to interrupt, though the ostensi-
ble excuse put forward may be the 
raising of a point of order. But this 
requires detailed discussion and 
deliberation as there may be a durer-
ence of opinion on this. 

InJerruptions in House 
Apart from raising frivolous points of 

order, there is a tendency on the part of 
certain members to indulge in a 50rt 
of running commentary when Ministen 
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are speaking. So far as interruptions are 
coi1eemed, our practice in Lok Sabha is 
that a men1ber may interrupt another 
member if the member in possession of 
the House is willing to give way. The 
Chair cannot, however, force the melT.-
ber on his feet to give way. As a mat-
ter of principle, an occasional inter-
ruption correcting a mistake in a state-
ment made by a member may be allow-
ed but frequent interruptions are de-
precated as they tend to prevent the 
member in possession of the House 
from exercising his right of addressing 
the. House. If a member wants to make 
a personal explanation in the middle of 
a 'speech of another member, he can do 
so only where the member making the 
speech gives way. If the member does 
not give way, then the member who 
wishes to make a personal explanation 
must .wait i"ltlltiI .the me~ er who is 
speakmg liasfimshed hIS speech and 
then he should seek the permission of 
the Chair to make a personal expla-
nation. 

In' order to check unnecessary and 
frequent interruptions I think we might 
in' the first instance appeal to the mem-
bers to refrain from doing so. If the 
appeal has no 'effect on a member, the 
Chair should hold that he is guilty of 
obstructing the proceedings of the House 
which amounted to disorderly conduct 
and enforce tbe provisions laid down in 
the'rules. 

Need for Decorum 

For the proper functioning of parlia-
mentary democracy it is very necessary 
that not only the members conduct 
themselves in the House in proper 
manner but also the freedom of speech 
guaranteed by the Constitution is not 
misused. I have nonced that some 
members while speaking raise their 

hands or point their fiqgers, or shout at 
the top of their voice. Such gestures and 
behaviour give rise to counter-gestures 
and shouting from other members, and 
this gives the appearance of disorder 
and affects the dignity of the proceed-
ings and decorum in the House. ~ 
is highly undesirable and I have lDl-

pressed upon members to desist from 
such tendencies. 

Extended Activities 0/ PAC 

Examination of Finance Accounts.-
The Public Accounts Committee at the 
Centte had so fat been limiting their 
activities mainly to the examination of 
Appropriation Accounts of the Govern-
ment of India. The Rules of Proce-
dure and Conduct of Business in Lok 
Sabha have, however, provided for the 
examination of the annual Finance 
Accounts of the Government of India 
also. It had not been possible for the 
Public Accounts Committee to take up 
this work in the past mainly because 
the compilation of these accounts had 
been considerably in arrears. These 
aTrears have since been cleared and the 
Public Accounts Committee for the first 
time this year has undertaken the sys-
tematic examination of the Finance 
Accounts of the Government of India. 
This includes important items, such as 
revenue poSition, debt position, foreign 
aid, and loans and advances by the 
Central Government etc. This' exami-
natiOn also includes a detailed scrutiny 
of the revenue receipts of the Union. 

I need hardly stress the importance 
of this aspect of the work of the PubUc 
Accounts Committee, as it will enable 
the Committee to have an cftective 
check on the assessment, collection and 
correct allocation of revenues. It wlll 
also assist the Government in ensuring 
that any loopholes in the prompt and 
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adequate recovery of the dues are 
brought to light and plugged. 

Financial Review of Public Under-
takings.-The Public Accounts Commit-
tee have also examined the Financial 
Review of the selected Public Under-
takings etc. given by the Comptroller 
and Auditor General in his Audit Re-
port (Civil), 1962 and would be pre-
senting a separate report on that alsD. 
These would be the first results of the 
extended activities of the Committee in 
r~  times. 

Scope of Functions of C&AG.-As 
you are no doubt aware, certain con-
flicting opinions had been expressed in 
the recent past about the powers and 
functions of the Comptroller & Auditor 
General of India and the procedure 
adopted by him in auditing and report-
ing on the accounts of Government. 
The matter was raised in the Parliament 
also. In order that there should be a 
clear appreciation of the scope of func-
tions of this important constitutional 
authority, the Committee examined tne 
matter in detail and have made their 
recommendations in their Fourth Report 
presented last December. 

Tours by Parliamentary t!ommittees 

The question of tours of Parliament 
ary Committees comes before me from 
time to time and I am sure similar ques-
tions must be coming up before the Pre-
siding Officers 0; the States also. I 
have been thinking on this matter whO-
ther such tours should be undertaken 
by the Parliamentary Committees and if 
so, whether there is need to lay down 
any  principles which should govern this 
matter. 

So far as the Central Assembly was 
concerned, no Parliamentary Com-

633 (e) ~. 
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mittee ever undertook a tour. When 
the provisional Parliament and later 
the Lok Sabha came into being. some 
members of the Committee on Esti-
mates, which was established for the 
first time in 1950, and the Public Ac-
counts Committee were permitted oc-
casionally to make a study of a project 
or undertaking on the spot with definite 
indications as to the matters which they 
had to look into, and to report their 
observations to the Committee. Gradu-
ally this convention was extended and 
the whole Committee began to under· 
take tours to acquaint themselves with 
the working of projects, undertakings, 
offices and institutions outside Delhi. 
Sometimes these study tours arise 
directly as a result of the matter 
under the investigation of the Commit· 
tees. But generally such tours are 
undertaken by the Committees to ac-
quaint themselves with the working of 
the institutions, undertakings etc. in the 
particular area which they visit. Such 
tours have also increased in number and 
the Estimates Committee and the Pub-
lic Accounts Committee have been by 
convention undertaking such tours by 
their own resolutions. The matter does 
not come up before the Speaker for his 
permission before these two Committees 
undertake tours. 

So far as tours of the Select Com-
mittees and other Parliamentary Com-
mittees are concerned, they have been 
very rare, almost nil. In those rare 
cases when they feel the need to go, the 
Committees ask for the permission of 
the Speaker, specifying the reasons, 
before they undertake the tour. 

I have looked into the practice in the 
U.K. There the Standing Committees 
on Bills or the Public Accounts Com-
mittee do not undertake any tours. The 
Estimates Committee too do not under-
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take any tour to study on the spot the 
organisations which they are examining 
for the time being. The sub-Com-
mittees of the Estimates Committee may, 
however, be given power to adjourn 
from place to place. The sub-Commit-
tees would not normally visit Central 
Offices of Ministries but may visit out·· 
Itations with specified terms of refer-
ence. 

In India a e r r~ seems to have 
. been m~ from the practice prevalent 
in the U.K. so far as the Estimates Com-
mittee and the Public Accounts Com-
mittee are concerned, on the ground 
that India was a vast country and the 
Committees, in order to be able to do 
full justice to their work in the begin-
ning when members were quite new 
to the work onuch Parliamentary Com-
mittees, should see the working of the 
projects and institutions before they 
commented upon them. 

When this matter came up before the 
late Speaker Shri G. V. Mavalankar in 
1955, he issued a direction that sittings 
of a Committee or a sub-Committee, 
whether formal or informal, . should 
invariably be held within the precincts 
of the Parliament House, and if 
for any reason it became neces-
sary to hold a sitting of a Committee 
outside the Parliament House, the 
matter had to be referred to the Speaker 
for his directions. He also stipulated 
that whenever a Committee was on study 
tour, informal sittings might be held 
at the place of visit but at such ~ 

no decision should be taken or any evi-
dence recQrded. His idea was that the 
Committees were the creatures of the 
sovereign Parliament and as such par-
took of the Sovereignty and dignity of 
Parliament itself, and therefore they had 
to act in an atmosphere where their 
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authority was not challenged and their 
dignity was maintained. 

I subscribe to the same view and I 
feel that it is not the duty of the Com-
mittees to seek information by travelling 
from Delhi to other places in India and 
to meet the possible witnesses or per-
SOIlS who are interested in a matter that 
was coming up before the Committeel 
and find out from them as to what their 
reaction was. Rather, it is for the C9m-
mittees to call the witnesses or the in-
terested parties and ask them to sub-
mit what they wish to say and place their 
views before the Committees at their 
seat of meeting in a fonnal manner, 
either by submitting a written memo-
randum or by giving oral evidence. 

I, therefore, feel that tours by Parlia-
mentary Committees including the Esti-
mates Committee and the Public Ac-
counts Committee should not normally 
be undertaken and, if a Committee has 
to make a study of any particular matter, 
project or undertaking, the Committee 
should fonnulate the precise terms of re-
ference and send a select sub-Committee 
consisting of a few members who are 
interested in te.e study of the particular 
subject and ask them to make a report 
to the Committee. In all such matters, 
as in the case of Select Committees on 
Bills, the matter should be placed be(ore 
the Speaker for his orders before a tour 
is undertaken. 

I have stated this at some lensrth to 
enable you to think over and give me 
the benefit of your advice so that as fat 
as possible an opinion may be fonned 
on this matter, which will guide us in 
regulating this matter in the various 
Legislatures. 
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SIMPUFICATION OP PllOCEDUllB DUIUNG 

EMERGENCY .  . 
I was. refening to the special role of 

the. LegIslatures in an emergency and 
theIr duty to strengthen the hands of the 
Government to function effectively. 
When Lok Sabha was summoned for 
the first time during the emergency, I 
~  that we shOU1<1 consider simplifica-
tion of some of our procedures in the 
House so that the Ministries could find 
!D0re time .to de'!ote to'their urgent tasks 
m connection WIth the emergency. With 
this end in view I conferred with the 
e~r  and reprc:sentatlves of all the ~ 

~  groups m the House and the 
Mmlster of ParliamentaJ;y Affairs and 
we decided upon a few procedural 
changes. 

Questions.-Some of these changes 
re ~ to ~~ ~. The practice of 
sendmg to MlIllStries advance copies of 
-notices of questions has been discontinu-
ed and instead such advance copies are 
sent only of admitted questions as soon 
as decision regarding their admission is 
taken. This has been done to save the 
labour and expenditure involved in the 
Ministries in the collection of material 
in respect of questions which are ulti-
mately disallowed. In preparing the 
r~ c r for answ.er;mg. of questions by 
MlDlsters, the MmlStnes are now divided 
into five groups, instead of three as was 
the practice earlier, so that the questions 
pertaining to a Ministry now come up 
for answer only once a week. Not more 
than five questions in all, and out of 
them not more than three for oral ans-
wer, are placed in the name of any 
one member in the List of Questions for 
a day. Also, the total number of ques-
tions in the List of Questions for oral 
answer on a day has been restricted to 
thirty. 

Private MemberI' Resolutions.-ID 
~e case of Private Members' Resolu-
tions, a member who desires to move 
a re ~  is now required to give in . 
the first Instance a written intimation to 
that effect. Only the names of mem-
bers who send  such intimations are 
ballotted and those securmg the first 
four .places ~ the ballot become eligible 
to give notIce of one resolution each. 
These resolutions, if admitted, are put 
down in the List of Business. 

Amendments.-The number of 
amendments to motions and resolutions 
has also been reduced. Under the pre-
sent arrangements each Party or Group 
may, if it so desires, table an amend-
ment only in the name of anyone or 
several m~m er . of. tl;1e Party or Group. 
The practice of mdlVldual members giv-
ing a large number of separate amend-
ments has now stopped. 

ECONOMIES EFFECTED 

In addition to introducing procedural 
simplifications, a number of economy 
measures were also taken. On the Secre-
tariat side, the services of twenty-three 
officers of the Secretariat were placed at 
the disposal of the Government of India 
for. work c::on!1ected with the emergency, 
besides rebevlDg two reservists for acUve 
service and one for Home Guard work. 
Two officers have taken up Emergency 
Commissions in the Defence Forces. 1be 
staff voluntarily agreed to work e:'(lra 
bours without any overtime allowance 
for the duration of the emergency. Dras-
tic economies were introduced in the use 
of stationery, telephones, furniture. 
electric appliances like heaters etc. ani 
the position has been 'kept under COD-
stant review. ' 



d that instea(1 ot calling non-om· 
Drganisations and individuals to 
for giving evidence, written memo-
might be called for from them. 
~ e ce has now been reduced. 
es of meetings are now cyclostyled 
)t printed and, in practically every 
the number of copies has been 
:d to the barest minimum. 
~ publication of various Journals 
eriodicals and other publications 
tit out by the Secretariat has been 
suspended or their periodicity rc-
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geney. 

You will remember that, at the in-
stance of the Prime Minister, I wrote to 
all of you suggesting similar measures 
to be taken by you to assist the State 
Governments in defence work and to 
effect economy in expenditure. I am glad 
to say that I have received favourable 
and encouraging response from all of 
you. The steps that all of you have 
taken are very substantial and I COD-
gratulate you on this achievement. 

-WOODROW WILSoN. 



H. B. SHUKLA 

Secretary. Gujarat Legislature Secretariat 

post of Parliamentary Secretary which is collectively responsible to the 
il seems to have come into exis- House. In India, the Ministers and 
'y way of Parliamentary conven- Deputy Ministers are appointed by the 
ly. During the pre-Independence Presideet or the Governor on the advice 
(hen Provincial autonomy was of the Prime Minister or the Chief 
d under the Government of India Minister, as the case may be. They are 
1935, it was Bombay which took administered oath of office and secrecy 
d in this matter and created the by the Head of the State. Article 
f Parliamentary Secretary during 102 (2) of the Constitution makes an 
tier Ministry. Even after the exemption from disqualification only in 
ldence, Bombay has continued the case of Ministers, but in the Union 
nvention and now it seems to as well as the States this has been sup-
:en firmly established at the plemented by legislation intended to 
as well as in other States. If we remove expressly the disqualification in 
~ the provisions of the Constitu- the case of the Deputy Ministers and 
t is clear that Articles 74 and Parliamentary Secretaries also. 
the Constitution speak only of 
lncil of Ministers with the Prime 
r or the Chief Minister as the 
f the Council to aid and advise 
sident or the Governor, as the 
ly be. The Indian Constitution 
,t make use of the word Cabinet 
re and the expression "Council 
sters" is used both in relation to 
on as well as the States. But in 
practice we do find that the 
of Ministers includes not merely 
'S of the Cabinet, but Ministers 
~, Deputy Ministers and Parlia-
r Secretaries also and they all 
te the Council of Ministerst, 

The Parliamentary Secretary may 
be said to be in a sense the junior most 
Minister, although in several respects he 
stands on a footing of his own. To 
illustrate, he is not given the oath of 
office or secrecy by the Head of the 
State; his appointment is made by the 
Prime Minister or the Chief Minister by 
a special order presumably in consulta-
tion with the Head of the State; and his 
salaries and allowances are not men-
tioned in the Ministers' Salaries and 

~ r as the Centre is concerned, the Deputy Ministers (rather than the ParUamen-
retaries) would seem to correspond to the Parliamentary Secretaries in the United 
I. The Parliamentary secretaries at the Centre in India are not regarded as part 
!ouncll of Ministers as such, althoulh they may act on behalf Of. the Government 
ament in their respective Houses and also to some extent outside.-EdUor. 
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Allowances Act but by way of Govern-
ment Resolution only·. For other pur-
poses like freo-furnished quarters, motor-
car, travelling allowance etc., he is treat-
ed almost on par with other Ministers 
and is allowed to deputise the Minister 
inside and outside the House. In the 
Warrant of Precedence, he is placed 
above the executive officers of the Gov-
ernment. 

BRITISH PATTBRN 

Since we have adopted the British 
pattern of parliamentary democracy and 
accepted the salient features of some of 
the British parlimentary conventions, 
it would not be out of place to examine 
the status and functions of a Parliamen-
tary Secretary in England. Since he is 
a member of the Ministry, it will be es-
sential to know the formation and work-
ing of the Britjsb Ministry. In England, 
the final development of the Cabinet sys-
tem has led to a distinction between the 
Ministry and the Cabinet. The Cabi-
net is a smaller body which shapes the 
policy of the Government and includes 
heads of major spheres of Government. 
Members of the Cabinet are invited by 
the Prime Minister to join him in tender-
ing advice to the Monarch as regards 
the government of the country, while 
the Ministry is a larger body comprising 
several categories of Ministers, who have 
this common characteristic that they 
remain in office with the Government 
and lose it with its fall. 
In England, Ministers are divided into 

(our broad categories, i.e. Ministers of 
Cabinet, Ministers with Cabinet rank 

but not members of Cabinet, Ministers 
of: State, i.e. without Cabinet rank and 
Parliamentary Secretaries. Minister-
in-charge of a Department, though not 
member of the Cabinet, has substan-
tially the same rights and responsibilities 
as the Cabinet Minister while a Minister 
of State stands somewhere between the 
full Minister and the Parliamentary 
Secretary. There is no institution there 
of Deputy Ministers, as we have in India. 
Instead, they have Parliamentary Secre-
taries. Sir Ivor Jennings in his book 
Parliament says "Until recently he 
was known as Patronage Secretary, a 
name descending from the more expan-
sive days when a majority was 
kept by patronage or influence or, as 
some would say, corruption." Original-
ly his functions were largely concerned 
with the distribution of honours 8IId 
decorations. Later on, his functions be-
came more akin to those of Government 
Whips. Nowadays, Government Whips 
also come from this category of junior 
ministers and the Chief Whip of Gov-
ernment is known as Parliamentary 
Secretary to the Treasury. Since 1906 
the institution of Parliamentary Secre-
tary has taken a definite shape and name. 
Nowadays, a departmental Minister 
usually has a Parliamentary Secretary to 
assist him and the number of Parliamen-
tary Secretaries varies cc r~g to the 
size of the Department. Parliamentary 
Secretaries are either the members of 
the House of Commons or of the House 
of Lords. Parliamentary Secretaries are 
the junior ministers whose . appointment 
is not made by the Sovereign, though 

• At the Centre, the Parliamentary Secret&r7 does not receive any ~ ec  ~~ oth«7 than 
what he draws as an M.P. As for the daily allowance, when Parliament ':' ~  sesslo.n or 
he attends any of its Committee meetings, he draws what. is normally ~ ~  ~  
an M. P. under the rules. At other times, when on ~  duty, he 18 al:OW ~ y 
allowance of RI. 20. Also, he is provided with rent-free r ~ ~  _(Wl:eit= 
telephone) in Delhi throughout the year, and r~. on ~ y, 11 entitled ~ s:::," Ministers. 
facilities for himself and his funny as are admiaslble m the case of P 

-Editor. 
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Sovereign is informed of such 'proposed 
appointments. Constitutionally speak-
ing, they have no powers except those 
delegated by the Minister concerned, 
who remains fully responsible to 
Parliament for all the decisions taken by 
him. Though not members of the Cabi-
net, Parliamentary Secretaries are bound 
by the Cabinet decisions. ~y are 
rarely called to Cabinet meetings except 
when their Ministers are absent. More-
over, they are bound by the principle of 
collective responsibility and the normal 
duration of the post is co-terminous with 
the Ministry unless they resign or are re-
moved earlier. Thus Parliamentary 
Secretaries are members of Government 
and are available to assist the Minister 
in the office as well as on the front 
bench. Their function is not merely to 
assist the Minister but to be aooa...s.o;ibJe 
to the members of Parliament who 
seek information or wish to make repre-
sentation or any complaint so 
that their Ministers are made fully aware 
of the parliamentary apprehensions and 
the lobby talks. Many matters are dealt 
with by the Parliamentary Secretary on 
his own but he has always to bear in 
mind the desirability of talking things 
to his Minister or warning him about the 
troubles ahead. As regards the special 
qualifications for. the. r ~e ry 
Secretary, Mr. Disraelt once saId: 

The office of Parliamentary Secretary 
requires consummate knowledge of human 
nature, the m:Jst amiable flexibility and 
complete self-control. Knowledge of 
human nature and amiability are perhaps 
the most essential requirements of all 
whips. They must know all their mem-
bers' they must be aware of every kind of 
opinion that blows; .they must er~  
the temper and whims of the OPPoSItion. 
they must know when to cajole. when to 
persuade and when to threaten. The 
Bouse must be treated on a large ICIlle 
as a Committee is treated on a smaller. 
Obstruction can be removed by a r= 
conversation before hand. Proposa 
8nd accePtance it they are put to one 

man in One way and to another man in 
another way. RufBed feathers must be 
smoothed and sensitive skins gently 
stroked. Most of the process of Parlia-
mentary management is conducted in the 
lobbies and smoke rooms where indeed 
the only really danaerous. opposition 
arises. 

Describing the life the Parliamentary 
Secretary, the Rt. Hon. Lord Morrison 
in his book Government and Parlia-
ment says: 
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The life of the Parliamentary Secretary 
can be interesting and fairly fun. or 011 
the other hand, uninteresting and rather 
empty according to the attitude of the 
l\4inister and, to some extent, the higher 
civil servants. If departmentally, be is 
left out in the cold or given little or 
nothinJE to do, it it, I think, cruel, foolish 
and unfair. It is cruel because it ",ill 
develop unhappiness and bitterness in the 
heart of the Parliamentary Secretary; It 
is foolish because the Parliamentar7 
Secretary of today is a possible Minister 
of the future and it is desirable lor him 
to learn all he can including the taking of 
rellPOnsibility; it is unfair because, apart 
from creating a feeling of frustration, It 
makes a fool of the Parliamentary Secre-
tary when he Ihears through other chAn-
nels of things he ought already to bave 
known about and is driven to tell inquir-
ing M.P.s that he is sorry but he knows 
nothing about it. Nor should it be for-
gotten that he Ihas important duties to 
discharge with and for the Minister from 
the Treasury Bench. Moreover, there is 
the important consideration that the pro-
per employment of the Parliamentary 
Secretary can ligbten 1Ihe burden of the 
Minister. 

In the case of the Minister being a Peer, 
it is, of course, absolutely essential for 
the Parliamentary Secretary in the Com-
mons to be in 'on the ground floor' of 
departmental discussions, for be is the 
departmental spokesman in the House of 
Commons. A similar need arises wbere 
the Minister is in the Commons and the 
Parliamentary Secretary il in the Lords. 

There are some matters of exceptional 
I8Cl't!CY which even Parliamentary Secre-
taries cannot be told about. but JEenerally 
speaking the more they know about the 
work of the Department and the more 
they can take a poeitive or consultative 
part in the appropriate fields of admlnil-
tration the better. 



The Parliamentary Secretary in India 

Parliamentary Private Secretaries 

~ ~  from the Parliamentary Secre-
tanes, 10 England there are also Parlia-
mentary Private Secretaries who should 
not be confused with the former. The 
Parliamentary Private Secretaries are 
M.P.s who serve the Ministers in an hon-
orary capacity in regard to his parlia-
mentary functions and duties. They can-
not officiate on his behalf either in the 
House or outside it and are not mem-
bers of Ministry. They have limited 
functions which do not go beyond the 
stage of consultation or advice. 

PARLIAMENTARY SECR.ETARIES IN !NDIA 

We have adopted this convention of 
appointing Parliamentary Secretaries in 
India and bearing in mind the above 
position, it would not be wrong to c ~ 

~ e .that the ~ me ry Secretary 
10 India should enJoy ~ same position 
as hiS counterpart in I England. The 
Parliamentary Secretary in India is sup-
posed to be a junior member of  the 
Council. of ~ ~ er  who is bound by 
~e Cabmet deciSions as well as the prin-
Ciple of collective responsibility and 
holds office so long as the Ministry is in 
power. No doubt, he is required to be 
a member of the Upper or Lower House. 
Not being appointed by the Head of the 
State, he can be removed under the 
orders of the Prime Minister or the Chief 
Minister. In. ~ e absence of any statu-
tory recogmtion, the post of Parlia-
mentary Secretary is considered more 
or less as a political appointment with-
out any legal or constitutional sanction. 
I n E. ~ ~, s?me sort of statutory re-
~ gm ~  .IS gIv7n to the post but this 
IS la·.:k.mg 10 India. Shorn of the fanfare 

~ ~ e at the time of appointment 
~ MmlSters and Deputy Ministers and 
with no legislative recognition, the post 

of Parliamentary Secretary in India has 
not gained the importance it has in 
England. 

Ordinarily, the appointment of a 
Parliamentary Secretary serves the twin 
purpose of training the young and cap-
able members of the party to shoulder 
g ~r responsibilities and also of light-
ening the burden of the hard-worked 
Ministers. Though the functions of a 
Parliamentary Secretary have nowhere 
been specified, as he is exercising autho-
rity assigned by the Minister, broadly he 
serves under and subject to the Minis-
~r  er~  c ~r . His principal func-
tion obViously IS to assist the Mini8ter 
in his parliamentary work. Such assis-
tance can assume different forms. 

Legislative work.-In the legislative 
field. he would have to study all matters 
com1Og up before the Legislature which 
pertain to his Minister's portfolio and 
prepare notes for the Minister includ-
ing notes for speeches, and ~  bills 
resolutions, cut-motions etc. with him: 
He should also be prepared to take part 
in the debates on behalf of the Gov-
ernment, particularly in matters relat-
ing .to his Minister's portfolio, whenever 
he IS called upon by his Minister to do 
so. When a bill is debated, the Minister 
would normally take the more important 
clauses and amendments and the Parlia-
mentary Secretary the less importanf 
~e . A Parliamentary Secretary may 

~ up the Debate, if desired by the 
MInister. He may also be ~ as 
a member of a Select Committee. 

Departmental, work.-Under the 
Rules of ~ e , ~ Secretary of the 
Department IS responSIble for disposal of 
cases in the Department and for the 
careful.observance of the Instructions. 
The pnmary responsibility for noting 
and submitting the matter to the Mini&-
ter rests with the Secretary of the 
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Department. Before the pre-Independ-
ence era. the Parliamentary Secretary 
was not expected to note on the liles· 
But this halidicaphas disappeared with 
the advent of lndepondence and now 
the Parliamentary Secretaries in many 
States do note and express opinions on 
matters they have to deal with. before 
submitting them to the Minister. As he 
would be speaking in the Legislature on 
behalf of the Government. it is essential 
that he should be fully.acquainted with 
the policy of the Government in the 
portfolio 'of his Minister and should also 
have a general knowledge of the broad 
details of the administration of his 
Department. He has necessarily to keep 
in touch with all cases relating to the 
subjects with which he is concerned. 
," Secret and confidential files are not 
ordinarily submitted to him. but, under 
special or general instructions from the 
Minis.er, he can have access to such 
information relating to any particular 
case he is dealing with. 

Deputising for the Minister.-Under 
the instructions from and on be1:1alf of 
the Minister, he may meet deputa!ions. 
arrange interviews with the Minister of 
select visitors, receive and answer cor-
respondence, and put up to the Minister 
important matters upon which corres-
pondence is received, undertake tours 
and carry out inspections and inquiries 
as may be directed by the Minister. In 

England such day-t<M1ay routine jot. 
are entrusted to the Parliamentary Secre-
tary and this leaves the Minister con-
cerned more free to devote his time to 
parliamentary and administrative WOIL 

In England Government Whips are 
drawn from Parliamentary Secretaries, 
the Chief Whip being called Parliamen-
tary Secretary tothefreasury. In India 
the post of Government Whip is not 
mixed up with that of Parliamentary 
Secretary. 

The Rules of Procedure of Parl1ament 
and State Legislatures in India define a 
Minister as including the Deputy Minis-
ter as well as the ¥arliamentary Secre-
tary. But the Rules of Procedure b::.vo 
thelT own limited sanction and p<:rlia-
numtary convenLlons nave melf own sam;-
ti[}' O1lly so far as the procedural mall.!rs 
of the House are concerned. But no 
courl of law would give recognition to 
such conventions in the face of a written 
Conslitution. unless some sort of l:glsla-
tive recognition is given to them. it 
may be easy for those who are conver-
sant with Parliamentary affairs to under-
stand and realise the status and tunc-
bons of the ~ me ry Secretary In 
the House but constitutionally and legal-
ly bis position is somewhat vague. To 
sum up, though the Parliamentary 
Secretary in India dons the mantle of 
a de facto Minister, his de jure positioD 
remains rather anomalous. 

1ft CI democt"Cltic ~e of gownnnetit thn-e .. lIOthina '"eoellb.Ze. 
We C4" sit dotDft cmd comider Clfttl mcaHef' ~  4ftv ti .... 

-JAWABAJILA1. NEilKO 

I) 
_ (C) ta-a. 



Legislation in Cases of Acquisition of Territories· 
Under international law two of the 

essential attributes of sovereignty are the 
power to acquire foreign territory and 
the power to cede part of national ter-
ritory in favour of a foreign State. Such 
acquisition or cession of territory is 
made by a sovereign State in exercise 
of its treaty-making power. The manner 
of exercise of this treaty-making power 
in any coUDtry-that is to say, how 
treaties can be concluded and how, 
when so concluded, tJu:y may be im-
plemented-is however determined by 
the limitations and conditions imposed 
by the provisions of the Constitution or 
constitutional usage in that country.' 

CoNSTITUTIONAL PROVISIONS IN INDIA 

In India Article 1(3) of the Constitu-
tion read widi the First Schedule' des-
cribes the territory of India. Any 
acquisition or cession of territory there-
fore necessitates sooner or later' an 
alteration in that description of the 
territory of India in the aforesaid pro-
mions; or, more particularly, it acea-
lions an amendment of the First Sch&-
dule to the Constitution. 

The legislative procedure for c1fcct-
ing the necessary amendment in this 
behalf in the Constitution is regulated 
by Articles 2, 3, 4 and 368 of the Cons-
titution. Article 2 empowers Parlia-
ment by law to admit into the Union, 
or establish, new States. Under Articlo 
3, Parliament may, likewise, by law-

(a) form a new State out of the ter-
ritories of existing States or 
parts thereQf or by uniting any 
territory to a part of any 
State; 

(b) increase the area of any State; 

(c) diminish the area of any State; 
(d) alter the boundaries ot my 
State; and 

(e) alter the name of any State. 

Article 4 lays down that any law 
made under Article 2 or 3 shall con-
tain provisions for the amendment of 
the First and Fourth Schedules to the 
Constitution, as may be necessary, but 
the law shall not be deemed to be an 
amendment of the Constitution for the 
purposes of Article 368. Article 368 
states the special procedure· to be 

*Prepared by Research Branch, Lot Sabba Secretariat. 

'Ct. MYilOTJ Opinion of tbe Supreme Court of India in SpClCi81 R.eference No. I of 19!19. 

IArt. ~  defines tbe territory of Indil IS comprisln. (8) the terrttoriel of tbe Stalcl; (b) the 
Union tcrritonel specified in tbe P.nt Schedule; and (c) such otherterritoriel II may be acquired. The 
Pint Schedule mentions the DIJDeI of StatCi and Union territoricl Ind . ec ~ the territories of eac:b of 
thole States and Union territories • 

• lIn tbe caae of acquisition of terr:tQIJ the need docs DOt ariae immediately. Por w bea I tcrrit0r7 it 
acquired it automat :caUy stllllis Ibsorbed II plrt of the territory of Indil by virtue of Art. ~ . Oaly 
It tbe time the err~ ry is decided to be formally estlblished ~ a State or iacorporated II I Un on terri-
tory, or mcrpd w.th ID aistiDi State or UalGa terr;t0r7, tbe need for IIDCDdment of the First Scbed1lle 
.. isel. In the cue of cessioa of terr tory, oa the other band, since it directlY and immediately affectS 
abe territor:es of one or more States or Uaion terr.tor:es lad tberefore the CODtent of the existiDg e ~ 

la tbe P1fSt Schedule, ID ameDdment betOlDea immediately DCceSIUJ. 

'11ti1 article st"pulates that the related BiD lbaD be pused in each Hause of PadillDellt by a maJoritJ 
.1 tbe total membersbip of that House lad by I majority of not Iesa tban two-third of tbe membal 
present IU Yotiq. Ia tbe cue of certain entrenched PlOYiliOlls. the article in .tdit:oa requ:' IIICikII--
_ eI tIIa Bill .. pauecI by Parliament by tbII .... ialllUlel of Dot Jess tbaa 0DIt balf of the Staal. 
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followed for IlII1CJldmcnt of the Cousti-
tution. 

PROCEDURE IN CESSION 

In so far as legislative action to give 
dIcet to cession of territory is concern-
ed, the Supreme Court in their Advisory 
Opinion on the Special Reference re: 
Berubari held that it could be done onlr 
by a regular amendment of the Consu-
tution in terms of Article 368. Their 
argument was that 'the power to cede 
national territory in favour of a foreign 
State cannot be read in Article 3 (c)' by 
implication', Article 3 broadly stated 
being concerned, according to them, 
with the internal adjustment inter se of 
the territories of the constituent States 
of India. In consequence, they held, 
a law relatable to Article 3 would not 
be competent to cover cases of cession 
of territory and therefore a formal 
amendment of the Constitution under 
Article 368 would be necessary'. 
Following this Opinion the Central 
Government brought forward two 
separate Bills viz., the Constitution 
(Ninth Amendment) Bill, 1960 and the 
Acquired Territories (Merger) Bill, 
1960--0ne to amend the Constitution 
to give effect to the transfer of certain. 
territories from India to Pakistan, and 
the other to provide for tbe merger into 
the States of Assam, Punjab and West 
Bengal of the territories acquired by 
India from Pakistan, in pursuance of 

the agreements entered into betweeal tM 
two countries. 

PROCEDURE IN ACQtJISITION 

There is no enabling provision in tho 
Indian Constitution for the acquisition 
of teIritory, even as there is none 
for cession. Only Article 1(3) refers 
inter alia to 'such other territory 81 
may be acquired'. By virtue of thiJ 
prOvision, as soon as any territory is 
acquired by India in the exercise of its 
inherent right as a Sovereign State, tho 
acquired territory automatically becom-
es comprised within the territory of 
India and it is treated as a Union terri-
tory in view of clause (30) of Article 366 
of the Constitution', even though it is yet 
to find any mention in the First Sche-
dule to the Constitution. 

An acquired territory may then be 
(i) admitted into the Union, or estab-
lished, as a new State under Article 2; 
or (ii) united with a part of any of the 
existing States to form a new State u 
contemplated under Article 3(a); or 
(iii) it may merely be attached to any 
of the existing States under Article 
3 (b). There has so far been no occa-
sion when an acquired territory wu 
admitted or constituted as a new State. 
The merger of Cbandemagore with 
West Bengal by the Chandernagore 
Merger Act, 1954 furnishes an example 

"Art. 3(c) provides that 'Parliament may by law ..•..•...... dim:nish the area of allY State'. 

'The Supreme Court stated the po5ition in thie connec:t!on thus : 

The aft'ect of Art;c1e .. ie tblt laws relatable to Art:cle 2 or Art:de !I are not to be treated u c ~  
tienal amendmeDts for the purpose of Article 361J. wh'ch mean\ that if le,islation is comfldeDt under 
Article 3 .... , it would be unnecessary to illToke Article 368. On the other bind, it is equally clear tblt If 
le,islatioD iD reBpcd of the relevaDt topic il DOt competent UDder Article 3. Art:c1. 368 would iDlYita"" 
apply •.... 

'Under the definition in tbil dause "UDion territory" MeiDl 'anY Union territory IpIC",ed In till 
Pirst SclIedule aDd iDcIud. I;DJ other terr:tol7 comprised within the terrilo". of IDdili bat not lJIICifed la 
da. Sc:htdal ... 
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of action under Article 3(b),i.e. of an 
,8QCJuked territory merely added to an 
existing State, thereby iDcreaasing the 
area of that State. The law of Parlia-
ment in all these cases becomes rela-
table to either Article 2 or 3 and there-
fore, in view of Article 4, will be deem-
ed an ordinary legislation even though 
it conla:ns. as indeed it must, provisions 
for the amendment of the First Sche-
dule and, in somecascs, also of the 
Pourth Schedule to the Constitution. 

The Constitution is silent in regard to 
the procedure to be. followed when ins-
tead of planning any of the above cours· 
es, an acquired territory is proposed 
to be incorporated and continued as a 
Union territory or is to be merged with 
an already existing Union territory. 
These are not covered by either Article 
2 or 3. For Art. 2 relatec;)o the admission 
into the Union or establic;hment of new 
States and qb-liously will not therefore 
applv. And. as for Art. 3. the Supre-
me Court have categorically held that 
this Article 'in terms does not refer to 
the Union territories' and that 'if an 
incrMc;e or d'minntion in the areas of 
th'! Union territoriec; is contemplated .. 
it cannryt ~ effected by law relatable to 
Art. 3'8. Wh'!re Article 2 or 3 doec; not 
a"'''''v. no:; II cornllary Article 368 inevi-
tflblv 1 ~c -  is. in other word<;. a· 
fot'TTl.al amendment of the Constitution 
becf'lmec; ~ce c r . Thic; W::IC; ann:ne"t-
Iv the reaoon whv rec!tllar Constitution 
. ,e 1m~  m~ ~ ~  

(Tenth .A menct",ent) Bill. .196 t and fhe 
C,..."c:titution (Twelfth AmendmeTlt) Bill, 
1 6 - e ~ brnl1l'ht fOTW!ll'd bv Gov-
ernment when Dadra and Nagar-Maveli 

in 1961, and Goa, Daman and Diu 
later. ,were cODStituted. as Uaion UIrri-
tories, although the position was not 
made clear when a point Q.f order was 
raised at tho time the farmor Bill came 
up for consideration in Lok Sabha.· 
Again, for the same reason obviously, a 
regular Constitution Amendment lJill-
the Constitution (Founeenth ,Amend-
ment) Bill-was brought forward fori 
f.orm.ally incorporating "Pondicherry" 
as a Union territory in the Constitution. 
CENTRE' vis-a-vis STATES IN AcQuJSl-

TlON AND CESSION 

Because of the federal form of the 
Indian polity, in the context of acquisi-
tion and cession, the question as to tho 
position of the Centre vis-a--vi.J the 
States assumes some importance. In 
the USA in all such cases the Consftu-
tion requires the 'consent' of the Legis-
latures of the States concerned" while in 
Australia, in addition to such consent, 
the consent also of the electors of the 
affected States i<; stipulated.ll Under the 
Tndian Consftution the related l ... ~
tion is left in the hands of the Union 
ParliamentU with pl'ovhion, howev"'T. for 
a measure of consultation with ~ States 
concerned. 'I 

The orovision for conc;uIt!lfon b 
c 1 ~r1 in r c1~ 3 of th ... Constitu-
tion. The Proviso to th;s r , , ~ lavs 
down th:lt when e~  under this 
Articb affectinl!: the are'!. bouncfari'!s or 

m~ nf any State is brouCfht forward, 
the Bill for the ,",'lmoc;e sh",n not b, 
introduced in  Parliament unless--

thl'! ~ 11 ~ hI .. ·., ,,"feTT-i b" .",. p.oe. 
sIA .. .,t t" tho L .... ;t;·at .. ,. .. of th"'t ~  for 
expressing its views there:)n WIthIn sueD 

'cr. Adv\'ory Op'nion of the .m~ CO:lrtoh. cir. 
·S .. L.S. De"., 14.'1.61, ce. 2143-51. 
"s" An. lV, lI. 3(1) of tbe Americ1n ~ . 

liS .. Section' 12] & 124 of the Au'trll"Bft Con-tifUtloll Act. 

"Vii. Art. 253 of the CoQ11tut'oll a"lCl ~ 1$ ill list I or the Se.e"lth c.~1 1e. 

"O,'v 'tt ~ cl'e or t'" C;t1te or Jl:D3lQ & Kubmir the 'COlUe3t' or the Sf:t ... till ... ·11 laid 
dOWD IS DeCe31aQ iD these mcers. 
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period u may be lJ)edfted in the refer.-
ence or within such furtlber period as the 
President may allow and the l)eriod 10 
apeeifted or allowed baa expired. 

This Proviso prior to its amendment in 
1955 required the President to 'ascer-
tain' the views of the Legislature of the 
affected State. Under the provision in 
its present form, all that is required is 
that, before its introduction in Parlia-
ment, the Bill should have been referred 
by the President to the concerned State 
Legislature(s) for expressing their views 
thereon and the period allowed should 
have expired.14 

The reference to the State Legislature 
does not bind the hands of Parliament 
either, in any manner whatsoever. It 
has I been held by the Speaker of Lot 
Sabha that when once a Bill has been 
introduc:ed in Parliament after proper 
reference no further reference to the 
State Legislatures concerned is neces-
sary in respect of any amendments that 
may be Droposed or adooted in Parlia-
ment and the Bill may be passed by 
~1 me  in anv form it mav choose.·' 
The 'lame view was taken by the Snore-
me Court in Bahulal v. State of Bombay, 
A.J.R. 1960 S.C. ~1. . 

The reference to State Legislature as 
reQllired by the Proviso to Article 3 
~ e  onlv to laws made under that 

Article. In other words, when an ac-
quired territory is admitted into the 
-Union or established as a new State un-
der Article 2, or it is constituted as a 
Union territory or merged with an exist-
ing Union territory (when the related 
law would be under Article 368), there 
is no provision for reference in the Cons-
titution. Likewise in the case of legisla-
tion for cession of territory, which would 
be under Article 368, whatever may be 
done as a matter of administrative 
policy, no constitutional obligation rests 
on the Centre for reference of the Bill 
to the Legislatures of the affected States. 
The resultIng position aDpears to-be 
somewhat anomalous. To illustrate, 
when a piece of new territory is propos-
ed to be added to a State or its area di-
minished as part of any territorial read-
justment inter se among the constituent 
States, the related law comes under 
Article 3 and therefore the affected 
-States become ent:tled to reference; 
whereas, when a portion of the territory 
of a State or States is proposed to be 
ceded away once for all to a foreign 
country, the affected State or States 
enioy no such r ~  of consultation 
under the Constitution because the re-
latec1 leeislation happens to faU outside 
Article 3. Thi'l was brought to the 
nofce of the Sunreme Court, but their 
reolv was that "if on its fair and tea-
sonable con'ltruction Article 3 is inap-
plicable ~ incidental consequence 
cannot be avoided·" 

. ~ ., e rer ~ TUrn, 'n J ok ~  CD 8J1O·n· of order r ~e  iD CODDect:OD with tbe ~ re  
Tm:tor .. (MUFr) DiU. ~ . . Deb. 16.12.1960. c:c:. '988-.6002. 

liS" Speab ... raliq Jia .. aacti. witJa the Statol1teorraiaatioD BID 11I'6-VUl. LS Deb. (U) 
1.1.1,,6, ce. 3,426-31. • 
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Interruption and Walk-out by certain M.Ps. 
during President's Address'" 

An unprecedented event occurred in 
the annals of the parliamentary history 
of India, when on the 18th February, 
1963 certain M.Ps. interrupted the 
President as he started reading his 
Address in English to both Houses of 
ParI' ament assembled together under 
Article 87 of the Constitution, and later 
staged a walk-out. Five members of Lok 
Sabha were involved in the incident. The 
first one to interrupt the President was 
Swami Rame'shwaranand who asked the 
President in H'ndi to speak in "Rashtra-
bhasha Hindi". The President said 
"You will have it read" and continued 
his address. Sarvashri Ram Sewak 
Yadav and Mani Ram Bagri also inter-
rupted the President and then the for-
mer said in Hindi "I am leaving the 
House as I am unable to understand" .. 
This was followed by a walk-out by 
Sarvashri Ram Sewak Yadav, Mani Ram 
Bagri, B. Singh Utiya and B. N. Mandai. 

DISCUSSION IN LoIC SABRA 

Immediately after the Lok Sabha 
assembled in its chamber later on the 
same day, the matter regarding interrup-
tions and walk-out during the 
President's Address was raised by Shri 
Jail)a1 Singh. M.P. He said that "the 
behaviour of certain of our colleagues is 
a very serious reflection on the dignity of 
the Lok Sabha". He suggested the ap-

pointment of a m ~ to look into 
the matter. Similar vieWs condemnml 
the incident were expressed by other 
members representing the various parties 
and groups in the House. 

Suggesting the appoilltment of a Com-
mittee, the Speaker observed: 

"Whatever has happened today is real· 
ly very unfortunate, and reprehensible 
too. A duty is cast upon the President 
under the Constitution, and he was there 
in de!erence to that obli,ation anI! be 
addressed both Houses. 

The occasion is very solemn and some 
decorum has to be observed. We are 
there just to listen to that Address, whicll 
is, of course, as I have said, a solemn 
oceasion, and at that moment. to make 
such demonst.:!' tions or to obstruct the 
President from del:vering his Addresl II 
unbecoming of a Member of Parliament. 

.. there is anolftler thing. namely, the 
c:ode of conduct for an,. bon. Member 
also, and that governs him whether ihe be 
inside the House or outside it. He hu 
to conduct himself in a dignifted manner 
in so far as he is a Member of Parliament. 
In mv opinion-of course. it is a prim4 
facie view-I have not gODe into the 
08Sf'-it is an insult to the Cons·itution 
itself and a violation of the oath that the 
Members have taken. 

So far as the c e ~ e  move was 
eoneerried, there ean be no doubt about 
it because l)revious intimation hall bed 
liven. It has apJ»eared in the l)8J)er5 ~ 
well cd it was Jmown to everbody til.· 

----....................................................... ~~~~ ..... ~~ ........................................ ~ ..... -------
-Prepued b, Comm:ttee BnDCh. Lot Sabba ScczetuId. 
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Gle7 were &Om. to do th.ia. Therefore. 
it wu done with an intaDtiOD, prem.ecii· 
Ulted and pre-cODeeiVed. 

'lbeD the PresIdent had told them that 
it did .DOt behove them and, there1!ore, 
they should stop; but a sustained eftert 
wal made to stap lIhe President from deli-
vering that Address. Therefore, he hll;l 
to ask me to take some actioD or do lome. 
thing. But wheD I stood up, certainly the 
Jrlemben decided to walk away. 

'l'here:rOll'e, if the House aerees-of 
course, I will consult Members--we can 
appoint a Committee to 10 into thisl. 

The House authorised the Speaker to 
appoint a Committee to investigate tho 
matter. 

The Prime Minister then suggested 
that the Speaker "might be pleased to 
convey to the President the deep regret 
of the House at this indecorous behaviour 
and that you have taken some steps 
about the appoinbnent of a Committee."· 
A letter expressing regret over the in-
cident was accordingly sent to the Presi-
dent by the Speaker. The President in 
his reply appreciated "the feeling of the 
House on the unfortunate incident".· 

ApPOINTMENT OF COMMITTEE 

On February 19, 1963, the Speaker 
made the following announcement· in 
the House: 

In pursuance of the decisloD taken by 
Lok Sabha on the 18th February, 1963, I 
hereby nominate a Parliamentary Com-
mittee consisting of: 

1. 8hri S. V. Krishnamoort!J.y Raa. 
2. Shrimati Renu Chakravartty,· 
3. 8hri Sachindra Chaudhurl. 
f. Shri G. N. Dixit, 
S. 8hri Surendranath Dwlved7, 
t. Dr. GoviDd])as, 

ILS Deb. 18.2.1963, c:c. ..,. 
Ilbid. cc. 9-10. 

7. Shrl Jaipal S1Dch. 
8. Pandit Jwala Prasad JyoUild. 
8. Sardar Kapur Sinlh. 
10. Shri Harish Chandra Matb\U, 
11. Shri lI4aheswar Naik. 
12. Shri Shivram RBnlo Rane, 
13. Shri Asoke K. Sen. 
14. Shri Satya Narayan Sinha. IDd 
15. Shd U. M. Trivedi. 

to investigate the cODduct of Sarvuhr1 
Ram lSewaJt ~ . l\IJ.amltam Bagri, B. 
Singn Utiya ana li. N. Manaa! ana ::;wami 
ltamesnwaranand in connecuon Wll.4 tne 
disorder create<!. by them at the tuDe of 
the President's Address to both Houses of 
Parliament assembled together undu 
arocie 87 of the Constitution lin the 18th 
February, 11163. and to consider and report 
whether such conduct of tht! Soil.:1 Mem-
bers was contrary to the usage or dt'roga-
tory to the dignity 01. the occaslon or 
inconsistent wlth the standards whi.:ll 
Parliament is entitled to expect from itl 
Members and ta make such recllmmu-
dations as the Committee may deem fit. 

Shri S. V. Krlshnamoorthy Rao ahall be 
the C.h.a1rman of the Committee; 

The Committee shaH make a report to 
the House by the 2nd March. 1963;6 and 

In other respects the Rules of Procedure 
of the House relating to Parliamentary 
Committees shall apply with such variatlons 
and modi1lcations as the Speaker may make. 

PROCEEDINGS IN THE COMMITTEE 

The Committee held their first sitting 
the next-day i.e. on February 20, 1963. 
The Committee decided in the first ins-
tance to give an opportunity to the five 
members involved in the incident to ap-
pear before the Committee to explain 
their position. 

The Committee, accordingly, heard 
the members concerned at their sittings 
held on February 27 and March 

·Ibid. 19.2.1963, c. 134· 
'Ibid. 19.2.1963, c:c. 173-74-
'The boa. Member IUblcqucatl,. .'ped alld the SpcIIctr aomiDlled Shri H. N. Muterjcc ia IIcr 

place. ibitl. Co 2<)0. 
'The time for the preseDUt'OD of die report was exteDdc4 b,. the Speaker upto the Izda MudI. 
.3. on e ftClQeIt made b,. the CoauD.ucc [L.s. c~ •• z.3.1963. Mi.Dl&rcI, claud ~ 1 6 . 
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2 and 7, 1963. Sarvashri Ram Sewak 
Yadav. Mani Ram Bagri and B. N. 
,MandaI also submitted to the Commit-
tee written statements. 

At their fifth and last sitting held on 
March 8, 1963, the Committee de. 
liberated on their draft report. 

FINDINGS OF THE COMMITTEE 

c~ r g to the Committee. this was 
the "first case of its kind in our Parlia-
ment which not only aftects the dignity 
of the President. ParLament and its 
Members, but also raises the wider issue 
of laying firm foundations for the suc-
cessful working of the Constitution and 
the Parliament". The COmmittee fur-
ther observed: 

.  . '. the President's Address to Parlia-
ment 1S the most :,olemn and formil a:::t 
under tlhe Constitution. "rws 81 ~ m  
cc ~  should.,. therefore, be ~ e  by 
diglUty and dl!corum. 

It is ~ r . from the llGint ot view 
o.f showmg proper respect to thll Consthu. 
tl0n, that every memoer should maintain 
utmost dignity and decorum. It i3 a. 
much a constItutional obligatio\) on the 
part ,of \he mem ~r  to listen to the Presi. 
den.t s. Address wIth decorum and dignity 
as It IS on ~e part of the Pres.rl';nt to 
address Parhament. Any action on ~ 
part of a member which mars the 
occasion of the President's Address or 
creates disturbance is thus unbecOlXUli of 
him as a member of Parliament. 

Further, according to Article ':"9, Par-
liament consists of the PresIdent and the 
two Houses. A member must :lhow due 
respect to the President while he is dis-
charging his duties under 1 c~e 87, in 
order to uphold the dignity of Parliament 
itself. . II A"+' "IU. "'" , 

As regards the disc:plinary powers of 
the House over its Members, the Com-
mittee stated: 

The House of Commons, U.K. has di8-
clplinary powers in regard \0 lhol conJl1ct 
of its membera. The extent and &rullli-

I , 

tude ot, the wOl"d$ 'condtiet Of • ..mem~ 
~  J?ot. been defined exhaustively and it 
18 W1thin the powers of the nouse of 
Commons in each cas, to detemune ~ 
~ er a member has acted in an unbecom-
1111 t;nanher or has acted in a maWler un-
worthy of a member. Under the WnD 
c ~4 c  of a member' action can be taken 
agllUlSt a member even g~ the facti 
Of a parUc:ular case do npt coml! withim 
an;y .ot the recognized heads of breach 01 
pr1Vllege or contempt of House. 

It 11187 also be mentioned that· the 
House exercises its jurisdiction of s.:ru-
tiny over its members for their CllDdl1CI 
whether it takes place iJwde or outsicie 
the HOUle. 

CONCLUSIONS OF THE CoMMITTEE 

The Committee reported their conclu-
sions as follows: 

The action of Sarvashri Ram Sewak 
Yadav, Mani Ram Bagri and B. N. Mandai 
in interruptinll the -President during l;I.is 
Address to l4embers of Paril!UUell; 9.U 
deliberate, premeditated and preconceiv-
ed. This is evident not oruy from the 
evidence they tendered e r~ tbe COiC-
mittee but also from the cnrreapondcnce 
exchanced between Shri .aam ~  liE 
Yadav, M.P. (Leader of the SocillWsc 
Group in Lok Sabha) and the Presidenl 
and the Prime Minister, in which Shri 
Ram Sewak Yadav had been informed 
that the President's Addrel;s wou.d be 
read both in English as well as in Hindi. 
Sarvashri Mani Ram Bagri aud B. N. 
MandaI were a:50 aware of this position. 
as admitted bv them in their statements 
submitted to the Committee. 

From the statements submitted by 
Sarvashri Ram Sewak Yadav, Mani Ram 
Bagri and B. N. MandaI and the evidence· 
given by them, it is clear that they had 
decided trom the very beginning to demand 
that the President shDuld speak in Hindi 
when he rose to address the two Houses 
assembled together and to obstruct him if 
he did otherwise. Their statements and 
evidence have failed to disclose any defence 
of their conduct. While professing to serve 
the cause of Hindi, the Committee feel that 
they haVe done the greatest disservice to 
that cause and the promotion of that laD-
auage .. laid down in the Constitution. 

-------~ .. 



Interruption and Walk-out by certain M.Ps. during 
President's Address 

The offence of Sarvashri Ram Sewak 
Yadav, Mani Ram Bagri and B. N. MandaI 
has been further aggravated by the nature 
of the statements they have chosen to sub-
mit to the Committee, in which they cast 
serious refiections on the President and the 
Committee. Even after the Speaker had 
clarified in Lok Sabha on the 25th February, 
19&3 that the purpose of the President in 
asking him to take some action was only to 
ask him to do something so that he could 
continue his Address without interruptions, 
Sarvashri Ram Sewak Yadav, Mani Ram 
Bagri and B. N. MandaI have alleged in 
their statements that the President had 
encroached upon the rights of Lok Sabha 
Or committed a contempt of Lok Sabha by 
asking the Speaker to take some action 
against certain members. The Committee 
take a grave view of such conduct of the 
members. 

The Committee consider that the conduct 
of Sarvashri Ram Sewak Yadav, Mani Ram 
Bagri, B. Singh UUya and B. N. MandaI 
and Swami Rameshwaranand, M.Ps., during 
the President's Address on the 18th Febru-
ary, 1963, was undesirable, undignified and 
unbecoming of a Member of Parliament. 
Their conduct was contrarr. to the usage 
and derogatory to the digmty of the occa-
sion. 

The Committee, however, note that 
Swami R9.meshwaranand did nat do any-
thing in a premeditated or deliberate 
manner. The moment be was assured that 
the President's Address would also be read 
in Hindi. he sat down quietly. He also did 
not jOin the others in walking out of the 
Central Hall. He assured the Committee 
that he meant no . disrespect to the Presi-
dent and that had he known that his action 
would be considered improper he would 
not have done it. 

From the evidence of Shri B. Singh 
Utiya also it appears that his conduct was 
not premeditated. The Committee accept 
his statement that he did not know what 
had passed between Shri Ram Sewak Yadav 
and the President or the Prime Minister. 
He said that if he had kriown that his con-
duct would be construed as disrespectful to 
the President he would not have joined the 
walk.,out. 

Having regard to these statements. the 
Committee have taken a lenient view of 
the conduct of Swami Rameshwaranand and 
Shri B. Singh Utiya. 

«133 (C) J..S---t 

The Committee record their emphatic dis-
approval of the manner in which the Presi-
dent's office has been dragged into this un-
seemly controversy and express their pro-
found ~gre  .that any Member of Parlia-
me~  should have indulged in any action 
~ c.  should even remotely reflect on the 
«!.lgmty of the President. 

r' 

RECOMMENDATIONS OF THE 

COMMITTEE 

The recommendations of the Commit-
tee are contained in paragraphs 26 to 28 
of their Report which run as follows: 

26 .. ~ Committee recommend that 
r ~ r  Ram Sewak Yadav, Mani Ram 
Bagrl ~  B. N. MandaI be reprimanded 
for theIr undesirable, undignified and un-
becoming conduct during the President's 
Address on ~ e 18th February, 1963, and 

~ aggravatmg their offence by their 
eVIdence before the Committee subse-
quently .. 

21. ~ regards Shri B. Singh Utiya and 
SwamI Rameshwaranand, the Committee 
feel that the ends of justice will be ade-
quately met by expressing disapproval of 
their conduct. , 

28. The Commiitee recommend that 
if in future any Member of Lok Sabha in-
terrupts or obstructs the President's Ad-
dress to both Houses of Parliament as-
sembled together, either before. during 
or after, the Address. while the President 
is in the Hall, with any speech or point 
of order or a walk-out or in any other 
manner. such interruption. obstruction or 
show ot disrespect may be considered as 
a grossly disorderly conduct on the part 
of the offending member and dealt with 
by the House subsequently on a motion 
moved by a member. 

The Committee recommend that, in 
future for any disorderly conduct during 
the President's Address committed by a 
mem!:>er. he may be suspended from the 
serv!ce of the House ff)r a period which 
may extend upto one year. 
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CoNSIDEMTION OF REPORT 

On March 19, 1963, Shri S. V. 
Krishnamoorthy Rao (Chairman of the 
Committee) moved the following mo"-
tion' in the House: 

That this House agrees with the recom-
mendations contained in paragraphs 2ti and 
27 of the Report of the Committee on the 
Conduct of certain Members during the 
President's Address presented to the House 
on the 12th March. 1963. 

While moving the above motion. Shri 
S. V. Krishnamoorthy Rao said that the 
,disturbance created by certain Members 
4\lring the Presidedt's Address on the 
18th February, 1963 was "an unprece-
dented event in the annals of the history 
of this Parliament" and that "no such 
incident has ever occurred during the 
past fifteen years". He added that "the 
Committee could have recommended a 
stronger action, but since it is an inci-
dent which has happened for the first 
time. in the history of Parliament the 

Committee have taken a lenient view 
and recommended that they should be 
reprimanded" . 
Explaining why the recommendation 
of the Committee contained in para-
graph 28 of their Report had not also 
been referred to in the motion for adop-
tion by ·the House, Shri S. V. Krishna-
moorthy Rao said that that recommenda-
tion was "only a suggestion for future 
events". He felt that to adopt that re-
commendation would be restricting the 
powers of the House which was a sove-
reign authority. He added that each 
case had to be judged on its merits. 

The Speaker then placed the motion 
before the House and asked the members 
concerned about whaie conduct the Re-
port had been made, one by one, to make 
statements in their defence, if they so 
desired. 
After all the five concerned members 
had made their statements, there was a 

TThe following procedure [based on the practice in the House of Commons. 
U.K .. 'Dide May. 16th Ed .. 'PP. 103, 141-43;H. C. Deb. (1947,"48) 443. cc. 1095-1100, 
1118-99. 1227-28) was prescribed by the Speaker for being followed when the 
motion re: Report of the Committee was taken U'P in the House: 

(i) After the mover of the motionhas mad" his speech and the motion 
has been placed before the HOUSe by the Speaker, the members concerned 
about whose conduct the report hasbeen made, will be asked by the 
Speaker, one-by one, ,to m ~e ~- ments in their defence, if they SO desire. 
As soon as a member has ftmshed his statement he will be directed by the 
Speaker to withdraw from the House and to ~  in the Lobby, and the 
member concerned shall do so forth-with. 
Hi) The members concerned willthen wait in the Lobby till they are 

asked to attend in their places. 
(iii) After the House has taken a decision on the matter, the members 

concerned will be asked to attend 1ntheir places. 
(iV) If the House takes a decision to reprimand the members concerned, they 
will be asked to stand in their placeswhen the Speaker will deliver the re" 
primand. 

[L.S. Bn. (II) 15-3-1963, para 541) 
When the motion lV"1ls taken up in theHouse on March 19, 1963, some members 

objected to the ~ above procedure. There upon, the Speaker took the sense of the 
Bouse and allowed the members about whOSe conduct the Report had been made, 
to remain, present in the House throuJ;thoutthe ~  instead of withdrawing 'to 
the Lobby after making their statements. 
While reprimanding the Speaker did not ask the members hein" reprimanded 

to stand in' their ce~. They accordinJ;tly remained seated. The Speaker (stand-
ing) reprimanded the members concerned. 

[L.S. Deb. 19-3-1963, cc. 4701-90] 



Interruption and Walk-out by certain M.Ps. during 
Pre9ident's Address 

discussion in the House on the matter. 
Intervening in the debate, the Leader of 
the House (Prime Minister Shri Jawahar-
lal Nehru) said that the recommenda-
tions of the Committee about the punish-
ment to be given were "about the least 
that this House can do". He urged the 
House to adhere to the Committee's re-
port and fully carry out their recommen-
dations. In this connection, he observ-
ed: 

.... the least we can do is to accept 
this and thereby give an indication to 
this House, to the country and to other 
assemblies in India that we shall 
adhere strongly to the behaviour that 
is expected of such a high assembly as 
Parliament and other representative 
bodies in India. We have to set an ex-
ample to them, and if We are weakened 
in this it will be a bad day for Parlia-
ment and for OUr future work. 

After some discussion the motion 
moved by Shri S. V. Krishnamoorthy 
Rao was adopted by the House. The 

. Speaker, thereafter, reprimanded Sarva-
shri Ram Sewak Yadav, Mani· Ram 
Bagri and B. N. Mandal, both in Hindi 
and in English, in the following terms: 

Ram Sewak Yadav, Mani Ram 
Bagri and B. N. Mandal. ~ House 
has adjudged your conduct during the 
President's Address to. both Houses of 
Parliament assembled together under 
Article 87 of the Constitution on the 
18th February, 1963, as undesirable, 
undignified and unbecoming of a Mem-
ber of Parliament and contrary to the 
usage and derogatory to ~ dignity of 
the occasion. This offence of yours was 
further aggravated by' the nature of the 
statements you chose to submit to the 
Committee appointed to investigate 
your conduct. 

In the name of the House, I re-
primand you for this ~ 1r e, un-
dignified and unbecODUnll conduct 
durine: the President's Address and for 
subsequently aggravating your ~ ce 
by your e e c~ e ~re the Comnuttee 
appointed to lDvesbga1e your con-
duct.I 

The Cabinet is an autocracy exerted with the utmost ~ c . under. a 
constant /ire of criticism, and tempered by the force of publiC ~r , the risk 
of a vote of lack of confidence and the prospects of the next elt!(tlon. 

-Lowell in Government of England. 

• 

, 



Bstimates Committee of Lok Sabha 
-h"REVIEW OF REPORTS PRESENTED BY THE COMMITTEE 

DURING THE PERIOD 1950-57 -(5)* 

[This ;, the fifth instalment of the 
Review of the Reports of the Estimates 
Committee presented during the period 
1950--57, which, it m.ay be recalled, is 
in six parts: (i) Economy and Effi-
ciency,' (ii) Financial Matters; (iii) 
Staff; (iv) Stores; (v) Certain Impor-
tant Matters including Policy; and (vi) 
Miscellaneous. The current instalment 
from the third chapter of the' Review 
deals with such staff matters as Recruit-
ment, Trai"mg, Pay, and Promotions.-
Editor.l 

III. STAFF 

During the course of their examina-
tion of the various Ministries and 
Departments of the Government of 
India, the Committee have paid parti-
cular attention to matters relating to 
staff, not only from the point of view 
of their efficiency but also in regard to 
matters like recruitment, training, pay, 
promotions, welfare facilities etc· Some 
of the imoortant recommendations made 
by the Committee in regard to staff 
matters are dealt with in this Chapter. 

~ 

A. RECRUITMENT 

Selection of Ofjicers for technical 
appoint!"ents 

In their Second Report, the Committee 
dealt with the question of selection of 

officers for technical appointments and 
wrote as followsI:-

"It has come to the notice of the Com-
mittee that the field of selection of cer-
tain technical appointments such as En-
gineers is restricted to a certain categol'Y 
of persons only. As an instance, the Chief 
Engineer of C.W.I.N.C. is selected from 
one of the existing or retired Chief En-
gineers of States or Central Government. 
It is obvious that an officer of this cate-
gory is seldom found and then a plea is 
advanced tihat competent persons are not 
available. It goes without saying that, 
w.hen the field of selection is so. limited, 
a competent person will be found with 
great difficulty. The Committee cannot 
understand why the field of selection is 
limited in such cases and why the selec-
tion is not wide enough to cover other 
categories of officers also. It is therefore 
urged that in making such appointments 
the selection should be rather broad-
based and' should cover a wider field from 
which better choice can be made. This 
applies to other posts of technical char-
acter also and it is hoped g er me~  
will give serious consideration to thIS 
matter. 

The Committee also feel that a list of 
all the technically qualified personnel 
should be prepared and added to from 
time to time so that the list may be con-
sulted when making appointments to the 
various posts. 

Government in their reply statedz 
that the recommendations were un-
exceptionable and were actually being 
followed in practice. All direct appoint-
meats to higher technical posts were 
made through the U.P.S.C. who gave the 
widest possible publicity and also 
advised on the qualification and 

---------------_ ........... -
·Prepared by Estimates Committee Brancb of Ihe Lllk Sabha SecretariaL 
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conditions prescribed for appointment. 
Government stated further: 

Where tihe appointments are made on a 
tenure basis from State Services, with or 
without consultation with the UPSC as 
the rules may require, the cases of all 
officers available and recommended for 
appointment are duly considered by the 
competent authority and a selection is 
made on merits. 

As regards appointments made to J)Osts 
having a pay of Rs. 2.000 p.m. or above. 
or to posts of Heads of Offices, etc., all 
such appointments are made only with 
the approval of the Appointments Com-
mittee of Cabinet. This will secure that 
all posts are filled after the most careful 
consideration and by the selection of the 
best available officers. 

Government have already accepted the 
need for maintaining a list of technicplly 
qualified personnel. The UPSC have been 
requested to prepare and maintain these 
lists. 

Appointments to Senior Posts in 
C.P.W.D. 

In their Fifth Report the Committee 
referreds to the appointment of the 
Chairman and Members of the Central 
Water and Power Commission and 
wrote that the. Committee were not 
saiisfied with the method and mode of 
their recruitment. They suggested that 
the selection of men to these posts 
should not be confined to a limited 
number of persons possessing certain 
experience but should be more broad-
based. They wrote further as follows: 

The Committee therefore recommend 
that a list of experienced engineers in all 
branches from all parts of 1lb.e country 
should be drawn up. The list should con-
tain names of engineers who nave at least 
rendered fifteen years service as Execu-
tive or Superintendent· Engineers and 

35R (EC-1LS) para 16, p. 10. 
"5R para 125. p. 65. 
712R (EC-1LS) paras 140-141, p. 49. 

above. The Committee are confident that 
if selection is broad-based a good. number 
of capable men would be available to 
man the posts in the Commissilon. 

Government accepted4 this recommen-
dation and a list was compiled. The 
Central Government also requested the 
State Governments to provide for depu-
tation reserve to enable the centre to 
draw on the States for its requirements 
of engineers. 

Register of technical personnel 
In the same Report the Committee 

also recommended" that a register of 
experts and other technical persons in 
all branches of engineering, likely to be 
useful in the work of river valley pro-
jects, should be maintained by the 
Central Water and Power Commission. 
and that appointments of engineers and 
other technical persons should be made 
from this list. 

Government in their reply stated8 

that a list of expert engineers was being 
compiled as recommended. 
Recruitment of programme personnel in 
.. AIl India Radio 

While dealing with the recruitment 
of staff in the All India Radio. the 
Committee in their Twelfth Report 
recommended7 that the programme staff 
in the various regional Stations should 
know the language of the region. They 
also felt that the Station Director of a 
Station should be capable of exerting an 
expert influence on the programme being 
broadcast from the Station and as such 
he should know the main regional 
language in which most of the broad-
casts are made. The Committee wrote 
further as follows: 

'49R (EC-1LS) pp. 36-37. 
'49R (EC-1LS) p. 21. 
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The Committee would urge that an Ex-
pert Committee be appointed to enquire 
into this matter and set standards tor all 
posts in All India Radio whose functions 
have a direct bearing on the programmes. 

Government stated8 in reply that 
recruitment of permanent programme 
personnel on linguistic consideration 
was not feasible in view of the diffi-
culties that would be encountered in 
retaining them permanently at the 
same Station or in the same linguistic 
area, due to the requirements of the 
system of transfer, promotions etc. The 
deficiencies in the matter of linguistic 
personnel were, however, proposed to 
be made good by the appointment on 
contract basis of producers who were 
specialists in different fields of pro-
grammes of any "'particular linguistic 
group, a procedufe which was said to 
have been well tried in the B.B.C. As 
regards the question of setting standards 
for the regular posts in the A.I.R. whose 
functions had a direct bearing on the 
programmes, Government stated that a 
proposal for the amalgamation of non-
gazetted posts on the programme side 
of A.I.R. had been formulated and was 
awaiting the approval of the U.P.S.C. 

Commenting on this reply the Com-
mittee wrote' further as follows: 

The Committee  would stress the desir-
ability of setting standards for all posts 
including those of Station Directors and 
Assistant Station Directors whose fW1C-
tions have a direct bearing on the pro-
grammes and reiterate the recommenda-
tion that an Expert. Committee should be 
appointed to enquire into this matter. The 
Committee furiher desire that the eco-
nomy aspect of the proposal of Govern-
ment to appoint programme proc1ucers on 
contract basis in addition to the pro-
gramme j)ersonnel in the A.I.R. mar. also 
be considered by the Expert Committee. 

831R (EC-2LSl p. 63-65. / 
l012R (EC-ILS) para 149, pages 51-52. 
1224R (EC-ILS) para 7, pp. 2-3. 

Recruitment of staff artists in AU India 
Radio 

In the same Report the Committee 
recommended1o that in the All India 
Radio all staff artists, except . Literary 
Advisors etc. should be recruited only 
on the recommendation of the Screening 
Committees and appointed initially for 
a period of about 6 months. During 
this period, their performance should 
be carefully watched by AIR who may 
also, if felt desirable, request the mem-
bers of the Screening Committees indi-
vidually to listen to their performances 
and express opinions. If the artist did 
not come up to expectation during the 
period of these six months, his services 
should be dispensed with. 

Government accepted 11 this recom-
mendation and stated that this  was 
being implemented not only for staff 
artists proper but for the programme 
production staff as well. 

RecrNitment to Railway Service Class /l 

In their Twenty.fourth Report on 
staff matters in the Railways the Com-
mittee observed12 that there was so 
direct recruitment to Class]1 posts and 
appointments were made by promotion 
of Class III employees on the basis of 
recommendations of the Selection 
Boards. The Committee wrote as fol-
lows regarding such selection:-

The Committee agree with the ~c m
me::ndation of the Railway Corruption En-
qUiry Committee that 1iIte question of 
honesty and integrity of the candidates 
should be given greater emphasis while 
making these selections. 

Government in their reply stated's 
that necessary action had already been 
taken as recommended by the  Railway 
Corruption Enquiry Committee. 

'Ibid para 3, pages 2-3. 
u31R (EC-2LS) p. 38. 
1329R (EC-2LS) p. 4. 
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Recruitment to. Railway Serv;c(# 
Class 111 

Dealing with recruitment to Class III 
posts on the Railways, the Committee 
recommended 14 that the result of candi-
dates who appeared and were success-
ful at the examination for the recruit-
ment conducted by the Railway Service 
Commissions should be intimated to 
them. 

Government accepted11l this recom-
mendation and suitable instructions 
were issued by the Railway Board to 
the Railway Service Commissions. 

The Committee were also criticaP8 of 
the lack of planning in the recruitment 
of Class m employees in the Railways. 
Requisitions for recruitment were fur-
nished by Railways to the Commissions 
piecemeal, or at uneven intervals, with 
the result that the Commissions some-
times had to advertise the same cate-
J!ory more than once and had to hold 
fresh examinations each time. They 
made the foIIowing recommendation in 
this regard: 

The Committee recommend that the 
Railways should plan in advance the.ir 
reguirements of staff for at least SIX 
months and should furnish the same to 
the Railway Service Commissions at fixed 
intervals, leaving suftlcient margin of 
time with the Commissions to plan t.heir 
selections .... The Railwav &!rvir:e Com-
missions are at present required to re-
cruit staff for about 100 categories and if 
proper planning is done by the Railways 
of their requirements, the Commissions 
can group together advertisements and 
selections for a number of c ~g r e , 
where the prescribed aualiflcations are 
the same. The Committee recommend 
that the Railway Service Commissions 
should hold combined tests for a number 

H24R (EC-ILS) para 16. p. 7. 
1~4 E -  para 18. pp. 7-11. 
t"29R (EC-2lJS)pp4-5 and '70-'11. 
2029R EC-2LS) pp 44-45. 
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of categories. This would save consider-
able time and energy, and expedite the 
process of recruitinent. 

The Committee also observedlT that 
the number of candidates who were 
called for the test was about four times 
the number of vacancies and as such 
all who were eligible were not called. 

~e who were not calle6l naturally 
suffered from a sense of frustration and 
at times even suspected the imparti-
ality and fairness of the selections. The 
Committee recommended that the Rail-
way Ministry should create conditions 
whereby it would be possible for the 
Commissions to hold examinations for 
all eligible candidates. 

Government in their reply18'!tated that 
these recommendations had been 
accept.ed and that necessary instruc-
tions had been issued to all Railways. 

The Committee also recommended10 
that as the number of candidates would 
be large and it might be necessary to 
employ outside examiners to value the 
papers, an examination fee of Rs. 2 or 
3 may be charged from each candidate 
to meet this expenditure. 

Government in their reply20 stated 
that the principle of levying a fee had 
been accepted and that the question of 
the amount of the fee to be levied was 
under consideration. 

The Committee also recommended!U 
that suitable psychological test!. should 
be gradually introduced with a view to 
find out the aptitude of candidates for 
different types of jobs. This, the Com-
mittee felt, would prevent the possibility 

~  (EC-2LS) p. 4. 
17]l>id para 19-21. p. 8. 

l'24R (EC-1LS) para 22 pp. 8-9. 
21!4R (EC-1LS) para 24. p. 9. 
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of putting square pegs in round holes 
and improve the tone of the administra-
tion. They wrote further as follows: 

The Committee are also of the opinion 
that the present method of recruiting cer-
tain categories of staff such as office 
clerks and typists only by a written test 
and without an interview should be dis-
continued. They feel that an interview 
of the ca!didates to form an idea about 
their personality and capacity to express 
themselves is necessary. 

The Committee also suggest that in 
the matter of welfare of labour and other 
educational and sodal activities within 
the administration of the Railways, those 
wtho have experience in the line and who 
have done some work for social welfare 
or labour welfare and such other activi-
ties, may be given due consideration at 
the time of recruitment. 

Government in their reply stated22 
as follows:-- . -The Public Services (Qualifications for 
Recruitment) CommIttee in their report 
recently submitted to the Government of 
India have indicated the lines on which 
the written tests for selection of candi-
dates for the public services should be 
conducted by the recruiting authorities. 
The recommendations of this Committee 
are under consideration and sUlta1)le in-
structions in the matter wia be is'!ued· to 
all concerned as soon as a decision is 
arrived at. 

The recommendation that all candidates 
for appointment as Office Clerks and 
Typists should in addition to the written 
test be interviewed has been :lL'CPpted. 

The recommendation that the Dast ex-
perience of the candidate in the line 
should be given due consideration bv the 
recruitment authorities has also -been 
accepted. 

Brochure showing jobs offered by 
Railways 

In the same Report the Committee 
recommended" that the Railway Board 
should bring out a small brochure con-

2229R (EC-2LS) pp '11-'12. 
~  R (EC-2LS) p. 5. 
186m (EC-2LS) p. 2. 

taining a brief description of the differ-
ent types of jobs offered by the Rail-
ways, their nature, further prospects, 
emoluments, age and educational quali-
fications required. 

Government in their reply" stated 
that the recommendation had been 
noted and that a brochure on the lines 
indicated was under preparation. 

Recruitment of staff for community 
development work 

Dealing with the question of recruit-
ment and training of staff for Commu-
nity Development Programme, the 
Committee in their Fortieth Report 
observed25 that there were several defe-
ciencies in this matter which required 
to be remedied. There was shortage 
of personnel and in many cases inade-
quate training was given to the staff 
selected. The Committee wrote as 
follows regarding this matter: 

A stage has come when an overall in-
tegrated view should be taken of the re-
quirements of different categories of staff, 
their mode and rate of recruitment, the 
period and nature of training and the 
training facilities to be provided .... The 
Committee suggest that the C.P.A. should 
call a Conference of all Development 
Commissioners at an early date mainly 
for the purpose of ascertaining the de-
tailed reQuirements of trained personnel 
in various trades and with a view to 
ensure that the recruitment and training 
programmes durinl( the Second Plan will 
be commensurate with the requirements. 

30 

Government in their reply'· stated as 
follows: 

The matter has been considered by the 
Sixth Development Commissioners' Con-
ference and the Central Committee and, 
on the basis of the conclusions reached, 
State Governments and Central Ministries 
!lave been asked to gear up their train-
Ing programme to meet the requirements. 

2324R (EC-1LS) para 26, p. 10. 
2140R (EC-ILS) paru 113-114, ))p. 14-11. 
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The Committee also made several 
suggestions·' for the recruitment . and 
training of personnel required for Com-
munity Development work. They wrote 
as follows: 

The Committee would like to make 
the following broad suggestions in this 
connection: 

(1) In the case of Village Level 
Workers, the minimum qualification of 
matriculhtlon may be re,,1.axed, if the 
candidate is otherwise suitable. 

(2) A certain percentage of vacan-
cies in various categories may be ear-
marked for candidates belonging to 
scheduled castes and scheduled tribes, 
other qualifications being equal. 

(3) As far as possible the candid.tes 
recruited for the posts of Village Level 
Workers should belong to rural areas. 

(4) A written undertaking should be 
taken fr"m each cSlndidate recruited 
for Community Development pro-
gramme that he would be prepared to 
live in villages. The Headquarters of 
Village Level Workers and other cate-
gories Of staff for Community Develop-
ment programmes should be in villages 
as far as possible. 

(5) Training Centres for the Vi1!lige 
Level Workers and other categories of 
staff should as far as possible be located 
in village. 

(6) Advisory Committees consisting 
of officials and non-officials should be 
formed for each training centre estab-
lished for the training of different cate-
gories of staff. 

(7) The Community Development 
programme offers a wide scope for em-
ployment. Therefore the mm~ y 
Projects Administration dlould brIng 
oui a pamphlet giving the different 
catelIories of staff required ~ ~~
mumty Development work, theIr mInI-
mum qualifications, ~e m~e of re-
cruitment, the approxlIDale number of 
candidates required. State-wise the 
period and nature of training and the 

2T40R (EC-1LS) para 88 pp. 15-18. 
• 6.4R (BC-zLS) pp. 35-40 

833 (C) LS--6. 
~  

prospects of their future PrOmoti,OD& 
This pamphlet should be liberally cir-
culated in schools and universities. 

(8) The avenues of promotion cd 
different categories of staff employed in 
the Community Development Work 
should be decided and made known to 
the staff. There should 'be a Ii'beral pro-
vision for promotion of Village Level 
Workers to higher posts. A minimum 
percentag-e of such posts may be ear-
marked lor being filled by the promo-
tion of Village Level Workers, Such 
promotions may be given effect to pri-
marLy on the basis of good results 
achieved in the areas under the dbarge 
of the Village Level Workers. 

(9) The training programme of the 
personnel required for the work of 
Community Development Programme 
should include a working knowled,e 
of the country's Five Year Plan. No 
efforts should be spared to inspire the 
trainees with· a living faitlh in the Plan 
so that they may perform their dutiel 
with zeal and with a missionary spirit 
work among the village people. 

In the opinioo. of the Committee 
higher the rank of the candidate select-
ed the greater should be the stress on 
the possession of the qualities referred 
to above. 

The feasibilitv of utilising the ser-
vice3 of leaders connected ~ . All 
India Khadi Board and All IndIa VIllage 
Industries Board in the selection of 
suitable candidates might also be exa-
mined. . 

Government .in their reply stated's 
that the recommendation at (1) to (;l) 
and (5) to (9) above had been accept-
ed. As regards item (4) Government 
felt that a written undertaking was ~  

necessary. The Committee commenting 
upon this wrote further as follows: 

The· Committee suggest that if in the 
conditions of service a para be added that 
each candidate recruited for C.D. Pro-
gramme would have to live in the vill-
ages, no written 'undertaking would be 
nec:essary. 
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kecruitment of 
Lighthouses 

Superintendents of nance Factories and that the posluofi 
had become critical due to increasing 
number""f defections from among them . 
At the ~re e  rate the vacandes might 
not. be filled for a long time to come, 
~ .c  would make ~ e position very 
cnttcal. The CommIttee had been in-
formed that attempts had been made 
to recruit men from the open market 
through the U.P.S.C. but this had not 
met with encouraging results in spite of 
relaxations having been permitted in 
the requisite qualifications. The Com-
mittee wrote as follows regarding this 
matter: 

. In their Forty-seventh Report on 
LIghthouses the Committee observed29 
that the post of Superintendent of Light-
houses of the Calcutta district had been 
sanctioned in 1955 and though almost 
two years had elapsed the post had not 
been filled. The main difficulty 
appeared to be that the U.P .S.C. had 
not been able to recruit officers with 
suitable qualifications. The Committee 
suggested that in view of this difficulty, 
the feasibility of recruiting candidates 
with suitable educational qualifications 
and then giving them intensive training 
in India and abroad might be examined 
to overcome the shortage. 
Government i n their replyf2 stated 
as follows:-
Five temporary posts of Assistant 

E ec e~g eer (Class I Scale Rs. 350-
850) have been sanctioned for a period of 
two years. The incumbents of these posts 
will be attached to senior officers as 
understudies and will be absorbed  in 
regular vacancies at the end of two years 
as the senior tlfficers themselves get 
absorbed in higher vacancies. Action is 
being taken to recruit suitable candidates 
to these posts. 

Two of the officers recruited in 1951-52, 
who have ga:ned sufficient experience, 
have now been promoted to two of the 
three sanctioned posts of Director of 
Lighthouses and Lightships (formerly 
known as Superintendent of Lighthouses). 
The third post has already been filled by 
recruitment of a superannuated person 
through the U.P.S.C. Thus at the moment 
all the sanctioned posts of Directors are 
fUled, ! 

Shortage of senior officers in Ordnance 
factories 

In their Fifty-fifth Report on Ord-
nance factories the Committee ob-
servedSl that there was a shortage of 
experienced senior officers in the Ord-

"47 R (BC-I LS) plra 14, pp, 5-6. 
-41 R (BC-2 LS) pp. 8-9. 
81SS R (BC-I LS) para 4, p. 4. 

The Committee consider th's particularly 
unforiunate and they have discussed the 
possible explana:ion in a latter section. 
They suggest that special steps be taken 
to fill the shortages among the Sen'or 
executives in the Ordnance Fact<>ries by 
means of special recruitment in various 
age-groups so as to attract experienced 
persons from pr;vate industry also.' 

Government in their reply'2 stated 
that the recommendation was accepted 
and would be given effect to. They wrote -
further as follows: 
The difficulty in recruiting experienced 
persons so far has been due to the 
unattractiveness of the existing pay scales 
especially when attractive terms to the 
technical officers are offered outside. 
Steps are being taken to improve the pay 
scales and other terms of service to make 
the Indian Ordnance Factory Service as 
attractive as possible. 

Recruitment of non-gazetted and non-
industrial staff in Ordnance Factories 

In the same Report the Committee 
were crltical8a of the over centralisa-
tion in the matter of recruitment of non-
gazetted and non-industrial staff in 
Ordnance Factories. They wrote as 
follows: 

The Director General, Ordnanc:e Facto-
ries is empowered to recruit all st8ft 
pertaining to non-Gazetted . and non-

n 42 R (EC-2 LS) p. 2. 
··55 R (BC-I LS) pan 12, p. s. 
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Industrial (other than Class IV) catego-
ries, and the Superintendents of Ordnance 
Factories are empowered to recruit class 
IV and industrial staff. The Committee 
would like to caution against excessive 
ceJ"tralisation. They were told, however, 
that powers to recruit non-industrial staff, 
other than Class IV. cOU'd not be deleJ{ated 
to the Superintendents as it might result 
in situations when junior men might get 
promotions in one Factory while senior 
men in the same grade in the next-door 
Factory might still be awaiting their 
promotions. It was explained that for-
merly when non-industrial staff like 
Supervisors etc., were appointed loc'tlly 
on factory to factory basi'!. such compl'>int!l 
were frequent and 'that these powers had 
been rpntr'llised only to put an end to 
such situations. 

Government in their replyS4 stated 
that the interviews of outside candi-
dates were carried out by the factories 
in consultation with the Employment 
Exchange and onlv approval was ob-
tained from DGOF's Headquarters to 
such appointments as recommended by 
the factories. As regards transfer on 
regional basis Government stated that 
as factories doing similar work and 
therefore requiring. non-I!azetted staff of 
similar trades were not located in the 
same region. transfer on a regional 
basis was not possible in all cascs. 
Further restriction of transfers on reo 
gional basis would result in blockade of 
promotion. 

Recruitment of ratings 

In their Sixty-second Report on 
Shipping the Committee suggested" 
that a statistical study should be con-
ducted in regard to the extent of em-
plovment secured by the ratings from 
training schools so that the rates of 
recruitment to these schools could be so 
regulated in order to avoid prospects of 

~ periods of unemployment to the 
ratings turned out from these in3titu-

M 42 R (EC-2 LS) pp. 26-28. 
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tions on the one hand and shortage of 
ratings on the other. They wrote fur-
there as follows: 

The Committee would recommend that 
the training facilities may be suitably in-
creased after obtaining the result of the 
statistical study referred to above and 
proper publicity given for the sea-career 
to attract the right sort of men. The 
initial qualification for admission and 
training facilities could be reviewed with 
a view to make it possible for the fittest 
among the trainees to rise, after experi-
ence is gained, to be admitted to the ranks 
of Officers. 

Government in their reply stateds, 
that the 'statistical study' as suggested 
by the Committee was being made every 
month and necessary adjustments were 
also being made wherever necessary. As 
regards the suggestion for attracting the 
right sort of men Government e ~1 
that men who could take to manual 
work with zeal and satisfaction were 
the right type to be selected for training 
as seamen. The ship-owners who were 
associated in the selection of candidates 
were strongly averse to the recruitment 
of highly educated boys. It had, there-
fore been Government's policy not to 
e c~ r ge admission of highly edu-
cated boys for training as seamen but 
to train only such boys who were e ~ 
built used to manual work, and sea-
faring traditions and were likely to 
stick on to the seafaring profession. 
These arrangements· had proved very 
satisfactory and it was, therefore, not 
considered advisable to make any 
serious changes in so far as initial qua-
lifications were concerned. So far as 
opportunities for the cadets to become 
officers were concerned. it was statcd 
that seamen in the deck Department 
m ~ , if they desired. sit for the exami-
nation· for certificates of competency on 

• S3 R (EC-2LS) p. S . 
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completion of the required sea service. Training of tele-communication 
On the engineering side, however, such engineers 
opportunities were not open to seamen, 
inasmuch as before they were eligible to 
sit for the second class engineers exami-
nation they had to undergo a period of 
training in approved workshops which 
were not ordinarily available to them .. 
Commenting on this reply the Com-

mittee wrote'· as follows: 
The Committee regret that the bar on 
the persons having high qualifications be-
in, appointed as seamen and inadequacy 
of the training facilitits for the lowly 
qualified persons might come in the way 
of the persons appointed as seamen rising 
to higher ranks. They, therefore, feel 
that a reorientation is called for with re-
gard to the recruitment and training of 
seamen and that arrangements should be 
made to ensure that persons entering ser-
vice at lower levels due to unfavourable 
circumstances might have reasonable op-
portunity to rise, provided they are eQuip_ 
ped with the }'r.luired aptitude and abili-
ty, to the highest .position in the field. 

B. TRAINING 

Training in Geology 

While dealing with the Geological 
Survey of India in their Fourth Report 
the Committee rec mme e 8~ that, in 
order to augment the existing geolo-
gical staff and to produce better quali-
fied personnel in the Universities, a co-
ordinated plan should be evolved in 
consultation with the Ministry of Edu-
cation, the Inter-University Board and 
the various State Governments to revise 
the curricula of the studies imparted in 
Geology to the Graduates and post-
Graduates in the Indian Universities. so 
that more practical training is imparted 
in the Universities. 

Government in their reply stated'· 
that the principle underlying this re-
commendation had been accepted and 
that necessary action was being taken. 

In their Twelfth Report on All India 
Radio the Committee observed41 that 
though educational institutions· had 
made available more and more candi-
dates every year, the demand for tele-
communication engineers had exceeded 
the supply. The Committee wrote as 
follows regarding this matter: 

The Committee would urge that Gov-
ernment take up this matter With the 
Universities and encourage them to have 
'increased facilities for such trailiing, SO 
·that the country's demands are fully met. 
The Committee would also urge that the 

e~ e  ~ encouraged to start courses 
. in subjects which would meet AIR's future 
needs, e.g. specialised training in televi-
sion engineerinll and so forth. Long term 
planning would be practical wisdom. 

The Committee would also recommend 
that in order to keep up the eftlciency of 
the engineering service intensive special-
ised training should be given for a speci-
fied per:od at Delhi to all new recruits. 
They should be trainep in all aspects of 
radio engineering and subjected finally to 
a practical test before being absorbed 
permanently into the service. 

Government in their reply" stated 
as follows: 

34 

The recommendation of the Committee 
will be implemented. In the meantime, 
the scheme of recruiting Shift Assistant 
instead of Technical Assistants has been 
commenced. As considerable difficulty 
was experienced in practice in recruit'ng 
Technical Assistants with the requ'site 
tele-communication engineering qualifica-
tion, Shift Assistants wi!l be drawn from 
the ranks of outstanding graduates in 
physics and will be given tele-coinmuni-
cation training by A.I.R. for' about six 
months. They will also gradually gain 
experience in the'r actual work thereafter. 
Thev would become eligible for promotion 
and/or open selection as Techn;cal Ass'st-
ants later. It is also proposed to estab-
lish a technical wing of the Staff Training 
School where intensive training of the 
kind envisaged by the Committee ·will be 
imparted. 
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Training in cost accounting on the 
Railways 

In their Twenty-first Report on the 
Railways the Committee recommended 
that a proper system of costing on 
. modern lines should be set up in the 
Railway workshops. They also recom-
mended" that for this purpose officers 
from the Railways should be sent to the 
Chittaranjan Locomotive Works where 
a cost accounting unit on modern lines 
had been set up, for a short period of 
intensive training. 

Government in their replY" stated as 
follows: 

The prescribed programme of training 
for probationary officers in the Indian 
Railway Accounts Service already in-
cludes a course of training in Cost 
Accounting at Chittaranjan. Instructions 
are also being issued to the Railways 
that when Class II officers are to be 
posted as Workshop Accounts Officers in 
arrangements expected to be long-term, 
measures should be adopted to enable 
them to study the svstem of Cost Ac-
counting and Production Control at 
Chittaranjan for some period. 

In order to set up costing units in 
major workshops. the Board have already 
recniited Cost  Accountants and Cost 
Accounts Officers. In addition, a com-
. prehensive scheme has been drawn for 
affording practical and theoretical train-
'ing fOr Railwav Officers and staff by 
the Institutp. of Cost and Works c ~. 

C!llcuttaThe first batch of I.R.A S. 
OffI.,.ers . have a]re!ldv comnleted their 
trainin!! in April. 57. anrl the first batch 
of clerks 1lre under training. 

~ r ~ at Nailway Staff College. 
Baroda 

White dealing with the facilities for 
trainine; of officers on the Railwavs in 
their Twenty-fourth Renort, the Com-
mittee recommended'· that the activi-
ties of the . Staff College at Baroda 

.. 21 RCBC-I LS) pllras 130-131, p. 40 . 

.. 27 R(EC-2 LS) pp. 49-52 . 
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should be increased to cover the train-
ing of probationary officers, systematic 
refresher courses for junior officers and 
speci::!1 CJurses for the senior officers. 
The mm ~.  further pbserved 

The per cap.t.l expenditure of the 
Staff College, Baroda was Rs. 2769, during 
1952-53, Rs. 2476 during 1953-54 and Rs. 
3468, during 1954:55. The Committee con-
sider this expenditure as unduly high and 
recommend that it should be brought 
dOWn substantially by making more inten-
sive use of the training facilities available. 
The Committee further recommend that 
the training rourses at Staff College, 
Baroda, should be su'tably revised so as 
to include the study of general principles 
of the Constitution of India, division of 
functions and distribution of le,nslative 
and executive authorities. disciplinary 
ru'es. civic duties and responsibilitieR ~  
allied matters. The duration of trainIng 
for each item should also be carefully 
scrutinised and then fixed. 

The Committee also fully endorse the 
follow;ng recommendations of the Railway 
Corruption ElO1quiry Committee: 

In addition to the normal course 01 
r ~ p;iven to the m~er , lectures 
bv the Heads of Departments and Gene. 
ral Managers on the duties and respon-
sibilities of the Officers to keep the 
Administrat'on clean should be arrang-
ed. Canons Of finapcial propriety. 
absolutely impartial dea1ings with stRfl 
under them. and allied matters should 
form the sub;ect matters of these l"c-
tut'p,!. Public mon workinll in the 
poJitirql ~  sOl'ial fields should also ~ 

pet';odicallv i.nvited to m r ~, . on ~e 
trainee.. thp. ImPOrtan,.n of th"lr SOCI!!] 
rp!lno7'"lh;Jities. in the c r~e of 
their duties. 

In addit'on. the Committp.e would also 
suggest that em;nent educa+ion'sts might 
bo invit"d to visit. the Stllff College and 
ofl'er th .. il' sug!!'estions ;n the ~  fteld!! 
of 1<'tivitles of the C"l1e2p.. The Com-
11"'Hp.e a1c;o ~e  that studv tOUl'R bv 
ofli-el'!! of onp ZOnp. to oth""zonps should 
b" nnrou",u'ed w'th ~ v;"w to hetter 
un""rst"nrU., .. ", th .. ,.,n .. ,,·.,., of different 
zones and imbibinr fresh ideas . 
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Government stated" that the recom-
~e  had been accepted in prin-
ciple. Steps were being taken to im-
plwnent the recommendation to incl'ease 
the activities of the Staff College. The 
per capita expenditure would automati-
cally be reduced when the number of 
trainees were increased. Government 
also stated that the syllabi of the Col-
lege had already been revised to include 

~ subjects mentioned by the Com-
mittee. The recommendation to arrange 
lectures by Heads of Departments etc. 
had been accepted anI! suitable instruc-
tions had been issued by Government. 

Training of Class IV staD on Railways 

Referring to the training facilities for 
Class IV staff on the Railways the Com-
mittee wrote4; as follows: 

The Committee alI'ee that training 
facilities ~  exist for all categories of 
workers inOludiljlg unskilled ones and 
recommend that literacy in the regional 
language be insisted en at the time of 
recruitment of Class IV staff. For the 
illiterate Class IV: staff already in service, 
a scheme of paymg lump-sum literacy 
bonu.s .for ~e c ~  of literacy and 
provldlng s'mple and Interesting literature 
should be explored by the Railway Board. 
The Committee recommend that a Com-
mittee of educationists referred to earlier 
for re e ~ the trainine: facilities should 
prescribe brief tra'ning cout'!les for diffe-
rent categories of Class IV staff. This 
training should be not only for one parti-
cular job. but for one or two other allied 
jobs also. so as to pennit of better utilisa-
t'on of manpower. 

Government in their reply stated"'! 
that action was being taken to reiterate 
the orders r ~ that only persons 
who were literate should be recruited to 
the Class TV Railway Service in future. 
Government also accepted the principle 
that r ~ facilities· should be pro-
vided for all categories of std and 

9R. (EC-:aLS) pn·9-I1 
4R. (EC-ILS) para 72, P.2S· , 
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stated. that the matter was receiving their 
attentIon. 

Training in hand!ing of goods on the 
Railways 

In their Twentv-sixth Reoort on the 
Raiiways the Committee dealt49 with 
the problem of proper handling of 
goods on the Railways and recommend-
ed that specialised training should be 
given to those people who were required 
to handle goods, in order to teach them 
the right way of handling goods and the 
proper method of storing goods in 
wagons and in goods sheds. They ob-
served in this committee. 

Some kind of a certificate may·be given 
to those who undergo such a training, and 
e e ~  on Iv such persons who possess 
the cert ficates should be permitted to' 
handle the goods. At present, it is some-
times noticed that callous mis-handling of 
goods goes on in the very presence of the 
station masters, goods supervisors etc. 
They should also be told in no uncet'tan 
tenns that su{'h indifference on their part 
would be regarded as dereliction of duty. 

Government in iheir reply'· stated 
that the recommendation had been ac-
. cepted and that necessary instructions 
had been issued to the Railways. 

Training facilities at I.C.F., Perambur 

While dealing with the Integral 
Coach Factory at Perambur in their 
Thirty-second Report the Committee 
had51 this to say regarding the training of 
personnel at the Factory:-

Visualising the need for specially train-
ed technicians capable of working on the 
manufacture of the integral type of 
coaches. the projec' provides for the es-
tab'ishment of a Training School with its 
own ntellite workshons and a hostel. 
After train;n!,: about 600 men annual1y 
durine: the initial four veal'S, the School 
will switch over to r ~ apprentices 

.. '2.6'R (EC-ILS) p1r1 68, p. 21 
I. 32R (EC-2LS) p. 16. " 
11 32R (EC-ILS) par:: 84, p. 2.t· 
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on the regular scheme ot 31 years, the spot study of the Railways in the U.S.A. 
number being reduced to approximately and find out the exact reasons for their 
150 a year. The Administrat.on is also 1 d 
construe ing a haste: for 250 appren- being able to carry such a heavy oa 
tices. The Commi. tee recommend that of traffic efficiently with so little staff. 
the training faciL ties to be provided fhey felt that such a study was bound to 
should be of the same standard-as at 
Chit,aranjan. Apprentices from other reveal many ·features which might prove 
Railways might also be sent for training useful in increasing the efficiency of 
at Perambur and Chittaranjan for c:hort Railways and enabling them to carry 
per:ods. more traffic with the existing limited re-
Government in their reply" stated 
that the recommendation had been 
accepted. 

Staff for manufacture of Rolling Stock 
dttring Third Plan 

In the same Report the Committee 
recommended53 that the Railway Minis-
try should calculate their requirements 
of staff for the manufacture of rolling 
stock during the Third Plan and take 
steps to see that a nucleus of trained 
men was available in time for the Third 
Plan period.· The Committee wrote that 
import of rolling stock should be put a 
stop to by the end of the Second Plan. 
if not earlier. 

Government in 
as follows: 

their replyM stated 

The question of training sufficient men 
to stop import of rolling s lock by the end 
of the Second Plan period as far as pos-
sible is already receiving the attention of 
the Railway Board and steps have been 
taken to form a nucleus of trained men 
to meet the increased needs of trained 
personnel. In fact, the capacity of the 
Technical School at Chittaranjan Locomo-
tive Works has already been increased 
and a school has been esta·blished 
at the Integral Coach Factory, Perambur. 

Study of Railway operation in the 
U.s.A.. 

In their Thirty-third Report on the 
Railways the Committee recommendedfi5 
that it might be advantageous to depute 
one or two officers to make an on-the-

I' 74R (EC-2LS) p. 27. 
II 32R (EC-ILS) r~ 96, P.24. 
I. 74R (BC-2LS) p.SIl • 
... 33R (EC-ILS) plr3 us, P.46. 
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sources. 

Government in their reply5" stated 
that the Railway Board had given care-
ful consideration to this question and 
were of the view that the problem was 
beyond the scope of one or two officers 
vishing the U.S.A. for an 'on-the-spot' 
study, as no useful comparisons could 
be lil·awn between the two countries 
owing to the great difference in the ex-
tent of their industrial and technologi-
cal development and the consequent 
differences in the extent of machanisa-
tion etc. 

Training of Regional Tourist Officers 

Dealing with the training imparted to 
Regional Tourist Officers the Committee 
in their Thirty-fourth Report on Tourism, 
remarked'" as follows: 

The Committee were liven to under-
sLand that two months' training was being 
given to the Regional TourIst Officer be-
fore he (ir she was posted in an ,ndepen-
dent charge of a tourist ofDce. The 
Committee consider tl:lis to be totally 
inadequate and rpcommend that a prcper 
training of 6 months should be laid down 
for the Regional Tourist Officers as well as 
the Assistant Regional Tourist Officer •. 
They also recommend that knowledge of 
a t least one foreign language besides 
English should be insisted upon in all 
future recruitment. 

The Committee also recommend that 
the staff in the tourist offices shOUld btl 
encouraged to learn foreign languages b) 
offering them suitable inducement •. 

.. 96R (EC-2LS) p. 90. 
II 34R (EC-ILS) para 32-33, p.II. 
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Government in their reply58 stated wife. At present training of Auxiliary 
that the time lag between sanctioning Nurse Midwives is going on in 39 Inlltitutes 

in various par.s of lhe country. Sttbstan-
of a post and availability of candidates tial financial help is being bffered by the 
through ~ U.P .S.C. was about 6 Ministry of Health. The Ministry of Com-

th If th t  '  ,  . d mun:ty Development have been and are 
man s. e rammg perlO wa" ex- taki::lg steps to encourage this traininJ! 
tended to six months, the posts would programme through the Development 
have to be kept vacant for a long time. Departments of various States. The chief 
Government stated that the recom- difficulty is the lack of adequate number 

of women pers'onnel with basic minimum 
mendation had been partially accepted qualifications necessary for such training. 
and the training period had been ex- The minimum basic qualification is Mid-
tended to three months. Government dIe Class Pass. 

also added that if knowledge of a foreign 
language was re cr ~ as an 'essential' 
qualification few candidates would be 
forthcoming. As such it had been pres-
cribed as a 'desirable' qualification only. 
Steps were being taken to encourage the 
staff to learn foreign languages after re-
cruitment. 

Training of midwives for Community 
Developmen;-W ork 

In their Fortieth Repon on the Minis-
try of Community Development, while 
dealing with the problem of training of 
personnel for the health programme in 
Community Project areas, the Com-
mittee referred'''' to the position regard-
ing r ~ g of midwives as follows: 

The Comm:ttee note that the position in 
respect of the training of m1dw1ves 1S not 
sanstactory as only 607 have been trained 
and 1111 al'e undergoing training out of a 
total of 10,096 required upto the end of 
the Second Plan Period. The Committee, 
therefore, recommend that the Mi'listry 
of Community Development should serio-
usly take th.s matter up w.th the Health 
Mm:strv to make satisfactory arrange-
ments to complete the training in time. 

~r me  in 
as follows: 

their reply6° stated 

The Union Ministry of Health have dis-
continued the traininll of midwives as it 
has been dec:ded to train a better type of 
worker called the Auxiliary Nurse Mid-

'1 S2R (EC-2LS) P,36-37. 
'1 40R (EC -ILS) pari 47. p. II. 
I. 64R (EC-2LS) p. 33. 

Shortages of technical staff for animal 
housbandry and public health 

While dealing with Community De-
velopment Projects in their Forty-second 
Report, the Committee recommended6> 
that vigorous steps should be taken to 
overcome the shortages of technical 
staff in the fields of animal husbandry 
and public health. The Committee 
also recommended·' that Village Level 
Workers (Gram Sevaks) should be 
trained in dealing with the ordinary ail-
ment of cattle. 

Government in their reply stated" 
that necessary action had been taken by 
the Ministry of Agriculture in this re-
gard. Besides, arrangements were be-
ing made by State Governments for pro-
curing the services of more animal hus-
bandry and health staff by liberalising 
the conditions of service. As regards 
the training to Gram Sevaks Govern-
ment stated64 that the necessary train-
ing in first aid treatmeat to animal was 
being impaned to them in all Extension 
Training Centres. 

Training in maternity and child welfw'e 

In the same Repon the Committee 
while dealing with materI!ity and Child 

11 42R (EC-1LS) parl 65-66, p. 21. 
II Ibid para 74. p. 23. 
.. 72R (EC-2LS) P.23-24. 
" Ibid para 2S. 
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welfare in Community Development 
Project areas observed61i that the chief 
problem in the field of maternity and 
child health had been the lack of train-
ed personnel and that to solve the pro-
blem a training programme had been 
sponsored by the Ministry of Health. 
The Committee recommended that the 
training programme should be consi-
derably accelerated in order to meet the 
requirements adequately. . 

Government in their reply stated68: 

The main difficulty in implementing this 
recommendation is the non-availability of 
women workers with the prescribed edu-
cational qualifications and of specified 
age-groups. It may be mentioned that 
substitutional financial assistance is 
offered to State Governments to aug-
ment the existing facilities and to 
set up new facilities for training purposes. 
Efforts in this connection are, however, 
going on and will be continued. The 
recommendation has also been brought to 
the notice of the State Governments. 

Training of technical personnel of the 
Lighthouse Department 

In their Forty-seventh Report in 
Lighthouses the Committee dealt6' wjth 
the training of technical personnel of the 
Departl!lent. The shortage of personnel 
was-standing in the way of suitable em-
ployees being sent abroad for technical 
training. The absence of such specialis-
ed···fiaining was-aggravating the shortage 
of available trained personnel. The Com-
mittee observed in this connection as 
follows: 

Government in their reply·' stated that 
a compre4e!lsive scheme for the train-
ing of technical personnel had already 
been drawn up and the services of the 
mechanic concerned would be utilised 
in training other mechanics. 

In the same Report the Committee 
also em ~ e 6. the need to train up 
an adequate number of staff to meet the 
specialised ee ~ of the Lighthouse De-
partment during the Second Five Year 
Plan. They recommended that a well-
integrated scheme of training in India 
and abroad to overcome the shortage of 
trained personnel appeared necessary. 

In their reply Government stated70 
that a scheme of training prepared by 
the Department of Lighthouses and 
.Lightships was under consideration by 
the Planning Commission ~  the Minis-
try of Finance. 

Technical staff for Major Ports 

While dealing with the staff require-
ments of major ports in their Forty-
eighth Report the Committee wrote72 
as follows l"egarding the shortage of 
technical staff: 

.It has been stated by the Ministry that 
an. assessment has e~ made of the re-
qUIrements of the vanous categories of 
technical std required in major ports 
and the shortage of manpower relates 
mainly to pilots, specially those possess-
iDg Master Mariner's Certificates the 
training process for which is being accele-
rated. In regard to traininl( of Indians in 
Harbour Engineering, the Committee ap-

The vicious circle has got to be broken, pointed for the purpose recommended that 
and the sooner it is done the better. The the Executive and Assistant Engineera 
Committee also suggest that the feasibility should be given fullest opportunity :to 
of utihing the services of the senior light- visit all the major pOrts for studying the 
house mechanic, who was sent to the c ~  there and there should be a 
U.S.A. in 1954, for imparting an illtensiveCentral Library containing up-to-date 

lite:oature On the subject. . 
course of advanced technical training to 
other mechanics in the department should While the above steps may be alright 10 
be examined carefully. faT as they go. the Committee recommeat 
------------------------------------------------------------
•• 42R (EC-ILS) para 127, P.39. M 41R (EC-2LS) p.IS. 
" 72R (EC-zLS) p. 37. .w 47R (EC-ILS) para 66, P.23 . 
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that with· a view to have a nucleus of a under the Artisan Training School, Am-
band of engineers who can form a panel bernath might also be consIdered. 
of Consultants, it is necessary, apart from 
giving facilities to selected personnel to 
visit places abroad, that these personnel 
should be given actual experience by 
being attached to the Port projects, the 
construction of which is being handled by 
foreign firms. 

Government in their reply stated72 as 
follows: 

The recommendation is accepted. 
Selected port engineers are given facili-
ties to go abroad on '1tudy tours .. As port 
development works are supervIsed by 
Port EngiiIleers, they h!l.ve acquired con-
aid,erable experience in harbour r~ 
carried out by foreign contracts in recent 
years. In the case of the Bombay Marine 
Oil Terminal Project, leading Indian 
Engineers employed outside the Ports 
also were seleded in consultation with 
the Institution of Engineers (India) to 
act as Observers durillliC the construction. 
BEsides, during the execution stage, 
twelve of ~ Port Trust Engineers served • 
on the stalr 01. the Resident Engineer of 
the C1msulting Engineers for day-to-day 
supervision. 

Apprentice Training Scheme in 
Ordnance Factories 

In their Fifty-fifth Report on Ordnance 
Factories, the Committee wpile dealing 
with· the training of apprentices in the 
factories observed" that there were 
very few separate instructional staff and 
the training was mainly looked after by 
the SuperiBtendents 9f the fact0!ies. ~ 
Committee felt that this was an uns8;tls-
factory arrangement. The training 
schemes were held in 11 factories. The 
Committee felt that this arrangement was 
not conducive to the efficient and eco-
nomic working ·Qf the scheme.· They re-
commended that the  training scheme 
should btl. ~e r e  on regional or 
zonal basis and that the training courses 
should be rationalised. Until this was 
done, the Committee suggest that the 
feasibility of centralising this scheme 

7267R (EC-2LS) pp. 12-13. 
785SR (EC-ILS) para 76, p. 34. 

Government in their reply74 stated: 
The suggestion to centralise the Ap-
prentice Training Scheme under the Prin-
cipal, A.T.S. ~ me  training in 
the Artisan Training School and final 
specialisation in training centres is al-
ready under consideration. under the 
revised integrated scheme of training 
which is under examination. With the 
introduction of this scheme, the Commit-
tee's suggestion will be substantially 
met. 

Shortage of Draughtsmen in-Ordnance 
Factories 

In the same Report the Committee 
referred" to the shortage of Draughts-
men in Ordnance Factories and wrote 
as follows: 
The Committee are surprised to leam 
about the shortage of Draughtsmen in 
Ordnance Factories in spite of ·the exis-
tence of Draughtsmen Training Scheme 
in rune Ordnance Factories. They are led 
to the obvipus conclusion that either the 
requirements of Draughtsmen were not 
properly assessed or the training facilities 
were not fully utilised by the authorities 
or both. The Commiittee consider this 
most unfortunate. 

However, in view of the better training 
facili. es for Draughtsmen at the Artisan 
Training School, Ambernath, the ~

mittee do not see any need for the conti-
nuance of the other trainin2 scheme in 
the nine Ordinance Facto.les and recom-
mend that the Draught3::nen Training 
Scheme at Ambernath should be made 
permanent and expanded further, so as 
to meet the entire demand of this cate-
gory of staff of all the Ordnance Fac-
tories .. 

Government in their reply stated76 
that there was no serious shortage of 
Draughtsmen in Ordnance Factories. 
They stated further as f0110ws: 

Out of Ii total sanctioned number of 315 
posts only 25 remained unfilled, for which 
26 ~e  were under training; 8 of those 
have completed their training in March, 

"42R (EC-2LS) p. 18. 
u55R (EC-ILS) para 89, p. 37. 
"42R (EC-ZLS) pp. 19-20. 
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1957 and 18 more will complete it by Sep-
~r, 1957. In addition 5 more are 
undergoing training in oth<::r factories and 
a further batch of 25 trainees are due' to 
be out in June. 1958 to fill maintenance 
and additional vacancies. The existing 
training scheme, is. therefore. being fully 
utlised. We have also planned far further 
increase under the integrated training 
scheme. 

Refresher courses for Supervisory Staff 
in Ordnance Factories 

The Committee also recommended'T 
the introductian of short refresher 
courses to members of the supervisory 
staff in Ordnance factories. In this 
connection, the Committee observed: 

The curriculum of training may be 
drawn up to include subjects like manage-
rial functions, industrial re ~ and pro 
blems. factory expenditure. cost control 
etc. The Committee would like to stress 
that in this scheme. due emphasis should 
be laid on the subject of cost control in 
the Ordnance Factodes and e r ~ should 
be made to make the ~ e ry staff and 
through them the whole organisat!on more 
cost conscious. In the mm e~  view, 
the value of this training woulrt be fur-
ther enhanced if. in addition to ,~ train-
ing instructors, senior members of the 
managerial staff of the Factories and the 
technical college aTe invited to give lec-
tures to the r ee~ in this school. 

Government in their reply78 stated 
that the recommendation had been ac-
cepted and would be implemented as 
soon as the organisational problems 
could be overcome. 

Training within industry 

In the same Report, the Committee 
also recommended79 that schemes like 
"Training Withip. Industry" as existed in 
the U.S.A. should be introduced in the 
Ordnance factories for training of super-
visory staff. They observed: 

The Committee understand that in 
U.S.A. and in EurOPe a highly organised 

7755R (EC-ILS) para 102, pp. 42-43. 
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scheme of training, known as 'Training 
with n Industry' has ~e  developed, 
particularly for the supervisory staff who 
have to function as organisers managers 
and instructors of their worJang grouP. 
whose coo,dination thev have to ensure. 
The features of this system are that they 
concentrate On three phases of supervision 
viz., the need to instruct (Job instruc-
tion); the need to handle staff effectively 
(Job Relations); a!1d the need to r ~e 
(J Gb Members): The method of instruction 
is by discus,ion and within the re'atively 
short time available, the course rleals only 
with prim'l.'''V e~. ..~ ~. 'rh", m ~  im-
portant feature of Training Within Indll&o 
try is tlnt i: ~  a pc-neral progf'lmme, 
i!"resp2ctive of thp indjvidual industry. 
The Committee undershnd th'lt -in Bel. 
p:ium this srheme ~ been further en-
larged to include industrial hygiene. ele-
mentary psychology, work study. Belgian 
social and economic problems, labour 
legisJafon. "ccirlp"It nre,!(>"tiol" repart 
writing, elements of leadership and 
mn'1fl ;>;em",n' The" <>Ic;o u!1de"st::md that 
the T\ltcrn'l.tional Labour Or/tanisation is 
e e ~ g t .... e Traininf{ Within Industry 
in many fl'l.r's of the world. The Com-
mittee . ~e.  that similar s,..hemes on a 
wirler scal,.. be r ~ ce  in an public 
undert'lkinf1,S :" India, inclurling the Ord-
nance Factories at an early d!lte. 

Government in their replyll° stated as 
follows:-

We have aJTeady taken advantage of the 
"Training Within Tnrlustr'es" course, but 
for want of men ;whom we can spa,'e for 
the purpose the progress has not been 
satisfactory. Tt is hoped to t'1ke an in-
~re g y active part . in future. A 
COpy of this Rec81Umendation has also 
been forwarded to Ministry of Labour for 
., necessary action in So faor as they are 
concerned. 

Shortage of trained personnel for road 
construction work 

In their Fifty-ninth Report on Nation-
al Highways and Roads the Committee 
observed"' that without trained person-
nel it would not be possible to successful-
Iv execute the various road construction 
schemes. They wrote that there was no 

"'42R (EC-2L..C;) p. 21. 
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use having a bigger plan and at the same 
time having a meagre provision for per-
"Sonnel. The Committee wrote as fol-
lows regarding this matter: 

The WQrk of road construction has 
suffered because of the shortage of techni-
cal personnel like overseers and draftsmen 
in the States. The Committee, therefore, 
recommend that the Ministry should assess 
the requirements carefully and take some 
concrete steps to overcome the shortage 
of staff of these categories. The question 
whether the category of "draftsmen" is 
really essential or whether it can be dis-
pensed with should also be examined with 
an open mind. 

Government jn ~ r reply. statedil' 
that the Engineering Personnel Com-
mittee set up by the Planning Commis-
sion to assess the country's requirements 
of technical personnel in all fields re-
commended that the annual intake to 
engineering degree and diploma courses 
should by end of 1960-61 be increased 
to 9754 j-a,nd 18421 respectively. 
Actually the' intake of students had 
already been increased to 10,000 and 
20,000 respectively and it was further 
proposed to establish 9 new colleges and 
27 polytechnics in the country as central-
ly sponsored institutions. This would in-
crease the intake to degree and diploma 
courses to 13,165 and 24,000 respec-
tively. Government added that arrange-
ments were also being made for provid-
ing specialised practical training to ~er
ving engineers, both officials and non-
officials, in modem methods of highway 
and bridge engineering by deputing 
them to more advanced countries under 
the various technical assistance pro-. 
grammes. i 
In regard to draftsmen, Government ~ 

stated as follows: I' 

As for the essentiality of ~r r e . 
the matter was discussed at the Ohief 
Engineer's meeting held at Shillong in 

"66R (EC-2LS) pp. 3-5. 

May, 1957. Draftsmen are mostly requir-
. ed for ~re r g dTawings and assisting 
the engmeering personnel in detailed en-
gineering calculations and in framing 
estimates. In the present set-up it is not 
possible to dispense with them.. 

Training on "DuUerin" 

In their Sixty-second Report on Ship-
ping the Committee while dealinga1 
with the problem of training for the 
merchant navy wrote that they 'were 
favourably impressed with the standard 
of training and the smartness of the 
boys under training in the T.S. Dufferin. 

Marine Engineering training 

While referring84 to the marine engi-
neering training they observed that pro-
vision  existed in the Directorate of 
Marine Engineering for increasing the 
intake of boys to 80 every year. They 
recommended. that in future the intake 
might be stepped to this number. 

Government in their reply stated8li 
as follows: 

The recommendation made by the Com-
mittee has been duly considered by the 
Government of India and action has al-
ready been taken to increase the intake 
of the Institution from 50 to 65 boys from 
August 1958 entry. The question of fur-
ther increasing the intake having regard 
to the future requirements of the Mer-
chant Navy is under constant review. 

Shortage of Naval Architects 

In the same Report the Committee 
wrote86 that they were informed that 
there was an acute shortage of naval 
• . architects in India. They recommended 
~ • that the Ministry of Defence who are 

Ii concerned with the designing of naval vessels and the Ministry of Production 

~  are concerned with the ship-huild-
• ing ~ g  j.ointly ,work out a scheme for 

~ . meetIng thIS shortage. 
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Government in their reply stated"' that 
this question had been considered in the 
past. It was felt that the facilities pro-
vided at the Indian Institute of Techno-
logy at Kharagpur, where there were al-
ready courses in naval architecture, 
would be adequate to meet the require-
ments at least for some time to come. 
The consideration of the question of 
opening a new course in naval architec-
ture had been deferred for some time. 

Life-boat training for seamen 

The Committee also referred"S to 
life-boat training for seamen and obser-
ved that a life-boat training establish-
ment had ~e  set up at Bombay to give 
Indian seamen instructions and training 
in the launching and management of 
ships' life-boats and to prepare them 
for Certificates of Efficjency as life-boat-
men. Regarding this training they said: 

Under international convention pas-
senger ships are required to have certified 
life-boatmen while cargo ships are not so 
required. It» not necessaTY that every 
one of the seamen should be trained as 
life-boatman since under the regulations 
onlv a certain proportion of the members 
of the crew of the passenger vessels need 
to be in po9SeSSion of life-boatMen's certi-
ficate. There is a proposal to start a life-
boat training school in Calcutta on the 
lines of the one at Bombay. The Commit-
tee are of the opinion that the life-boat 
trajning should be regarded as indispens-
able for everv seaman. The feasibility of 
giving this training On board the ship 
should also be examined. 

Government in ~e r reply stated8' 
that the question of establishment of a 
Life-boat Training Centre at Calcutta 
was under consideration. They stated 
further as follows: 

As regards full training aboard ship 
for the purposes of life-boatmen's certift-

"T55R (EC-2LS) pp. 25-28. 
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cate, the Indian Merchanf Shipping (Mas-
ters) Rules, 1956, inter alia. provide for 
weekly or fortnightly life-boat drills in 
passenger and cargo shipS to ensure that 
the crew understand the uses of life saving 
equipment etc.. and are practised in the 
duties they have to perform. The officers 
in passenger ships are encouraged to 
train their crew in this manner as neces-
sity arises and opportunity offers. 

In their Sixty-second Report the 
Committee referred·· to the train-
ing of tindals and wrote as follows: 

At present most of the tindals are not 
~m e e  as seamen or are so stubborn 
in their ignorance that they have no use 
even for safety equipment and do not 
even display navigation lights. This leads 
to fatal accidents to vessels and life. The 
remedy· lies in educating them not only 
in navi!!'1tion and ~e m  but also in 
the traditions of the sea. The schools 
which may be stated either by the Cen-
tI e or by the maritime States may edu-
(,'1te them in these tratiition!1 and no 
'in:il'.1 should be allowed to take charge 
of a vessel unless he has passes' the 
aualifyinE( tests. The tests shOUld be oral 
ana elementary in the beginning but 
should be made stiffer in course of time. 

Government in their reply91 stated 
that the· recommendation had been 
accepted and that steps were being taken 
to start a scheme for training of tindals 
at selected centres. 

Defence Training Institutions 

Dealing with the Training Institutions 
of the Defence Services in their Sixty-
third Report the Committee observed'· 
that the!·e were 25 training institutions 
in the country and that they were quite 
sufficient for the requirements of the 
country. The Committee were inform-
ed-that a proposal to start a combined . 
Land  and Air Warfare School to train 
the Army and Air Force Officers to-
gether was under consideration. The 
Committee hoped that an early decision 
would be reached in the matter. 

··62R (EC-ILS) para 168, p. 39. 
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Governmnet informed93 the Com-
mittee that they had decided to 'establish 
a Land Warfare School. 

Dealing with the question of ac-
commodation for the Training Institu-
tions the Committee observed94: 

As regards their accommodation, the 
Committee were told that in most cases it 
was a mixture of permanent and war-time 
temporary acco!nJDod'ltion. They :recom-
mend that important training institutions 
of the Defence Services should also re-
ceilVe due share. of funds so as to reduce 
the e ~  of temporary accommodation. 
In this connection they suggest that the 
feasibility of utilising the places and simi-
lar other buildings of ex-Rulers of States 
at certain hill stations as well as other 
places, be examined. 

Government in their replyDlI stated as 
follows: 

G?vernment are alive to the urgency of 
puttlIll{ up permanent accommodation for 
the training institutions and this matter 
is given due priority when allocation of 
~ r limited funds is made to various pro-
Jects. The possibility of utilising available 
places and similar other buildings is al-
ways kept in view but the location of 
training institutions has very often to be 
decided on the basis of factors other than 

~ y of accommodation, 

National Defence Academy 

The <;ommittee feltll8 that the 
~  e~e ce c~ emy should pro-
VIde the entIre pre-commission training 

O:l107R (EC-2LS) p. 2. 
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for all the officer cadets of all the three 
serVices. They wrote as follows regard-
ing this matter: 

They recommend that 90 long as this 
ultimate goal is not capable of being at-
tained for one reason or another, the ~  
tioD of providing at least the entire ' 
training at the N .D.A. should be examined 
on a priority basis. They feel that this 
would besides fostering common outlook 
and espirit de corps among the three Ser-
vices result in some saving in the cost of 
maintaining two or even more establish-
ments by way of expenditure on build-
ings, on equipment and on instructors. 

Government in their reply97 stated 
that the recommendation had been 
considered and it had been  found that 
the entire pre-commission training to 
the Naval and Air Force cadets could 
not be provided at the National Defence 
Academy due to lack of facilities which 
it was impossible to provide at Khada-
kvasla. The question of giving the 4th 
year training to Army Cadets at the 
National Defence Academy was linked 
up with the final decision on the location 
ef the Military College. The Committee 
was informed by Govelll11lent that the 
question whether the Military College' 
should continue at Dehra Dun where it 
had been since its inception or move to 
Khadakvasla ~  under consideration of 
Government. 

Training of staff in Military Dairy Farms 

While dealing with Military Dairy 
Fanns in their Sixty-fourth Report the 
Committee observed"8 as follows re-
garding the training of staff in the 
Farms: 

While the Committee agree that the staff 
should haVe ample opportunities of seek-

ft 
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ing advancement in career, they would 
like to stress that all categories of staff 
should be given intensive training in dairy 
farming. The Committee understand that 
there are three types of courses. Persons 
recruited do pot go to the school imme-
diately but are sent there according to 
seniority. They may have to work for five 
OF six ye813 ,before they get a chance to 
go to the school. The Committee do not 
consider this as satisfactQry. The training 
should be .given soon after recruitment, 
before the person is actually put On. the 
job. Later refresher courses or higher 
standards of training according to the 
aptitude and! capacity of the individuals 
can be given, to equip them to hold higher 
posts. The types of training given should 
be suitably rearranged for such purposes. 

Government in their reply 88 stated: 

Through different kinds of courses, 
intensive training iii ry ~ is provided 
far the farms staff, and attendance at 
these courses is essential for promotion to 
VariOUS grades. The Committee of Ex-
perts for Dairy Farms has also recom-
mended recently the holding of refresher 
courses and further development of the 
Advisory and Investigational Centres at 
MEERUT, staffed by experts in various 
lines, in order to achieve the same end as 
recommended by the Estimates Commit-
tee. The recommendations Of the Dairy 
Farms Experts Committee are expected to 
be submitted for sanction at an early date. 

The CGmmittee of Experts for Military 
Farms has also suggested -the holding of 
some courses at the National Dairy Re-
search lnstitute at KARNAL for the staff 
of Military Farms in order to obviate 
duplication and to take advantage of the 
facilities available at the Degree College 
at KARNAL. 

C. PAY 

Salaries to be fixed in relation to previous 
status 

In their Second Report  the Commit-
tee recommended1oo that salaries of 

"64R (EC-ILS) para 60, p. 23. 
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Government officials should be fixed in 
relation to their previous status. They 
wrote as follows regarding this matter: 

The Committee have come across some 
instances in whiCh officers have been ap-
pointed under the Central Government on 
salaries which were disproportionate to 
their previous salaries in business or 
under State Governments. The Commit-
tee think that this matter should be look-
ed -into by the Ministry of Finance care-
fully and appropriate rules laid down so 
that there is no abuse Of power and waste 
of public money involved in such appoint-
ments. 

Government in their reply stated101 
as follows:-

Appropriate rules and scales of pay 
have been laid down for -the various re-
cognised services under the Central Gov-
ernment. Any person recruited to such 
services either through a competitive exa-
mination conducted by the U.P,S.C. or on 
passing.. the test laid down for the purpose, 
must be allowed the general scales of pay 
fixed for the service, irrespective of the 
salary that he might be drawing in busi-
ness or under State Government. 

Besides these recognised services there 
are certain ad hoc posts. Action has now 
been taken to prescribe the scales of pay 
for practically all such posts having 
regard to the duties and responsibilities 
attaching to such posts and the qualifica-
tions which the holders are requtred to 
possess. 

These scales have been formulated in 
accordance with the general level Of re-
muneration recommended by the Central 
'Pay Commission. 

Any individual appointed to these posts 
has his pay fixed on the scale of pay 
attached to the post. Normally, only the 
minimum of the scale is admissible. 
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Pay and service conditions of Scientific 
personnel 

In their Seventh Report on the Min-
istry of Food and Agriculture the Com-
mittee pointed out 102 that there was 
great disparity in the scales of pay of 
research workers and those of adminis-
trative officers working in ~er Govern-
ment Departments. The Committee 
recommended that the emoluments and 
terms of service of each category of 
scientific personnel sltould be so fixed 
that they compare favourably with those 
admjssible to officers of equivalent 
status elsewhere. They wrote as fol-
lows: 
The Heads of Research Institutes are 
generally persons of high technical quali-
fications and international reputation and 
the country expects the very best from 
them. In o.nier that persons of talent are 
attracted tftWards the Research Institutesz 
the emoluments and terms of service 01 
such category of scientific personnel 
should be so fixed that they compare 
favouTably with those admissible to offi-
cers of equivalent status elsewhere. In 
the course of the examination of the 
r ~ of the Research Institutes the 
Committee noticed that the entire staff of 
one Institute was temporary even though 
they had put in service for a number of 
years. The Committee feel that the status, 
terms and conditions of service of Re-
search Officers and staff should be settled 
early on a satisfactory footing from the 
point of view of getting the maximum 
benefit from their research work. 

Government in their reply stated103 as 
follows: ~ 

Government are exami!Iling the possi-
bility of constituting a Central Agricultu-
ral and Animal Husbandry Service for 
manning technical posts in the Ministry 
and various Research Institutes under its 
administTative control. The constitution 
of such a service Will, it is hoped, bring 
about an all-round improvement in the 
existmg conditions and provide opportu-
nities for utilising services of the research 
staff in the best manner possible. 

'OJ7R (EC-lLS) para 60, p. 37. 
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Ceilings on salaries in the Private Sector 

In their Ninth Report  the Committee 
recommended104 a ceiling on salary in 
the private sector. They wrote that 
there was a great need for removing 

~ e  existing between private and 
pubbc employment and for rationalising 
services as a whole. They felt that early 
steps should be taken to examine the 
e ~  o.f prescribing ceilings on sala-
nes ID pnvate employment consistent 
with the policies and principles adopted 
for the public sector. 

Government in their reply stated1011 
that the Planning Commission was 
examining these questions. 

Payment for handling of hazardoUJ 
cargo in Ports 
In their Forty-eighth Report 011 

Major Ports the Committee dealt106 
with the problem of handling of hazar-
dous cargo and wrote as follows: 
. The yasist Committee recommended 
mter. aha the supply and use of proteCtive 
c ~ g and other equipments to handle 
noxIous ~  daIj,ierous goods or caustic 
and corrOSIve substances and decision baa 
been ~ e  to. supply workers with the 
protectIve apphances. The Committee 
suggest that the question of making some 
~ e additional payment for the handl-
mg ?f the hazardous cargo should be 
conSIdered sympathetically at an early 
date. . 

Pay scales in Ordnance Factories 
In their Fifty-fifth Report on Ord-

nance Factories the Committee observ-
ed107 that a large number of trained 
officers and men had resigned and left 
the Ordnance Factories. This had 
depleted the strength of the experienced 
staff and the Committee considered it 
very disturbing. The Committee under-
stood that the main cause of this was the 
poor pay scales and unattractive service 
conditions in the Ordnance Factories. 
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In this connectIon the Committee ob- Government in their reply stateduo 

served: that substantial improvements had been 

The Committee view this position with 
great concern and do Dot see why there 
should be SO much disparity in a basic 
matter like pay-scales in the undertakin,s 
Rdministered by two sister Ministries of 
the same Government. They understand 
that similar disparities alao exist in the 
other categories 'Of staff mentioned above. 
They recommend that immediate steps 
should be taken to examine the whole pay 
Itructure of the various comparable posts 
in all Government undertakings and to 
bring about uniformity therein as far as 
may be possible so that certain Govern-
ment Departments and concerns might not 
benefit at the expense of others. which 
besides causing personnel difficulties 
would have a verv serioUs effect on the 
efficieney and morale of the staff workin(l 
in the concerns affected by this exodus 
and would be uarticu'arly dangerous in 
the case of Ordnance Factories since 
they affect the very security and safety of 
the country. . .; ,al 

Government in their reply statedlOI 
that the recommendations have been 
noted and that active steps had been 
taken in that direction. 

Pay scales in the Defence SerVices 

In their Sixty-third Report on Defence 
Training Institutions the Committee 01>-
served1U9 that the best material in the 
country was not forthcoming for service 
in the Defence Services. One of the rea-
sons for the lack of enthusiasm to seek 
a career in the Defence Forces was the 
pay scales and conditions of service of 
officers. The Committee wrote as fol-
lows regarding this matter: 

It was pointed out te the Committee 
that until a few years ago the pay-scales 
of the officers were much better and that 
they had been reduced to the present 
levels which were unattractive as com-
pared with the pay-scales of some of the 
other civil services. The Committee SUl-
gest that this question may be had com-
prehensively examined. 

IN .pR (BC-2LS) p.S 
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effected in regard to this matter. Two 
major decisions taken during. the year 
1958 in respect of age of retirement of 

ce~  and substantive promotions to 
higher ranks, had considerably improved 
the career prospects of officers in the 
three services. In addition, these 
measures would also enable officers to 
earn higher retiring pension. It was 
estimated that the financial gain in the 
life earnings of a majority of service 
officers as a result of these measures 
would amount to Rs. 75,000 to 
Rs. 1,00,000. The number of substan-
tive posts in the higher appointments had 
been substantially increased in all the 
three Services. 

D. PROMOTIONS 
PromtJlions to higher posts in Govern-
ment of India Presses 

While dealing with the Stationery and 
Printing Department in their Fourth Re-
port, the Committee referredlll ~  
appointments to certain higher posts 10 
the Government of India Presses. These 
were made on the basis of seniority. On 
this matter the Committee wrote thus: 

It is necessary t1)at there ~ be more 
efficiency in the ranks of supervIsory staff 
and senior appointments. It is also neces-
sary that in these higher posts ~ere 
should be highly competent techmcal 
men who have got experience of the 
workinlZ of the Press as a whole. There-
fore the Committee consider that super-
visory posts should be declared ~  selec-
tion posts and appointments. to ~em 
made on-the baSIS of ment notice. 
It has been brought to their notice 
that certain appointments are not 
made t!1rough the Union Public e~
vice Commission. The Committee conSl-
der that the Commission should be asso-
ciated with the selection for these appoin\-
menU. 

11' 107 R (EC-2LS) pp 65-68 
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Government in their reply11l ~~ as 
follows: 

Supervisory posts which are not ftlled 
by direct recruitment are already t!ated 
as selection posts and are filled' on the 
basis of merit with due re,lU:d 
10 seniority. Class I supervisol'Y.-,.i)osts are 
filled on the basis of selections "tnade by 
a Departmental Promotion Committee 
with which a representative of the 
U.P.S.C. is associated in regard to Class 
II and Class LII posts it is not obll,af.t)ry 
to consult the Commission under the 
Union Public Service Commission Consul-
tatiOn Rules. There has been no chance 
in the Rules. 

Promotions in the Services 

In their Ninth Rep:>rt on Adminis-
trative, Financial and Other Reforms the 
Committee dealt with \l3 the question 
of promotions in the services. In some 
cases promotions were. made by an offi-
cer in his individual capacity; in some 
others they were made on the basis 
of recommendations by Departmental 
Committees; and in still some others 
solely on theirecommendations of the 
U.P.S.C. In some cases promotions were 
made strictly on the basis of seniority. 
The Committee commented that these 
different systems and rules gave rise to 
anomalies and discontcntllfld lowering 
of morale and efficienc.y in some res-
pects. The Committee's observations 
in this regard were as fgllows: 

It is now an accepted principle in all 
the modem countries anil business con-
cerns that-

(i) promotion should be solelY on 
the basis of merit regardless of the 
e r ~  the· perllOns 'concerned in 
service; 

(ii) persons ~- e iudged for 
promotion by tlif.jeople who have 
watched their ... and conduct over 
a period; .. : .  . 

(iii) promotions should be made on 
the recommendati"n of a Committee 

III 44R (BC-ILS) p. II 
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c~  of ac>t Jess than three .0000cera 
one of whom at least is acquainted 
Wlth the work of the person concerned. 
In each case, the Committee should re-
co+,d in writtng the gro\Ulds on which 
claims of persons, if any, senior to the 
pers',?n selected were overlooked; 

(iv) in judging the person on the 
basis of the confidential reports on him, 
it should be seen that he was warned in 
time of the defects noticed in his work 
and conduct and that if he did not 
show improvement he was warned 
again; and 

(v) if no warninl has been liven to 
a penon, it should-not be presumed 
that the reporta on him are so good u 
to justify his promotion, 

The Committee suggest that in future 
these principles should be observed in 
makin& promotions and the present ano-
malies and defects should be removed so 
that the public services are in the hands 
of competent people in all grades and that 
promotions are given on the basis of 
merit. eftlciency and good conduct alone. 

Government in their reply statedllt as 
ollows: 

(i) Promotions to higher posts classified 
as selection p'osts are mainly made on the 
basis of merIt and to posts in lower l1'ade 
on the basis of seniority subject to re-
jection of the unfit. It would not be 
desirable to adopt merit as the sole cri-
terion for the latter. Even where pro-
motions are based on merit, seniority 
must be Qiven due weight. 

(ii) &: (iii). The procedure of Depart-
mental Promotion Committees already 
ensures to the greatest practicable extent 
~  the suitability for promotion is jud-
ged by a eroup of officers who between 
them have personal knowledge of the 
work and conduct of the officers under 
consideration as well as of the officers 
who have recorded Confidential Reports 
on them. The i'1.structions alreadv pro .. 
Vide that the D. P C. should record their 
reasons for any supersessions recommend-
ed. 

(iv) &: (v). These principles are already 
followed. 

1" 57R (BC-xLS) _pp.. 34-35 



PromotionJ to Stnior Sctilt Posts in the 
Railways "" 

In ~e r. Twenty-fourth Report on 
Railways the Committee dealt withl1l 
promotions to" the senior scale posts in 
the Railways and observed as follows: 
These are not selection posts and are 

fillp.O bv promotion 0' the 'Ieniormost 
suitable "junior scale officer. Under the 
existing system, the promotion from 
juni'or sC'lle to sen;or scale is on the basis 
of seniority subject to suitabi'itv. In this 
respect, the Committee reiterate the re. 
commend'l.tion of the Indian Railwav En-
quiry Committee (194'7) in !lara 188 of 
their Report that certain definite stan-
dards of efficiency. which must be attain-
e-l b·, ~ junior sca e officer before be-
ing promoted to the senior scale, should 
be laid down and that the jun;or scaJe 
po<;t!! ~  rea' Iv be ~ tl"lin;nl( 
ground for future holders of senior scale 
and administrative posts The Comm;ttee 
further suggest that a junior scale ontcer 
should bp' interviewed bv a Board ':on-
sisting of three Heads of Departments 
before he is for the first time promoted 
to a senior scale post. 

Government in their reply st8ted111 
that the promotion of a junior scale 
officer to a senior scale post was made 
on the basis of confidential reports which 
determined an officer's suitability for 
such promotion. Such promotion had 
to be approved by the Deputy General 
Manager (Personnel). the head of the 
deoartment concerned. and the General 
Manager, In view of this arrangement 
Government did not consider it neces-
sary that the junior scale officer should 
be interviewed bV a Board of three 
heads of departments. 

CommentinlZ on this renlv the Com-
mittee wrotetlT further as follows: 
In the opinion of the Ct"IlIlmitt"e an In-
terview is very necessary for foY"tning a 
b'llanced view "I bout the suitabilitY of 
the ofllcer to be promoted. It is also 
learnt that due to increac;ed reou;remeTlt 
of officers sometimes very junior officers 
have to be promoted . to senior scale 
and as such. it would be advisable 

III 24R. (EC-tLS). para 76, p 27. 

n. 29R (EC-2 LS), pP. 79-80. 
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to ted the eftlciency of the otftcer before 
ftrst promotion. through a board of three 
heads of departments. The Committee, 
therefore, reiterate their earlier recom-
mendation in this regard. 

Promotions within Class III posts on the 
Ra;tways 
In the same Report the Committee re-

ferred118 to promotions within Class m 
posts in the Railways. The Committee 
feIt that the promotion policy must be 
closely co-ordinated with suitable train-
ing policy and that the Railways must 
be able to forecast the number of people 
likely to be required for different posts 
to make the employees realise that op-
portunities were open to them to further 
their prospects, if they equipped them-
selves. They recommended that the 
avenues of promotion in various depart-
ments should be clearly laid down and 
made known to the staff. They also re-
commended that the seniority lists of 
staff should be expeditiously finalised 
and circulated to the staff, so that they 
could form an idea about their prospects 
of promotion. 

The Committee also wrote as follows 
regarding promotions of Scheduled Caste 
employees: . 

e ~ quotas have 13een laid down 
for their recruitment to initial categories; 
!but no such quotas have been laid down 
for their promotions to higher selection 
posts. Thi' is n'ltural because a candi-
date cannot and should not be promoted 
to the h;gher selection nosts on any con-
sideration except that of merit. In this 
co"nectiI)Tl. hnwevet:. the ("!ommittee very 
much apnreciate the recent sehf"IDe of 
training introduced for the 'SchedUled 
Caste employees in the Railway Board's 
om"P. to hrinp. th"m to the re"uisite 
standard for promotion to the Assistants 
posts. This scheme will assist in provid-
in!!' suj+"h'e 01')1')orlllnities of nromotion 
to the Sr::heduled Caste employees with-
Ollt imn"i"'''''" the .. ffici .. ncv. Thev. thel'e-
fore. recommend that this scheme should 
be introduced on individual RailwaY' 
also. 

m Ibid. p1ge 2. 
~.  24R(BC-tLS) para 82, pages 29-30. 
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Government in their replyUt stated 

that the question of co-nrdinating promo-
tion policy with suitable training was 
already under consideration. Instruc-
tions had also· been ~ e  to the Rall-
way Administrations that they should 
indicate the number of vaca,ncies to be 
tilled arising out of the superannuation 
of staff or otherwise at the time of in-
viting recommendations from their Divi-
sional offices etc., with a view to holding 
selections for the required posts. Tn the 
case of non-selection posts, the staff con-
cerned were generally aware of their 
chances and these po'>ts were fined on 
the ba<;is of seniority-cum-suitabilitv. the 
suitability whether of an individual or 
a group of emoloyees being determined 
by the authority comoetent to fill the 
posts on the basig of the record and lor 
deoartmental basis, if necessary. As re-
gards the hil!her grade po'lts, Govern-
ment stated ~  their number was very 
limited and the staff were very well 
aware of the vacancies Jikely to occur 
and to which  they could look forward 
for promotion. So far as the avenues of 
promotion of the staff were concerned, 
Government stated that according to the 
directive c ~ e  by the Railway Board, 
Railway Administrations hacl drawn up 
the ch:mnel!l of promotion of different 
cRteaorie'l of staff and these had been 
puhlished for the infonnation of the staff. 
Anart from thi'l, the same were contain-
ert in ~ Tndian Railway Establi'lhment 
Code. Volume I. This part of the re-
cnmmendation had thus been met with. 
The combined seniority li<;t'l of staff had 
nlc;o been finalised eeneralty and were 
heing circulated to them. However. even 
in the absence of seniority lists. the staff . 
were aware of their chances of promo-
tion. .~~ 

III 29R (EC-2LS). pp. 51-52. 
110 Ibid pape 14. 

III 24R E~ , para 87. p. 31. 

'M 29R (EC-2LS). pp. 16.17. 
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As regards tho recommendationl• 
relating to promotion of scheduled caste 
employees Government stated that the 
recommendation had been accepted for 
consideration when planning for expan-
sion of training facilities. 

Promotion of Class IV employees to 
Cltus III posts on ~e Railways 
Referring to promotion of aass IV 
employees to aass m posts the Com-
mitteelll stated as follows: 

'J.'hp Committee are in ~e  with 
the views expressed by the TT'dian Rail-
way Enquiry Committee (194'1) that re-
gular and wide avenues of promotion 
should be provided fol' desp,.,rlnl{ men 
!belonging to these services. They. there-
fore. recommend that ~e restrictions for 
the purpose. of recruitment to anv cate-
1'0Tv of Class m service slrould be suit-
ablv relaxed in the caSe of those who are 
alreadY pmnloved nn the Ra;twavs in Class 
IV and have rendered satisfactory and 
eftI.clent service. Th.. recruiting Authori-
ties should consider them. if qualiftecl, for 
promotion to Class m. 
Government in their replyl22 stated 

that provision already existed for pro-
motion of Class IV employees to Class 
m posts· 
Relaxation of age limits to compete for 
promotion to higher classes on the 
Railways 

The Committee also recommendedl• 
that apart from giving promotions 
on the Railways to employees from the 
lower classes to higher classes, they 
should also ~ permitted to compete 
for the posts in the next higher class by 
direct recruitment, if they so desired, 
and that the minimum age qualification 
might be suitably relaxed for this pur-
pose. 
Government repliedw that relaxa-
tion of age limits was made to enable 
Class m staff to compete for various ser-
'II 24R (BC-ILS), para 8" pp. 3D-31. 

'" 29R (BC-2LS), p. I", 
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vices in Class I. except Transportation Government in their reply1" stated u 
(Traffic) and Commercial Department. follows: 
Class IV staff were already being allow-
ed to compete for Class III vacancies fill-
ed by direct recruitment through the 
Railway Service Commission and they 
were granted the necessary relaxation of 
age limit. Class II posts were normally 
filled by promotion of suitable Class III 
staff. 

Promotion to senior posts in the Light-
house Department 

In their Forty-seventh Report on 
Lighthouses, the Committee referred125 
to the promotion to senior posts in the 
Lighthouse Department. It was reported 
by the Ministry that as senior posts in 
the Department Tequired qualifications 
which were not ordinarily possessed by 
lightkeepers and head lightkeepers, the 
question of these categories of personnel 
being eligible for promotion to such 
senior posts did not arise. The Com-
mittee wrote as follows regarding this 
matter: 

The lot of the lightkeepers and the 
head lightkeepers is a hard one, as they 
h'ive often to ~  their 'ife 'n ou' -of-the -
wav and secluded places. They do not 
even have any future prosnects of pro-
motion. The Committee, therefore ~
gest that suitable avenues of ~ m  
for this category of staff should be open-
ed up. A certain percentage of the next 
higher technical posts in the department 

~  be e"rmarked tor them. Suitable 
technical literature should be circulated 
among them and periodical refresher 
courses arraneed. ThOse amongst them 
who show special interest an'l initiative 
shOUld be selected for specialised Inten-
sive tT'aining (in In'lia ant'! or ahroari) 
to mue them properly equipped for the 
higher technical posts. This method has 
two advantages. It will open up suitable 
avenl1"S of OI'O!ftot,on for this cateeory 
of staff. and It will also assist in overcom. 
ing the shortage of technical staff in the 
Department. 

'II 47R (BC-ILS), para 57, p. 20. 
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As the existing llghtkeepers do not pos-
sess the requisite minimum technical 
qualifications, it is not possible to conli-
der them for promotion to higher techni-
cal posts in the Lighthouse Department. 
It has, however. been dec;ded that for the 
posts of Lighthouses that have been or 
are about to' be set UP. the minimum 
qualifications to be prescribed should be 
a degree or dip!oma in Electrical Radio 
Engineering. A su!bble proportion of the 
~ er technical posts in the Department, 

will be earmarked f()r the ISromotion 0 
such lightkeepers. 

Slow rate of promotions in OrdlltJ1Zce 
Factories 
Referring to the service conditions in 

Ordnance Factories in the Fifty-fifth Re-
port the Committee observed12T that 
one 'of the reasons which made service 
there unattractive was the slow rate of 
promotion compared to other Gov.em-
ment Departments. The mm ~ 
wrote as follows regarding this 
matter: 
The Committee are inclined to think 
that It would be e r ~ to ensure that 
there should be unifo:mity in prospectl 
in various similar services. 

The various problems referred . to by 
thelJ' in. this section have to .be c~ ec  
re ~ c .  a"d frnm the pomt of Vlf'W 
of the national lood and not from the 
nal"'OW good of a particular Ministry or 
ITdustrv. Thev, therefore. ~ e e  that 
this question should be c e~ at a very 
high level and ~  the. . Cabmet Itself 
should /!ive a pobcv declSlon in this m!'ot-
ter so that a certain amount ~ eauahtv 
of ~ m  ~ PT'O!lTlp.cts eXl!lh in all 
the Ministries and industries in the couecln-
try. They further suggest that ~. 
with this ~c  decision, the Home ~11
iet,-v "l,n1l1r' t,,1c-o lI"tin" to s"e th"t It IS 
effectively implemented by all concerned. 

Government in their reply stated1• 
that the recommendations had ~ 
noted and that active steps were bemg 
~ e  in. that direction· 

11. 41R (EC-ILS). p. 14· 
117 SsR (EC-ILS) para 18-19 pp. 7-8. 
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Origin and ~ ~  of the eg~ re in Bengal· 
By 

A. K. NIYOGI 

Assistant Secretary (Retired), West Bengal Legislative Assembly 

1n tracing the origin and early history. 
of the legislature in Bengal one has to 
go to the beginnings of the legislative 
institution in the country. It is a story 
which dates back to the earliest days of 
the East India Company. 

The germ of the legislative power 
enjoyed by the East India Company 
from the beginning lay embedded even 
in Elizabeth's Charter of 1668. The 
seed for the future growth of legislatures 
in India may however be said to have 
been sown by the Royal Charter of 
1726 which authorised the Governors-
and Councils in the three presidencies 
to make 'bye-laws, rules and ordinances' 
not contrary to the laws of England. 

The Regulating Act of 1773 appoint-
ed a Governor ~r  and four Coun-
sellors for the government of the Presi-
dency of Fort William in Bengal and em-
powered them "from time to time to 
mak, and issue such rules, ordinances, 
and regulations for the good order and 
civil government of the -Company's 
settlement at Fort William and other 
factoties and places subordinate there-
to". Under the Act the presidencies and 
Councils of Madras and Bombay were 
subordinated t.o the Bengal government 
and they were required to send copies 
of all their orders and regulations to 
Bengal, although there is nothing to 
show that the latter had any power of 
modifying thetn.. The legislative power 
of the Governor-General's Council was 
confined both by its constitution and in 
practice to the presidency of Bengal. 

The Charter Act of 1833 for the first 
time distinguished the legislative authori-
ty from the executive. The Governor-
General and Counsellors were styled as 
"the Governor-General of India in 

Council" and the Council, strengthened 
by the appointment of one additional 
whole-time legislative member, were 
empowered to legislate for the whole of 
the British territories in India, the gov-
ernments in Madras and Bombay being 
authorised merely to propose drafts or 
projects of laws for the consideration of 
the Governor-General of India in Coun-
cil. t The laws made from now on were 
to be known as 'Acts' instead of 'Regu-
lations'· 

The next significant step was taken 
under the Act of 1853 when seven Coun-
sellors (designated 'Legislative Council-
lors') were added to the Governor-
General's Council for legislative pur-
poses. The proceedings of the Council 
were now made open to the public and 
the Governor-General had no over-
ruling power in matters of legislation 
except in the final veto after the passing 
of the Bill. This new Council enjoyed 
great freedom during the time of Lord 
Dalhousie. Although the Act made no 
provision for the appointment of any 
Indian as a member of the Council, it 

~ Lord Dalhousie who ~ge e  . tne 
filling up of a seat with a 'native legIS-
lator' and also made an innovation by 

~ Babu Prasanna Kumar 
Tamre of Calcutta to be the Clerk-
Assistant of the Councfl. 

ES.TABLISHMENT OF THE LEGISLATIVE 

COUNCIL FOR. BENGAL 

Under the Indian Councils Act of 
18bl, the Governor-General was direct-
ed to establish a separate Legislative 
Council for the Presidency of Bengal 
consisting of the Lt.-Governor and some 
nominated members. A Legislative 

c~ for  Bengal was accordingly 

-1982 was the eentenary year Of the West Ben,al Legislature. In this article the author. 
who retired as Assistant Secretary lut year after over thirty years of ~ry ce in the 
State Legislature. traces the Irowth of the Legislature in Bengal from thI! early days 
of the Eat India Company.--Editor. 
tLelislatlve power to thea. presidencies was restored only under the Indian Co ... 

dla Aet of 1881. 
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established by a proclamation of 1 anu-
W 18, "1862. ~e first meeting of .the 
Legislative Council of Bengal escablish-
ed -in pursuance of the above Act was 
held on Saturday, e r ~y I, 1862 
under the presidency of Sir John Peter 
Grant, Lt.-Governor of Bengal. The 
Council used to sit for the "purpose of 
considering projects of Law" at least 
once a year, and even more if the Lt.-
Governor found it advisable, and meet 
at 11 A.M. each Saturday, at Belvedere, 
Calcutta. 

The establishment of these Councils, 
at the Centre and in the presidencies, 
however, failed to give satisfaction to the 
educated Indians who under the leader-
ship of the Indian National Congress 
now demanded for more positive ~e re

sentation in the Councils. This was to 
some extent met by the Act of 1892, 
under which the maximum strength of 
the Bengal Legislative Council was 
raised to 20 (from the erstwhile maxi-
mum of 12), seven of whom were to be 
elected. Under this Act the members 
also obtained the two important rights 
of asking questions and discussing the 
annual financial statement. 
The number of members of the Coun-

cil was further raised to 50 under the 
Indian Councils Act of 1909 which 
provided that there must be a majority 
of non-official members in each Provin-
cial Council, their number varying with 
the local conditions. Representation 
for minor interests and dasses was also 
prov:ded for through nominations. !he 
right to ask supplementary questIons 
(confined to the questioner and not to 
other members) and the right to discuss 
any matter of general public interest 
were now obtained under this Act. 
The reforms under the Act of 1919. 
promised responsible government in 
India and greater constitutional powers 
for the Provincial Legislatures by en-
larging the electorates and increasing 
the number of elected members in the 
Legislatures_ The number of members 
in the Ben,al Council was raised to 125, 
of whom 70% was fixed to be the 
muimum number of elected memben 

te"sZlture In Dengm 

and 20% to be nominated from BIllon& 
the OtliClalS. BeSIdes this;the Governor 
was authorised to make rules to inQ'ease 
the number by nommation, with persons 
having special knowledge of matters 
concerning any legislation already intro-
duced or to be introduced in the House. 

Also, for the first time, provision was 
made for the appointment of a Presid-
ing Officer and t.be Governor ceased to 
preside over the meetings of the Coun-
cil. Nawab Sir Samsul Huda was the 
first non-official President to be appoint-
ed for the Council. 

The Bengal Legislative Council cons-
tituted under the 1919 Act was formal-
ly inaugurated on February 1, 1921 by 
H.R.H. the Duke of Connaught. The 
hour of meeting, which hitherto was 
11 A.M., was changed to 3 P.M. by a 
Resolution moved * in the House on 
February 7, 1921. The Council, which 
earlier used to sit either at Government 
House or at Belvedere, Calcutta, now 
met at the Town Hall, Calcutta. The 
venue was once again changed on Feb-
ruary 9, 1931 from the Town Hall to 
its new building "Council House" (now 
known as the "Legislative Building"). 

Under the 1935 Act 

. Two Chambers of eg1 ~ r~ 
Legislative Council and a Legislative 
Assembly-were created for Bengal 
under the Government of India Act, 
1935. The life of the 250-membcr 
Assembly was fixed at five years unless 
sooner dissolved; while the Council, 
with a membership of not less than 63 
and not more than 65, was made I 
permanent body not subject to dissolu-
tion. There was a provision for nomi-
nation by the Governor of 6 to 8 mem-
bers in the Council. Members were 
now allowed a monthly salary in addi-
tion to the allowances drawn by them 
earlier. Sir Md. Azizul Huq was elected 
the Speaker of the Assembly on AprD a. 
1937. and on the next day Shri Satyendra 
Chandra Mitra was elected the Presi-
dent of the Council. Once the Presidiog 
Officers were elected by the respective 
Houses, no approval by the Govemor 

~. R. M. W.tIOn SmJth. • member of the Co!.uIciJ re re e ~ tbe Ben,al ClwAbcr. of ~. 
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was requife4 under the Act. Revised 
sets 01 Kules 01' PlOcedure and Conduct 
of Busmess were also adopted by the 
two liouses. 

The creation of separate electorates 
under the ~  Act and the Communal 
Award encouraged the growth of politi-
cal organisations on a communal basis 
and lea to mter-communal jealousies 
between Hindus and Moslems. In this 
situation the Muslim League Party with 
the co-operation of the ~  ProJa 
Party and a few other smaller groups in 
the Leg!slature formed tne govl!rwnent 
in Bengal in 1937, while the congress 
Party, which secured only 22% of the 
total seats, acted as the main Opposition 
Party in the Assembly. 

1946 General Elections 

In the general elections held in the 
Provinces m 1 ~46, out of the 250 seats 
in the Hengal Assembly, the Muslim 
League won 113-of the 119 Muslun 
seats (meluding 2 for Muslim  women), 
and the Congress obtained 87. The 
Muslim League, headed by Mr. H. S. 
Suhrawardy, formoo the government in 
the Provmce. Following this there was 
acute communal tension in Bengal and 
the neighbouring Province of Bihar, and 
for some time communal dIsturbances 
broke out throughout the country. 

Partition and After 
The British Government had now 

made up theIr mind about the transfer 
of power to Indian leaders and what 
happened since is recent history. In 
Bengal the members of the Bengal 
Leg!Slative Assembly meeting in two 
groups--representatives of the predomi-
nantly Musl:m areas, and those of the 
predominantly non-Muslim areas, sepa-
rately-voted for the partition of Ben-
gal on June 20, 1947, and the Province 
was divided into West Bengal and East 
Pakistan. With the passing of the Indian 
Independence Bill in July 1947, the 
birth of two separate Dominions--lndia 
and. Pakistan-was complete by the 
middle of August that year. 

The Legislative Assembly of West 
Bengal met in its first session after in-
dependence OD November 2, 1947; and, 

under the provisions of the GoVei'Jiment 
of india Act, 1935 as adapted, the 
Bengal Legislative Council stood abo-
lished. The number of members in tho 
Assembly was 92, -representing tho 
consutuencies that fell within the area 
of West Bengal. The Congress Party 
formed the government in the State, and 
the OpPOSition in the Assembly consist-
ed of 23 members. 

West Bengal Legislature under the 
Constitution 
The Constitution of India again made 

prOVISIon for a bi-cameral LegISlature 
lor west .liengal. On the LegISlauve 
CouncIl, wmcn IS a continuing body not 
sUDJecL to ~ . , most 01 the mem-
bers are elected and some nominated. 
l'he L:ouncil was constituted after the 
General .t::.lectIons in 1952 and was ini-
tially composed of 51 members, with 
lJr. .sunltl Kumar Chatterjl as its elected 
L:harrman. In the LeglslaLive Assembly, 
whose tenure is five years-unless sooner 
dissolved, barring a few nominated 
members, members are chosen by direct 
elecuon. Tnere is a provision for nomi-
nation by the Governor of a few mem-
bers from the Anglo-Indian community 
and the number ot such members in the 
Assembly is 4. After the General Elec-
tions the Assembly met for the first time 
on June 18, 1952, and Shri Saila Kumar 
Mukherjee was elected the first Speaker. 

The strength of both the Houses was 
increased by the States Re-organisation 
Act of 1956-from 238 to 252 in the 
case of the Assembly, and from S 1 to 
75 in the Council. 

The Congress Party has been forming 
the government in the States so far, 
securing at the three general elections 
in 1952, 1957 and 1962 respectively 
66%, 60·8% and 62'3% of the seats in 
the Assembly. 

The Rules of Procedure .and Conduct 
of Business as modified and adapted 
under the Constitution, earlier governed 
the proceedings of the Assembly. These 
were replaced by a new set of rules 
framed by a Committee set up for that 
purpose, which was adopted by tho 
House in 1961 during the Speakership 
of Shri Bankim Chandra 1Car. 



Short Notes 

(a) Parliamentary Activities &: Events 

AD-India Whips Coafereace 

The Whips of Legislatures in India 
met for a two-day Conference in Bom-
bay on October 24 last yeat. Shri 
Y. B. Chavan, then Chief'Minister of 
Maharashtra, inaugurated the Con-
ference. 

The Union Minister of r1 ~me ry 

Affairs, Shri Satya Narayan Sinha. who 
presided o-ver the Conferen("e, sajd 
that it was a narrow conception of the 
Whips' (unctions to r~r  ~m us con-
fined to "making the Hause and keep-
ing the House". Their duties and task., 
were wide and manifold and drew with-
in their compass everything that affected 
the parliamentary machine for good or 
evil. 

Shri Sinha deplored the tendency on 
the part of some elected members to 
resort to unruly behaviour in some of the 
Srate Le¢slatures and even in Parlia-
ment and said that it was a serious 
matter which deserved the attention not 
only of the leaders of public opimon but 
of the country as a whole. As for the 
Whips, he said, it was their duty, to 
whichever pam they belonged. to help 
maintain the dignity of the House as 
also an atmosphere of cool and calm de-
liberation. 

Referring to the practice of introduc-
ing and rushing Bills when the Session 
was coming to a close, which left no 
adequate notice and opportunity to mem-
bers for detailed study and examination, 

833 <e) LS--a. 
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Shri Sinha suggested that the Whips, 
who were vitally involved in managing 
smooth passage of Government business, 
should give thought to this in the light 
of their experience in the State l.egisla-
tures and make appropriate recom-
mendations. 

Shri Sinha further emphasi!lcd the im-
portance of a balanced division of time 
for legislative and non-legislative mat-
ters and dwelt on the virtues of debate 
on general subjects. "It has a prophyla-
ctic effect on executive action, stimulates 
general vigilance all round and keeps 
the Government in touch with the sen-
timents aspirations and expectations of 
the people. It also goes a long way in 
keeping the general public actively in-
terested in the deliberations of the legis-
latures", he said. 

Among the functions of the Whips 
Shri Sinha also listed the promotion of 
specialisation amongst meJJ;lbers. He 
referred in this connection to the infor-
mal Con!':ultative Committees at the 
Centre and the visits organised f,)r 
members to the various projects and 
centres of developmental activity for on-
the-spot study. He said the Whips should 
look out for other avenue!; of specialisa-
tion ac; wen and train vOt1n!!cr Parlia-
mentarians in particular' e ~. 

At the Conference. which conc!uded 
on October 25, a number of recommen-
dations were adopted. Some of the 
major recommendations are: 

(i) Under no circumstances should the 
Question Hour be allowed to be sacrificed 
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or dispensed with for the sake of transac-
tion of Government business. Billa 
should not be rushed through towards 
the end of a session unless they are very 
urgent and essential. More time should 
be fOUnd for the deliberation of the 
Budget and other matters Of discussion, 
either by adjustment of sittings or ex-
tension of duration of sessions as may be 
found suMable in the various States. 
There should be not less than five work-
ing hours for each ~. 

(ii) The status of the Government 
Chief Whip should be raised to that of 
a Minister and Departments of Parlia-
mentary Mairs set up in all the States, 
as at the Centre. 

(iii) In order to promote specialisation 
amongst the members Informal Consul-
tative Committees should be constituted 
in all the State Legislatures on the 
pattern at the Centre. The various poli-
tical parties functioning in the State 
Legislatures should further form Depart-
ment-wise Committees and ask their 
members to specialise in various sub-
jects. 
(iv) The sY$lttm Of study tours and 

visits to projecb r:Jf importance should be 
adopted so as to equip the mpmb'!rs with 
ftrst-hand knowledge and help them to-
wards healthy and well-illlformed criti-
cism and appraisal of the developmental 
activities on the ftoor of the legislature. 

( ... ) The Libraries attached to Legis1a-
tures should be strengthened and a 
gpecial servicp with some research wor-
kers organised which would collect and 
help Members wllth information on the 
subiects thev arp interestpti in or on 
which they are desirous of speaking. 

(vi) Pre-plann'!d and deliberSite inci-
dents of lack of decorum and discipline 
should not be encouraJ!ed. All parties 
renresented in thp Legislatures who have 
faith in the parliamentarv macltinerv 
should take a serious note of any snch 
conduct on the part of a member. The 
presiding authority should enforce the 
existing rules and regulations as strirtlv. 
as possible in order to maintain 
the dignity Rnd decorum of elective 
bodies. and, if the existinl' rules are 
tound inadeauate for tbl' nurpose. thev 
should be suitably amended in consu'ta-
tion wi.t.h the leaders Of all !)artles. 

(vii) The Department of Parliamentary 
Affairs should organise adequate publi-
city, through radio broadcasts, documen-
tary films, pamphlets and literatures in 
regional languages, for the work anll 
functioning of Parliament and the State 
Legislatures with a. view to promoting 

increased respect for and inte.est ia 
parliamentary institutions. 

•  • • • 
Conference 01 Presiding OIIicen of. 
Legislative Bodies in India 

The 28th Conference of Presiding 
Officers of Legislative Bodies in India 
was held for two days on February 10 
and 11 this year in the Legislative 
Council Hall of the Punjab Legisl&ture 
in Chandigarh. 
The Conference opened with a Wel-
come Address by the Presiding Officen 
of Punjab LegislatUre. This was .follow-
ed by the address of the Chairman of the 
Conference, Sardar Hukam Singh, 
Speaker of Lok Sabha. 

The Conference then discussed the 
following points: (i) Simplification of 
Parliamentary Practice and Proce.dure 
during the present emergency, and (li) 
Part to be played by the Presiding 
Officers and Legislatures during the 
period. 

Fifty-first Inter-Parliamentary 
Conference 

The S 1st Inter-Parliamentary Con-
ference was held in Brasilia (Brazil) 
in October-November last year. The 
delegation to the Conference from India 
was composed of Shri S. V. Krishna-
murthi Rao, Deputy Speaker, Lok Sabha 
(Leader), Shri K. Hanumanthaiya, 
M. P., .Sbri M. Henry Samuel, M. P. 
and Shri S. N. Mukerjee, Secretary, 
Rajya Sabha. 

The following subjects were discussed 
at the Conference:-

(i) An Appeal for Peace to the Great 
Powen. 

(il) Free Functioning of Parliament, a 
Pre-requisite for the Rule of Law. 

(iii) The Role of International Trade 
. in Promotin« Balanced Economic 
and Social Progress in Developing 
Countl'ies, 

(iv) Draft Convention on Measures to 
be taken in tile ~m  Field 
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against those Guilty, in the Exer-
cise of Public Officer, of Fraudulent 
Enrichment prejudicial to the Pub-
lic In terest. 

(v) Methods and Pre-requisites for 
General Disarmament:-

( a) Measures for Lessening Inter-
national Tension. 

(b) Cons.itution of an International 
Force to meet Immediate Needs. 

(c) G"neral Acceptance of Compul-
sory Jurisdiction of the Interna-
tional Court of Justice in the 
Settlement of Disputes between 
States. 

During the ConfC!.rence period, meet-
ings of the Inter-Parliamentary Council, 
Standing Study CoIIllriittees, and Execu-
tive Committee of the . Inter-Parliamen-
tary Union were also held. 

The Association of Secretaries-Genera1 
of Parliaments also met in Brasilia 
about this time. 

• • • • 
Ei&hth Commonwealth Parliamentary 

Conference 
The Eighth Commonwealth Parlia-

mentary Conference was held in Lagos 
(Nigeria) in October-November last year. 
The Indian delegation to the Conference 
led by Sardar Hukam Singh, Speaker, 
Lok Sabha, included Shrimati Violet 
Alva, Deputy Chairman, Rajya Sabha, 
H.H. Maharaja P. K. Deo, M.P., Shri 
Naval Prabhakar, M. P. and Shri M. N. 
Kaul, Secretary, Lok Sabha. Shri 
Keshab Chandra Basu, Speaker, West 
Bengal Legislative Assembly also attend-
ed the Conference as a delegate from the 
West Bengal Branch of the Common-
wealth Parliamentary Association. 

The following subjects were discussed 
at the Con,ference:-

(i) The role of the Comm0nwealth in 
the modern world. 

(ii) Regional co-opel'8tion within the 
Commonwealth, with special refe-
rence to: 

(8) Political and eaonomic co-ope-
ration. 

" 

(b) The European Economic Com-
munity. 

(c) Educational and technical co-
operation. 

(iii) International affairs and defence, 
with special reference to align-
ment and non-alignment, disarma-
ment. and the Commonwealth and 
the United Nations. 

(iv) The character, role and potentiali-
ties of the Commonwealth Parlia-
mentary Association. 

Pre-Conference tours, which lasted 
some two weeks, were arranged by tae 
Nigeria Branch of the c.P.A. 

Sardar Hukam Singh, Shrimati Violet 
Alva and Shri M. N. Kaul had to ro-
turn to India without attending the Con-
ference owing to an emergency session 
of Parliament summoned in the wake 
of the Chinese aggression. 

• • • • 
Indian Parliamentary De.1egation t. 

USSR and Mongolia 
A ten-member parliamentary delega-

tion from India led by Sardar Hukam 
Singh, Speaker of Lok Sabha, visited 
the USSR and Mongolian People's Re-
public in September-October last year. 
Other members of the delegation were 
Shri J. N. Hazarika, Shri lnder J. 
Malhotra, Shri Bakar Ali Mirza, Sbri-
mati Sharda Mukerjee, Shri Sarjoo 
Pandey, Shri Rohit M. Dave, Shri lagan 
Nath Kau!'>hal, Shri B. K. P. Sinha-all 
members of Parliament, and Sbri M. N. 
Kaul, Secretary, Lok Sabha. During the 
three-week tour the delegation was the 
guest of the Parliaments of the two 
countries. 

• • • • 
Indian Parliamentary Delegation to 

U.s.A. 
At the invitation of the U.S. Gov-

ernment a seven-member Indian Parlia-
mentary delegation led by Sardar Hukam 



journal of ParliaTn8ltary Information 

Singh, Speaker of Lok Sabha, made a Ombudsman in New Zealand" 
five-week tour of the United States 
commencing from the -third week of 
June, this year. The other members of 
the delegation were Shrimati Violet 
Alva, Deputy Chairman of Rajya 
Sabha, Shri Surendra Nath Dwivedy, 
Shri Diwan Chand Sharma, Shri R. K. 
Kbadilkar, Shri Gopal Swarup Pathak, 
and Shri M. N. Kaul, Secretary to Lok 
Sabha· The first ever visit by a 
Parliamentary delegation from India to 
the United States, it was regarded as im-
portant for the opportunity it afforded 
the Indian parliamentarians to explain 
to --their American counterparts India's 
point of view on matters of common 
mterest, at the parliamentary level. 

The delegatiorhad a busy itinerary 
which took them to several States and 
included visits to governmental organi-
sations, educational institutions, historic 
centres, industrial areas and other places 
of interest in the United States. In the 
course of their tour the party visited 
Williamsburg, one of the important cities 
of Colonial America and seat of the 
government from 1699 to 1780, Spring-
field, capital of Illinois and the scene 
of the early career of Abraham Lincoln 
and his final resting place, the Manned 
Spacecraft Centre at Houston, and  the 
East-West Cultural Centre in Hawaii. 
During the trip the delegation met 
President Kennedy and Vice-President 
Lyndon Johnson and had an opportu-
nity of meeting several American 
Senators, Congressmen, Justices of the 
Supreme Court, Cabinet officials and 
other leading figures in the public life 
of that country. 

In September last New Zealand 
adopted the legislation to appoint a 
Parliamentary Commissioner for Investi-
gations, ~e  on the Scandinavian 
"Ombudsman" system. With this 
enactment New Zealand became the first 
country in the Commonwealth to create 
this office. 

The institution of an Ombudsman 
nppointed by Parliament to safeguard 
the rights of citizens against encroach-
ment by the Government or its servants 
has been in existence in Sweden, Finland 
and Denmark-in Sweden from as far 
back as 1809; in Denmark ever sincc= 
1954; and in Norway, since June last 
year. 

The relative bill in the New Zealand 
Parliament, which was reintroducedt 
on June 14, 1962, received an unopposed 
~ec  reading on ~ 26, and, after 
being debated by the Statutes Revision 
Committee, passed the Report stage 
and the third reading on September 6, 
1962. 

Following ~ some of the principal 
features of the new office under the New 
Zealand enactment:-

The Parliamentary Commissioner for 
Investigations, to -be called the "Ombuds-
man", will be appointed bv the er r~ 
General on the recommendation of Par'ia-
ment, made in the first or second session 
of every Parliament. He will have the 
status oi' an officer of Parliament. A 
Conunis3ioner may be reappointed. 

Complaints to the Commissioner must 
_ be against an Ildministrative action 
or non-action Of Government Depart-
ments and specified semi-Government 
organizations, or of any officer, employee. 
or member thereof "in the exercise of 
any power or function conferred upon 
him". The Commissioner cannot review 

·Based on material contained in Keeling's Contemporary Archives, 1962, pp. 
19103-104. 
tAn earlier bill introdu<:ed in August 1961 did not reach the second reading stage 

during the session because of other parlia mentary business. 

II 
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the ec ~  of Ministers themselves, but 
may reVIew recommendations to a Mm-
ister from a Government Department. 

The Commissioner may start an in-
vestigation either on a  . complaint made 
to him by any person, or on Jus own in-
itiative. In addition, any ''Ommittee ~ 
the House of Representatives may refer 
to ~~m, for ~ g  and report, any 
peti!lon before It or any matter relating 
thereto. All investigations will be in 
private. 

The Commissioner's powers can be 
exercised eyen though the subject :If the 
complaint may by statute have been ex-
cluded from the right oZ appeal 0;0 re-
view; -but, he ha3 no jurisjicti:m, where 
there is provision for ~  to a court or 
tribunal. He cannot in\, estigate Inilttcrs 
relating to members of the armed forces. 
In case of any doubt concerning his ju-
risdiction, he may apply to the Supreme 
Court for a declaratory r ~r. 

The Commissioner may refuse to 
proceed with an investigation if it ap-
pears to him that (i) the complainant ~ 
adequate remedy under the existing law 
or administrative practi.::e; eii) the com-
plainant has had knowledge of the matter 
comp'ained of for more than twelve 
months; (iii) the complaint is "trivial", 
"frivolous or vexatious" or is not made 
in good faith; or (iv) the complainant 
has no sufficient personal interest in the 
subject-matter Of the complaint. 

The Commissioner may require anyone 
to furnish information or produce docu-
ments, and may summon anyone to 
appear before him and examine him 
on oath; he cannot. however, so 
summon and examine persons outside the 
specified Government Det:::lrtments and 
r~  without the Attorney-Gene-
ral's approval. He may. with prior noti-
fication of the head of the Department 
or organization concerned. also enter the 
premi,es occupied by the Departments or 
specified organizations and inspect them. 

Anyone bound by special provisions of 
the law to maintain secrecy may refuse 
to give information or . r ~e .docu-
ments in breach of hIS obl1eatIon of 
secrecy. (Information may also be re-
fused in cases where the Attorney-Gene-
ral certifies that its c r~ m ~  (a) 
prejudice ~e country:s sccurJ,ty. defen.ce. 
or international relatIons. or (b) preJu-
dice the investiga'ion or ~e ec  of 
offences, or (c) involve the ~ re of 
Cabinet deliberations, or ot Cabmetpro-
·eeedings· relating to matters of a secret 

or oontidential nature whose disclosure 
WOUld be injurious to the public interest. 

Before any adverse report or re-
commendation is made. the Commissioner 
~ . give the affected Depart:nent, orga-
lllzatlOn or person an opportunity to be 
heard. He may at anv time consult the 
Minister concerned and on the request of 
the latter consult him after the investi-
gation and before formin, a ftnal opinion. 

On the conclusion of his investigation 
the Commissioner will make a private 
report to the appropriate Department 
or organization. together with such 
recommendations as he thinks fit. and re-
quest them to notify him "within a spe-
cified time" of the steps which it is pro-
posed to take to give e r~c  to his recom-
mendations. A copy 01 the Commis-
l;;oner's report and recommendations will 
be sent to the Minister concerned. 

If within a "reasonable time" after 
the Commissioner's report no "adequate 
and appropriate action" is taken, the 
Commissioner may, after considering any 
comments made by or on beha1f of the 
Department or organization concerned, 
send a copy of .his report and recommen-
dations to the Prime Minister, and there-
after may report to Parliament. 

The Commissioner is required to in-
form the complainant of the results of 
the investigation. Reports of the Com-
missioner are privileged as if they are 
reports of court ,pro::eedings. and no pro-
ceeding or decision of thl: mm ~ er 

can be challenged in any court except on 
the ground of lack of jurisdiction. 

The Commissioner will make an 
8nnual report to r m~ . in ~.  
to his right to report at any other time. 

Sir Guy Richardson Powles, from 
t 960 until recently New Zealand's High 
Commissioner to India, has been una-
nimously elected by the New Zealand 
Parliament as the country's first Ombud-
'!man. 

(b) Constitutional and Electoral Matters 

President of French Republic: AlteratioD 
In Mode of Election 

At a referendum held in October last, 
the French people approved a proposal 
to amend the French Constitution to 
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provide for a change in the method of 1946--which changed the name of the 
election of the President of the Republic. People's Federal Republic of Yugoslavia 
The proposal thus approved became to "Socialist Federal Republic of Yugos-
law· on November 6, 1962. . lavia". . 

Under the previous law the President Under the new Constitution·· the 
of the Republic was elected by an elec- Federal Assembly, which is the supreme 
toral college comprising the members of organ of power and of self government" 
Parliament, of the General Councils and witbin the framework of the rights and 
of the Assemblies of the Overseas Terri- duties of the Federation, compnses five 
tories as well as the elected representa- chambers: the Federal Chamber as a 
tives of the municipal councils. The chamber of delegates of the citizens in 
election was by an absolute majority of the communes and republics, and the 
votes on the first ballot and, if this was Economic Chamber, the Chamber of 
not obtained. bv a relative majority on Education and Culture, the Chamber of 
the second ballot. Social Welfare and Health, and the 
The election of the President under Organisational-Political Chamber, as 
the provisions of the Constitution as chambers of delegates' of the working 
now amended will be by direct universal  people in the working communities. The 
:,uflrage, by an absolute majority of the members of the Federal Chamber elected 
votes cast. If this majority is not ob- by the republican assemblies and the as-
tained on the mst ballot, a second ballot . semblies of the autonomous provinces 
is to be held: wherein' only the two constitute the Chamber of Nationalities 
candidates who have received the grea- which has certain speciaJ rights and 
test number of votes on the first ballot duties for safeguarding the equality of 
will be candidates. the peoples of Yugoslavia and the rights 

The procedure for the conduct of the 
e ec ~  will be regulated by a new set 
of provisions, which provide that not 
less than eighteen days before the first 
ballot candidatures have to be present-
ed, individually or collectively, by at 
least one hundered citizenS who are 
members of Parliament, members of the 
Economic Council, elected members ('f 
General Councils or elected mayors. 
This number should include the elected 
representatives of at least ten different 
Overseas Departments or Territories. 

• • • • 
Yugoslavia adopts new Constitntioa 

The Yugoslav Federal Parliament 
unanimously adopted on April 7 this 
y~r a new Constitution-the third since 

of the republics, as set forth in the Con-
stitution. 

While every citizen epjoying suffrage 
is eligible for election to the Federal 
Chamber, only working men, members 
of organs of management of working 
organizations or associations of such 
organisations, and trade union officers. 
in the corresponding field of work are 
eligible for election to the Economic 
Chamber, the Chamber of Education 
and Culture, and the Chamber of Social 
Welfare and Health. To be eligible for 
election to the Organizational-Politi-
cal ~ er a person has to be a mem-
ber of an organ of manaeement of an 
organization or association of orl!aniza-
tions, or be an official of an organiza-
tion, in the social-political field. 

-Law No. 63-1393 relating to the election ofthe President ofthe RepubUc by universal sutfrage (6th Noftlll-
~r, 1963). 
"The summary given here ia based on TIN Cmutitutiolt 0/ tile SocitJlUt P.MrGl ~ c of Y..,tlllavia in 

BqliIb. pubUshed ~y e~ ecre r .  for Infornwtion of the Fedenl Ezec:utive CoUDc:il, Beop-ad. 
. 60 
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Each of the chambers, acting with the decide matters of conftict between the 
Federal Chamber on terms of equality, is courts and the federal or State  authori-
competent to consider matters and pass ties. 
laws in its field, although there is no ~ 

to a chamber considering matters not 
within its jurisdiction and offering sug-
gestions to the competent chamber. So-
. cial plans come within the purview of 
the Economic Chamber, and the federal 
budget and the annual financial state-
ment are the concern of the Organisa-
tional-Political Chamber. Certain mat-
ters fal within the exclusive jurisdiction 
of the Federal Chamber. such as consi-
deration of questions of foreign policy. 
national defence, state security and 
general internal policy; passing of laws 
or ratification of international agree-
ments in these fields; election and remo· 
val of the President and members of the 
Federal Executive Council; and deter-
mination of the emoluments of deouties 
and other officers elected or nominated 
by the Federal Assembly. The. Consti-
tution envisages ioint !ilessions of all the 
chambers for the discharge of certain 
affairs in the iurisdiction of the Federl'll 
Assemblv. such as, election of the Presi-
dent and Vice President of the Reoub-
lic and the President and Vice-Presidents 
of the Assembly: extension of the term 
of deputies etc. 

The President is no longer the head 
of the government under the new Cons-
titution, but will function as "the e ~ of 
the State". He is elected for a penod 
of four vears and is eligible for re-elec-
tion for· another term. This provision 
limitin2 the oresidential tenure will not 
however atmly to the' first President of 
the Republic, Josip Broz Tito. 

The Constitution also provides fnr a 
Constitutional Court to settle auestioll!, 
re r ~ constitutionality of laws, !<'" 
solve disDutes between the e~er  
and a republic or between feT)ubllcs. and 

61 

• • • • 

Consututioaal Reforms iD Nepal 

In Nepal, after twentyeigbt months.of 
abeyance of parliamentary rule, King 
Mahendra promulgated on December 16 
last year a new Constitution establishing 
a 'party-Iess panchayat democracy'. Ac-
cording to the Royal proclamation on 
the occasion, parliamentary government, 
introduced earlier under the 1959 Cons-
titution, could not prove suitable to 
Nepal because of lack of education and 
political consciousness among the people 
and on account of its being out of step 
with the country's history and tradi-
tions. The new Constitution now envi-
sages a pancbayat democracy, 'organis-
ed  from the base upwards', in a four-tiel' 
system of village, city, district and zona] 
panchayats, with a National Panchayat 
at the apex aimed at enlisting direct po-
pular participation in the administration. 
The National Pancbayat, a unicameral 
legislature with a third of its member-
ship retiring every second year, is to be 
cODoosed of 90 members elected bv the 
zonal panchayats, 15 elected by diffe-
rent class ore:anizations, and four by 
gra·:iuates, besides the Royal nominees 
who will not number more than 15 per 
cent of the eJected element. The Na-
tional Panchayat will elect its own Chair-
man, and a feature here is a steering 
committee of Ministers of Law. Finance. 
Home and Panchayat Affairs. which will 
advise the Chairman in the conduct of 
bu.o;ines<; of the assemblv. The Ministers 
are to be drawn from the National Pan-
chavat. the King apoointing the Ministers 
'as ~~ e  ao; the Chairman and Vice-
Chairman of the Council of Ministers. 
The Ministers are directly and indivi-
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dually responsible to the National Pan- law of Parliament in respect of certain 
chayat whose vote of no confideftce by a matters (such as the religious and social 
two-thirds majority may 'affect the practices of the Nagas, Naga customary 
tenure of a Minister concerned'. The law and procedure, administration of 
usual basic freedoms are also guaranteed civil and criminal justice involving deci-
by the Constitution. The 125-member sions according to Naga custcms and 
National Panachayat started functioning traditions, and ownership and transfer 
on April 14 this year. of land and its resources) was to apply 

• " ... • to the new State, unless SO decided by 
the Naga Legislature. Ame ...... ents to the Indian Constitution 

In recent months four Constitution 
Amendment Bills were passed by the 
Indian Parliament. While two of these 
-13th and 14th Amendment Bills-
have received the Presidential assent and 
become part of the organic law, the 
other two (15th and 16th Amendment 
Bills) are still in the process of ratifica-
tion by the State Legislatures in accord-
ance with Jbe procedure prescribed 
under Art. 16, of the Constitution. 

THE CONSTITUTION (THIRTEENTH 

AMENDMENT ) ACT, 1962 

By an agreement reached in July 1960 
by the Government of India with the 
leaders of the Naga Peoples Convention, 
the Naga Hills Tuensang Area, a Part 
'B' tribal area within the State of Assam. 
was to be formed into a separate St::lte of 
Nagaland within the Indian Union, it 
was further decided that the Governor of 
Nagaland would be re ~ e ~  f?r 
law and order so long as the situation ID 
the State remained disturbed on account 
of hostile activities inside the area; (ii) 
for the funds that might be made avail-
able to the State by the Government of 
India; and (iii) for ~ er g the 
Tuensang district for a ~r  of te!1 
years (or more' if the Regional CouncIl 
to be set up for that ~  so recommend-
ed). No law passed by the Nagaland" 
Legislature was to extend to the Tuen-
sang district unless ~  rec mme ~e  by 
the Regional CouncIl. And, likewIse, no 

As these matters were peculiar to the 
proposed new State, provision in that 
behalf had to be made in the Constitu-
tion. The Constitution (Thirteenth 
Amendment) Bill was accordingly 
brou2ht forward in the Second Session 
of Tliird Lok Sabha. For the formation 
of the new State itself, a separate Bill 
relatable to Art. 3 was simultaneously 
introduced. 

The Constitution (Thirteenth Amend-
ment) Bill. introduced in Lok Sabha on 
August 21, 1962, was discussed and 
passed bv Lok Sabha on AUlZUst 28 and 
bv Rajya Sabha on Sept¢mber 7, and 
after necessary ratification by the State 
Le2islatures, was assented to bv the 
President on December 28. 1962. 

Following is the full text of the enact-
ment:-

BE it enal'ted bv r1 m ~ in the 
ThiTtpenlh Year of the Repubhc of India 
as follows:-

Short title and Commencement 

1. (1) This Act may be caBed the CO.,sti-
tution (Thirteenth Amendment) Act, 1962. 

(2) It shall c("lme into force on 'lUch d!lte 
as thE' Central Gr)vernment may, by. nobfi-
cation in the Official Gazette, apPOInt. 

A menam.ent 01 Part XX, 

2. In PART XXI of tM Constitution-

(a) fdl' the heading, the foiIowin, 
heading shall be substituted, namely:-

"TEMPORARY, TRANSITIONAL 
AND SPECIAL PROVISIONS"'; 
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(b) after article 371, the following 
article· shall be inserted, namely:-

Special provision with Te.9JM!ct to the State 
of NlIglllaftd 

"37lA. (1) Notwithstanding y~ g 

in this Constitution.-

(II) no Act of Parliament in respect 
of-

(i) religious or social practices 
of the Nagas, 

(ii) Naga customary law and pro-
cedure, 

(iii) administration of civil and 
criminal justice involving decisions 
according to Nap customary law, 

(iv) ownership and transfer of 
land and its resources, 

shall apply to the State of Nagaland 
unless the Legislative Assembly of 
Nagaland by a resolution so decides; 

(b) the Governor of Nagaland shall 
have special responsibility with respect 
to law and order in the State of Naga-
land for so long as in his opinion inter-
nal disturbances occurring in the Nap 
Hills-Tuensang Area immediately before 
the formation of that State' Continue 
therein or in any part thereof and in the 
discharge of his functions in rela tion 
thereto the Governor shalll after con-
sulting the Council of Mirusters, exer-
cise his individual judgment as to the 
action to be taken: 

Provided that if any question arises 
whether any matter is or is not a matter 
as respects which the Governor is under 
this sub-clause required to act in the 
exercise of his individual judgment, 
the decision of the Governor in his dis-
cretion shall be final, and the validity 
of anything done by the Governor shall 
not be called in question on the ground 
that he ought 01 ought not to have acted 
in the exercise of nis individual judg-
ment: 

Provided further that if the Presi-
dent on receipt of a report from the 
Governor or otherwise is satisfied that 
it is no longer necessary for the Gov-
ernor to have special responsibilitv with 
respect to law and order in the State of 
Nagaland, he may by order ~ rec  that 
the Governor shall cease to have suell 
responsibility with effect from such date 
as may be specjftedin the oreier; 
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(c) in making his recommendation 
with respect to any demand for a grant, 
the Governor of Nagaland shall ensure 
that any money provided by the Gov· 
ernment of India out of the Consoli· 
dated Fund of India for any specifiC 
service or purpose is included in the 
demand for a grant relatinJ to that ser-
vice or purpose and not In any other 
demand; 

(d) as from such date as the Gov-
ernor of Nagaland may by public notifi-
cation in this behalf specify, there shall 
be established a regional council for the 
Tuensang district consisting of thirty-
five members and the Governor shall in 
hia discretion make rules providing 
for-

(i) the composition of the regio-
nal council and the manner in which 
the members of the regional council 
shan be chosen: 

Provided that the Deputy Com-
missioner of the Tuensang district 
shall be the Chairman ex ofJicio of 
the regional council and the Vice-
Chairman of the regional council shall 
be elected by the members thereof 
from amongst themselves; 

(if) the qualifications for being 
chosen as, and fOr being, members of 
the regional council; 

(iii) the term of oftlce of, and the 
salaries and allowances, if any, to be 
paid to memben of, the regional 
council: 

(iv) the procedure and conduct of 
business of the regional council; 

(tI) the appointment of omcera 
and staft of the relional counciJ and 
their conditions of services: and 

(vi) any other matter in respect of 
which it is necessary to make rules 
for the constitution and proper func-
tioning of the regional council. 

(2) Notwithstanding anything in this 
Constitution, for a Deriod of ten years from 
the date of the rm ~  of the State of 
Nagaland or for such further period as the 
Governor DUly, on the recommend"tion of 
the regional council ... by public notification 
specify in this behalI,-

(II) the administration of tilt! 'ruen-
sang cUatrict shall be carried on by the 
Governor; 
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( b ) where any money is provided 
by the Government of India to the Gov-
ernment of Nagaland to meet the re-
quirements of the State of Nagaland as 
a whole, the Governor shall in his dis-
cretion arrange fOr an equitable alloca-
tion of that money between the Tuen-
sang district and' the rest of the State; 

(c) no Act of the Legislature of 
Nagaland shall app!y to the Tuensang 
district unless the Governor, on the 
recommendation of the regional rouncil, 
by public notifilodtion so directs and the 
Governor in giving such direction with 
respect to any such Act may direct that 
the Act shall in its application to the 
Tuensang district or any part thereof 
have effect subject to such exceptions 
or modifications as the Governor may 
specify on the recommendation of the 
regional council: 

Provided that any direction given 
under this sub-clause may be given so 
as to have retrospective effect; 

(d) the Governor may make regu-
lations for tne peace, progress and good 
government of the Tuensang district 
and any regulations so made may repeal 
or amend with retrospective effect, if 
necessary, any Act of Parliament or any 
other law which is for the time being 
applicable to that district; 

~e  (i) one of the members repre-
senting the T.uensang district in the 
Legislative Assembly of Nagaland shall 
be appointed Minister for Tuensang 
affairs by the Governor on the advice 
of the Chief Minister and the Chief 
Minister in tendering his advice shal} 
act on the recommendation of the majo-
rity of the members as aforesaid; . 

(it) the Minister for Tuensang 
affairs shall deal with, and have direct 
access to the Governor on, all matters 
relating to the TuensanJ district but he 
shall keep the Chief Minister informed 
about the same; 

(t> notwithstanding anything in 
the foregoing provisions of this clause, 
the final decision on all matters relating 
to the Tuensana district shall be made 
by the Governor in his discretion; 

(g) in articles 54 and 55 and clause 
( 4) of article 80, refere!lces to the 
elected members of the Legislative As-
lIembly of a State or to each such mem-
ber shall include references to the mem-
bers or member of the Leplative As-
sembly of Nagaland elected by the 

regional council established under this 
article; 

(h) in article 170-

(i) clause (1) shall, in relation 
to the Legislative Assembly of Naga-
land, have effect as if for the word 
'sixty', the words 'forty-six' had been 
substituted; 

(ii) in the said clause, the refe-
rence to direct election from territo-
rial constituencies in the State shall 
include election by the members of 
the regional council established under 
this article; 

(iii) in clauses (2) and (3), refe-
rences to territorial constituencies 
shall mean references to territorial 
constituencies in the Kohima and 
Mokokchung districts. 

(3) If any difficulty arises in giving effect 
to any of the foregoing provisions "f this 
article, the President may by order do any-
thing (including any adaptation or modifi-
cation of any other article) which appears 
to him to be necessary for the purpose of 
removing that difficulty: 

Provided that no such order shall be made 
after the expiration of three years from the 
date of the formation of the State of Naga-
land. 

Explanation.-In this article, the Kohima, 
Mokokclhung and Tuensang districts shall 
have the same meanings as in the State of 
Nagaland Act, 1962 .... 

THE CONSTITUTION (FOURTEENTH 

AMENDMENT) ACT, 1962 

The French establishments of Pondi-
cherry, Karikal, Mahe and Yanam 
became territories of. the Indian Union 
with effect from August. 16, 1962 on the 
ratification of the Treaty of Cession by 
the Governments of India and France. 
It was proposed to formally incorporate 
these territories as a Union territory of 
'Pondicherry' in the Constitution. 

There were other matters as well for 
which provision had to be made. The 
maximum of twenty members fixed by 
Art. 81 ( 1 ) (b) as the representation for 
the Union territories in Lok Sabha had 
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already been reached and in order to Amendment of the First Schedule 
enable re re e ~  being given imme. 
diately to Pondicherry and to provide 
for future contingencies it was consider-
ed necessary to raise the number to 
twenty-five. Provision also had to be 
made for representation of the territory 
in Rajya Sabha. 

It was also proposed to cre~ e Legis-
latures and Councils of Ministers in the 
Union territories· of Himachal Pradesh, 
Manipur. Tripura, Goa, Daman and Diu 
and Pondicherry broadly on the pattern 
of the scheme which was in force in 
some of the Part C States prior to the 
reorganisation of States in 1956. Neces-
sary legislative power had to be con-
ferred on Parliament to enact laws for 
the purpose. 

The Constitution (Fourteenth Amend-
ment) Bill, introduced in Lok Sabha on 
August 30, 1962, sought to make pro-
vision for the above matters. The Bill 
was discussed and passed by Lok Sabha 
on September 4 and by Rajya Sabha on 
September 7 and after the necessary 
ratification by the State Legislatures, was 
assented to by the President on Decem-
ber 28, 1962. 

Following is the full text of the enact-
ment:-

Be it enacted by Parliament in the Thir-
teenth Year of the Republic of India as fol-
lows:-:-

Short title 

1. This Act may b£: called the Constitution 
(Fourteenth Amendment) Act. 1982. 

Amendment of 4Tticle 81 

2. In article 81 of the Constitution, in sub-
clause (b) of cla'\1se (1 ) • for the words 
"twenty members", the words "twenty-five 
members" shall be substituted. 

3. In the First Schedule to the Constitu-
tion, under the heading "II. THE UNION 
TERRITORIES", after entry 8, the follow. 
ing entry shall be inserted, namely:-

"2. Pondicherry: The territories which 
immediately before the 
sixteenth day of August. 
1962, were comprised in 
the French ~
ments in India known 
as Pondicherry, Karikal, 
Mahe and Yanam .... 

Insertion of new article 239A 
4. After article 239 of the Constitution, the 
following article shall be inserted, namely:-

Creation of local Legislatures or 
Council of Ministers or both for 
certain Union territories. 

"239A. (1) Parliament may by law 
create for any of the Union territGries 
of Himachal Pradesh, Manipur, Tripura, 
Goa, Daman and Diu, and Pondicherry-

(a) a body, whether elected or 
partly nominated and partly elected, 
to function as a Legislature for the 
Union territory, or 

(b) a Council of Ministers, 

or both with such constitution, powers 
and functions, in each case, as may be 
specified in the law. 

(2) Any such law as is referred to 
in clause (1) shall not be deemed to be 
an amendment of this Constitution for 
the purposes of article 388 notwithstand-
ing that it contains any provision which 
amends or has the effect of amending 
this Constitution." 

Amendm.ent of article 240 

5. In article 240 of the Constitution, in 
clause (1),-

(a) after entry (d), the following 
entry shall be inserted, namely:-

"( e) Pondicherry; It; 

(b) the following proviso shall be 
inserted at the end, namely:-

"Provided that when any body is 
created under article 239A to function 

*In aUthese ~ r e . except Goa, Dam.rt and 'Nu. popular govermnents have since been set UP. from Jul,. 
this year. In the Union territory of Goa, Daman. and Diu; "'hert' elections are yet to be held. popular government 
il expected to be sworn in IOmetime in December this year. 

6S 
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as a Legislature for the Union territory Following are the me ~e  .to the 
of Goa, Daman and Diu or Pondicherry, Constitution proposed in the Bill as 
the President shall not make any regu- ed by both H  f Parliament· 
lation for the peace, progress and gOod pass ouses 0 • 
government of that Union territory with 
effect from the date appointed for the 
first meeting of the Legislature." 

Amendment 01 the Fourth Schedule 

6. In the Fourth Schedule to the Constitu-
tion, in the Table,-

(a) after entry 20, the entry 
"21. Pondicherry .. 1" 
shall be inserted; 

(b) for the ftlW"es "225", the ftgures 
"226" shall be substituted. 

Retrospective operation of certain 
provisions. 

7. Section 3 and clause (a) of section 5 
shall be deemed to have come into force 
on the 18th day of August, 1962. 

1HE CONSTITUTION (FIFTEBNTH 

AMENDMENT) BILL, 1962 -
The Constitution (Fifteenth Amend-

ment) Bill proposes several miscella-
neous amendments to the Constitution 
that had for some time been under con-
sideration. 

The Bill was introduced in Lok Sabha 
on November 23 last year and referred. 
to a Joint Committee of both Houses of 
Parliament on December 11. The Bill 
as reported by the Joint Committee was 
considered for three days·· and passed 
by. Lok Sabha on May 1; and was dis-
cussed by Rajya Sabha for two days@ 
and passed on May 9, 1963. The Bill 
has now to be ratified by the State 
Legislatures as provided under Art. 368 
before it is presented for assent. 

Determination 0/ questions reo Age 
of Judge 

Articles 124 and 217.-Articles 124 
and 217,· which prescribe the age of 
retirement for Judges of the Supreme 
Court and of High Courts respectively, 
are silent on the procedure to be 
followed when a question arises as to 
the correct age of a Judge. These 
articles are now being amended so as 
to provide that-

(i) in the case of a Judge of the 
Supreme r ~ the age 'shall 
be determined by such autho-
rity and in such manner as 
Parliament may by law 
provide'; and 

(ii) in the case of a Judge of a 
High Court, 'the qUestiOD 
shall be decided by the Presi-
dent after consultation with 
the Chief Jusice of India and 
the decision shall be final'.t 

Age 0/ Retirement 0/ High Court Judges 

Articles 217 and 224.-Keeping in 
view the recommendation of the Law 
Commissionf in their Fourteenth 
Report, Art. 217 is being amended to 
raise the retirement age of a Judge of 
a High Court from sixty years to sixty-
two years. 

·See L.S. Deb. 8-12-1962 &: 11-12-1962 and R.S.Deb. 12-12-1962. 
u/lIi4. 29-4-1963 ; 30-4-1963 ; &: 1-5-1963. 
@R.S. Deb. 7-5-1963 &: 975-1963. 

tIn the Bill as introduced the provision made in both c:ueI .. ' that 'the queation sbaU be decided by the 
President after mHina luch inquiry as he may deem IICCeIIIatY md Ilia dec:iaion sbaU be fiDat. The provisiona I. 
r hey fipre in the Bilf IS passed foDow the ftCOIDrnendatiOlll of the Joint Committee. 

~ y. the Law Commilsion'. sugestion ... to nile me Umit to .my-6ft yean. 

66· 
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Similarly, Art .. 224 is also being until so determined, as may be fixed by 
amended to raise to sixty-two years the an order of the President'. 
age limit of sixty years prescribed for 
additional and acting Judges of High 
Courts. 

Attendance of Retired Judges at sittings 
of Supreme Court and High Courts 

Article 128.-This Article empowers 
the Chief Justice of India to request at 
any time, with the previous consent of 
the President, any retired Judge of the 
Supreme Court or the Federal Court to 
sit and act as a Judge of the Supreme 
Court. Since the number of such 
retired Judges is not likely to be large at 
any time, this Article is being amended 
so as to -extend the field of choice to 
cover retired Judges of High Courts 
who may be qualified for appointment 
as Judges of the Supreme Court. 

New Article 224A.-By a new Arti-
cle 224A provision is sought to be 
made to enable the Chief Justices of 
High Courts also to request, with the 
previous consent of the President, retir-
ed Judges of their or other High 
Courts to sit and act as Judges in their 
Courts .. 

Compensatory Allowance for Judges in 
Transfer 

Article 222.-Art. 222 provides for 
the transfer of a Judge from one High 
Court to any other High Court. 
Since such transfer must entail addi-
tional financial burden on the g~ so 
transferred this Article is being amend-
ed so as to provide for payment to the 
Judge 'in addition to his salary such 
compensatory allowance as may be 
determined by Parliament by law and 

tA.I.R. (1961) S.c. 532. 

Writ Jurisdiction of High Courts 

Article 226.-A recent decisiont of 
the Supreme Court has established that 
since the seat of the Government of 
India is in New Delhi, the only High 
Court which has jurisdiction to issue 
writs under Art. 226 to the Central 
Government is the Punjab High Court. 
Since this must involve hardship to liti-
gants from distant places, this article is 
being amended so that the High Court 
within whose jurisdiction the cause of 
action arises may also have jurisdiction 
to issue directions, orders or writs to any 
Government, aqthority or person, not-
withstanding. that the seat of such Gov-
ernment or authority or the residence of 
such person is outside the territorial 
jurisdiction of the High Court. 

Rights over sea bed and sub-soil of 
continental shell 

Article 297.-'rhis Article is being 
amended to include a reference to 'con-
tinental shelf so as to make clear that 
India's sovereign rights extend also over 
the sea bed and sub-soil of the conti-
nental shelf adjoining its territories  and 
beyond its territorial waters. This has 
already been affirmed in a President's 
proclamation. 

Procedure in Dismissal, Removal and 
Reduction in rank of Civil Servants 

Article 311.-Clause (2) of Art. 
311, as it stands, provides that no civil 
servant shall be dismissed, removed or 
reduced in rank until he has been given 
a reasonable opportunity of showing 
cause against the action proposed to be 
taken in regard to him. 
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The above provision is now being both Houses of Parliaulent.The Bill 
amended* as follows: as reported by the Joint Committee was 

No such ~r  as aforesaid shall be dis-
missed or removed or reduced in rank ex-
cept after an inquiry in which he has 
been informed of the charges against him 
and given a reasonable opportunity of 
being heard in respect of those charges 
and where it is proposed, after such 
inquiry, to ~m e on him any such 
penalty, until he has been given a reason-
able opportunity of making representation 
on the penalty proposed, but only on the 
basis of the evidence adduced during such 
inquiry: 

Appointment of Acting Chairman in 
Public Service Commissions 

Article 316.-This Article is being 
amended to provide for the appoint-
ment of an acting Chairman when 
necessary. 

Clarification o.I-EPitry 78 in Union List 
I , 

A minor ameildment is being made 
to c ~r y that the expression 'organisa-
tion of the High Courts' in this Entry 
includes also matters relating to 'vaca-
tions'. ' 

THE CONSTITUTION (SIXTEENTH 
AMENDMENT) BILL, 1963 

The Constitution (Sixteenth Amend-
ment) Bill seeks to give effect to the 
suggestions for amendment of the Con-
stitution made by the Committee on 
National Integration and Regionalism 
for the preservation and maintenance of", 
the integrity and sovereignty of the 
Indian Union. 

The Bill, which was introduced on 
January 21 this year, was on the' next 
day referred to a Joint Committee of 

considered and passed by Lok Sabha 
on May 2 and by Rajya Sabha on May 
9, 1962. The Bill as passed by both 
Houses of Parliament has to be ratified 
by the State Legislatures before it is 
presented for assent. 

Following are the amendments to the 
Constitution proposed in the Bill as 
passed by the Houses of Parliament: 

Article 19.-This Article is being 
amended to enable the State to make, 
in the interests of the sovereignty and 
integrity of India, any law imposing 
reasonable restrictions on the exercise 
of the freedom of speech and expres-
sion, of assembly, and of association 
guaranteed under Clause (1) of this 
Article. 

Articles 84 and 173 and Third 
Schedule:-' Articles 84 and 173 
(which relate to the qualifications for 
membership of Parliament and State 
Legislatures respectively) and the Third 
Schedule containing the forms of oath 
are being amended so as to provide that 
every candidate for membership, as 
well as Members, of Parliament and 
State Legislatures, Union and State 
Ministers, Judges of the Supreme Court 
and High Courts, and the Comptroller 
and Auditor General of India should 
take an oath to uphold the sovereignty 
and integrity of India. 

• • • • 

. -The original intention in proposing an amendment to this Article was to exclude from its purview "reductio n 
m .rank" and to restrict the opportunity to only one of being heard in respect of the charges. The Joint Com-
mittee did ,!ot. ~ r the exclusion of 'reduction in rank' from the scope of the constitutional safeguard and 
SO restored It m thiS clause. In the House, the clause was amplified to provide for additional opportUnity of 
representation in respect of the penalty proposed, where it happens to be dismissal, removal or reduction in 
~ , 
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Election symbols recognized. for use at· choose, and will be allotted, the symbol 
future elections reserved for his party, in the case of 

The Election Commission, in a noti-
fication issued on September 22 under 
the Conduct of Election Rules 1961, 
announced State-wise the mimes of 14 
political parties for whom symbols have 
been reserved for allotment at future 
elections· Following are the political 
parties with the symbols reserved for 
them: 

Party Reserved Symbol 

Congress .. Two bullocks 
wi,th yoke on 

Communist .. Ears of com 
and sickle 

Swatantra Star 

Praj a Socialist .. Hut 
Socialist Tree 

Jana Sangh .. Lamp 
Dravida Munnetra Rising Sun 
Kazagham 

Akali Dal .. Hand 
AU Party Hill 
Lealiers Conference.. Flower 

Jharkhand .. Cock 

Peasants and Wor-
kers .. Cart 

Muslim League Ladder 

Forward Block . . Lion 

Republican . . Elephant 

While a candidate sponsored by any 
of the above political parties has to 

other candidates they may choose any 
one of the ten free symbols specified in 
the notification. The 'free symbols'  are: 
(i) bicycle (ii) boat (iii) camel (iv) horse 
(v) pot (vi) railway engine (vii) scales 
(viii) spade (ix) sparrow and (x) two 
leaves. When more candidates than one 
indicate their preference for the same 
symbol, the returning officer is required 
to decide by lot the allotment. 

• • • • 

Bye-elections to Lok Sabba and State 
Assemblies 

Fifty-four bye-elections-l0 to Lok 
Sabha and 44 to State Assemblies-
have been held so far since the . last 
General Elections in 1962. 

Of the 10 bye-elections to Lok Sabha, 
the Congress won four, Swatantra three, 
and  the Socialists, Dravida Munnetra 
Kazagam and an Independent one each. 

In the State Assemblies, of the 44 
e ~, ~ e Congress secured 26; the Praja 
SocIalIst Party, and the All-party Hill 
Leaders' Conference 5 each; Independ-
ents 3; Swatantra 2; and the Com-
munists, I.an Sangh and Muslim League 
one each. 

A State-wise analysis of the results of 
these bye-elections will be found in the 
Tables that follow. 
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ANALYSIS OF 

RESULTS OF BYB-BLBCTIONS HELD SINCB GENERAL ELBCTIONS 
(1962)· 

A. Lox SABqA 

Total No. of Beats won by the different Parties/Independents 
Name of State in which No. of 

held bye-
elections 
held in Cong. Ian P.S.P. Soc. Swa. n.M.K. Ind. 
the State Sqb 

I. Andbra Prdesh 1 I 

2. Gujarat 2 2 

3. Madhya Pradesh 1 

4. Madras I 

s. Mysore 2 2 

6. Uttar Pradesh 3 1 1 

TOTAL 10 4 3 

B. STATE AsslIMBLIBS 

l'total No. of seats won by the different Parties/Independents 
Name of State No:of--------................................................................. --................................... .....-

bye- Cong. Comm. Psp IS Swa. APHLC Mus. 
elections League 

held 

I. Andbra Pradesh 4 4 

2. Assam 7 S 

3. Bihar 3 1 .... 
4- Gujarat 3 1 1 

S. Kenla 4 2 • 1 

6. Madhya 
Pradesh S 4 1 

7. Madras 1 1 

8. Mabarashtra 2 1 1 

9. Mysore 2 1 

10. Ori ... 4 3 

II. Uttar Pradesh 2 2 

I2.WestBenpl 7 6 

TOTAL 44 26 1 S I 2 S -----
.Baaed on materialsuppUed by the Blecdon CollUDilaion of India, III l1li 9 "",. 1963. 

70 

Hindu 
MalIa-
Babba 

Ind. 

2 

3 
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(c) Procedural Matters 

Lok Sabba: Absence without leave--
Position of a Member who has not 
take. seat in the Hoose. 
During the Fourth Session of Third 

Lok Sabha, when the Report of the 
Committee on Absence of Members 
came up before the House on May 7, 
the case of Shri U. Muthuramalinga 
Thevar was raised. Since his election 
at the general election Shri Thevar had 
not taken his seat in the House and, on 
applications on grounds of illness, was 
being granted leave of absence from the 
sittings of the House, from time to time. 
In the Fourth Session Shri Thevar had 
not even applied for leave and his con-
tinuous absence during the session had 
amounted, on the date of the report, to 
76 days-that is, well beyond the 
permissible limit of 60 days prescribed 
in Art. 1 01 ( 4 ). of the Constitution. 

On a point of order, a Member 
wanted to know whether any elected 
member, who had not taken the oath 
of membership of the House, was entitl-
ed to be a member and, if he was not, 
whether the House. could at all take 
action in respect_ of that member. 

The Speaker in reply observed: 
He may not have taken the oath, but· 
he was regularly elected as a Member. 
He may not be entitled to rertain other 
facilities, salaries and othe" things, unless 
he takes his seat here. But so far as 
membership is concerned. he continues to 
be a Member unlt:ss this House refuses 
him leave of absencet . 

• • • • 

Lok Sabha: ~ec re for moving 
another Motion when a motion in rea-
ped of a BiD is already before the House. 

On April 26, 1963 during discussion 
on clause 4 of the Compulsory Deposit 
Bill in Lok Sabha, a member (Shri Ajit 
Prasad Jain) moved the following mo-
tion: • 

This House desires that the Attorney 
General be heard on the point whether the 
whole Or any part of the Compulsory 
Deposits Bill is intra vires of the Consti-
tution:\:. 

The Finance Minister objected to the 
moving of the motion and wanted to 
know the rule under which it had been 
moved. 

On the next day, when discussion on 
the Bill was resumed, the Speaker obser-
ved, that at the time the motion by Shri 
Jain was moved, there was already a 
motion before the House, namely, "that 
clause 4 do stand part of the Bill" and, 
therefore, only after a motion under rule 
108 to adjourn discussion on the clause 
of the Bill was adopted, the motion re-
garding calling the Attorney General 
could be discussed and put to the 
House. 

Thereupon Shri Jain moved a motion 
for postponement of discussion on clause 
4 which, however, was negatived on riivi-
sion.§ 

• • • .. 
-Art. 101(4) reads as follows : 

(4) Iffor a period of sixty days a member of either House of Parliament is without permission 
of the House absent from all meetings thereof, the House may declare his seat vacant : 
Provided that in computing the said period of sixty days no account shall be taken of any 
~r  during which the House is prorogued or is adjourned for more than four collStCU-
bve days. . 

tL.S. Deb., May 1. 1963, ce· 18z90-91. 
VlNl., April 26, 1963, c. 12316 • 
• Ibid., April 21, 1963, c:c:. ~ 4-~  •. 

833{c) LS-IO. 71 
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Lek Sabbas Postpo .... ent of all for- a copy of the Member's letter as well as 
..... business for timely completion of his reply thereto. 
finadaI business 011 the last of the allot-
ted days 

On April 17, after the Question Hour, 
the Speaker announced that in order to 
conclude discussion on the Demands for 
Graws of the Ministiy of Finance by 
17.00 hours and to apply the guillotine 
in respect of the outstanding Demands 
at that time, it was necessary to post-
pone all the formal jtem!. of e ~ 

standing on the Order Paper (i.e. Short 
Notice Question, Calling Attention 
Notice, Papers to be laid on the Table, 
Presentation of Reports, Statements by 
Minister and Member and Motions for 
election to Committees) till after 17 hrs. 
on that day. 

Accordingly, a1l the formal items of 
business were taken up after 17 hrs. 
that day excepting for the statement by . 
Member, which was postponed to the 
next day upon a joint request from the 
Member and the Minister concerned. • 

• • • 
!.ok Sabha: Propriety of Members 
writing to Ministers about individual 
c ... 

On April 17, while replying to the 
debate OD the Demands of his Ministry 
in Lok Sabha, the Finance Minister re-
ferred to the speech of a Member rej!;ard-
ing corruption in high quarters and 
~  that the Member concerned had 
written to him once to drop a customs 
case against a particular firm. The 
Member concerned (Shri Ansar Har-
vani) suggested that his letter might be 
laid on the Table, and, a few days iater, 
the Minister of Finance laid on the Table 

-Ibid., April 17, 1963, cc. 101S0 end 10319. 

tL.S. Deb. 24-4-1963, ceo U619-20. 

On April 24, another Member (Shri 
Hari Vishnu Kamath), with the previous 
permission of the Speaker, raised the 
matter in the House and questioned the 
propriety of Shri Harvani's action in 
writing that letter to the Finance Minis-
ter for dropping the case, when it was 
pending enquiry by the Customs depart-
ment. Shri Kamath wished to irnow 
whether the conduct of the Member did 
not tantamount to undue interference 
with the process of law. 

The Speaker, thereupon, observed: 

If any hon. Member knows that there is 
an enquiry pending, judicial or semi-judi-
cial against any person, then, certainly, it 
is not fair or proper for any Member to 
interfere in that or to exercise 
his inftuence to bring about any change 
or to affect the result. But if the enquiry 
is simply in the Ministry, and the Minis-
ter is enquiring, then, certainly, every 
hon. Member has got every right to 
write to the Minister and to give the facts 
as are known to him. That is the right 
of the Members, namely, to bring every 
fact to the notice of die hon. Ministers, 
which they know, according to their 
knowledget. 

• • • • 
Lok Sabba: Baseless allegation in 
House: Member asked to tender apology 

On April 22, the Minister of Scientific 
Research and Cultural Affairs (Shri 
Humayun Kabir) made a statement re-
garding certain allegations made against 
him by a member (Shri Mani Ram 
Bagri) in the House some time back. 
From the Minister's statement it was ap-
parent that the allegations were baseless 
and were not supported even by the do-
cument on the strength of which the 
Member had made the allegations. Shri 
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Baw.i was absent on that day and the 
Speaker observed that he would ask the 
Member to explain to the House the 
circumstances under which he had given 
wrong information to the House. * 

On April 27, when Shri Mani Ram 
8agri attended the House, he was called 
upon to make a statement on the subject. 
The Member explained that he did not 
give wrong information deliberately and 
the mistake was on account-of his inade-
quate knowledge of English. The 
Speaker said that he would not take any 
action if the Member expressed regret 
and apologised to the House for the 
mistake. Shri Bagri then expressed regret 
and apologised for having given factu-
ally a wrong impression to the House. 
Thereupon, the Speaker declared the 
matter closed. * * 

* * * * 
Lok Sabha: Procedure in cases of Dis; 
pUled AUegation. 

On April I, while replying to the 
Demands relating to his Ministry in Lok 
Sabh.a. the Minister of Home Affairs 
(Shri Lal Bahadur Shastri) made cer-
tain allegations against the Praja Socia-
list Party. On an objection being taken 
by the PSP members, the Home Minister 
promised to meet Shri Surendranath 
Dwivedy, Leader of their Group in Lok 
Sabha, and placed before him all the 
facts in his possession on which the alle-
gations were based. t 

After Shri Dwivedy had met the Home 
Minister, he sought the Speaker's 
permission to make a statement in the 
House explaining the position in regard 
to the matter. Since conflicting views 

·I6id. 22-4-1963, CC. 11082-84. 

"Ibid., 27-4-1963, CC. 12325-31. 
tlbid., 1-4-1963, cc. 7238-50• 
tIbid., 8-4-1963, cc. 8447-58• 

were expressed by the Home Minister 
and the Leader of P .S.P. the Speaker ac-
corded permission to the Member, who 
made a statement in the House on April 
8. After the statement by the ~em cr 

the Speaker permitted the Minister of 
Home Affairs to give his version of the 
facts. 

After both the statements had been 
made, Shri Dwivedy sought the Speaker's 
guidance as to the manner in which the 
House should proceed where a Minister 
makes allegations based entirely on a 
report with him and that report is claim-
ed to be incorrect by the persons against 
whom such allegations are made. The 
Speaker, ~ere , observed: 
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. ... We are not a court here holding 
enquiries. The most that we can do is 
this. When there are two conflicting ver-
sions of the same thing, when facts 'are 
not admitted or proved, we cannot prove 
them by goinll into evidence just now: 
nor. would the House and the members 
here give e ~e ce and then come to a 
final judgment., .. Both the statements 
are there. Facts are not admitted .... 
Members can draw their conclusions from 
the statements that have been made .... * 
• * • * 

Suspended M.Ps.: No participation ill 
elections to Committees. 

In Lok Sabha, on April 29, 1963, 8 
Member referred to tl\e case of two 
Members who had been suspended from 
the service of the House a fortnight 
earlier and submitted that these Mem-
bers were entitled to vote at the election 
to the Estimates Committee which was 
being held on that day. 

Some members endorsed this view in 
support of which it was argued that the 
members concerned had been suspended 
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only from the service  of the House and of tbe House and, therefore, for the pre-
not their rights as members', that on seni, unless we change our rules, they are· 

the committees, to which elections were 
held by the system of proportional re-
presentation, all the groups had a right 
to be represented in proportion to their 
strength; and that as these committees 
existed for a whole year, their pattern 
and shape should not be allowed to be 
disturbed by the suspension. 

This was, however, opposed by some 
other members; one of them argued 
that suspension from the service of the 
House meant suspension from taking 
part' in its proceedings and that voting 
at election to committees, which could 
have taken place in the HOWIe itself but 
was being held elsewhere only for the 
sake of convenience, must be regarded 
as forming part of such proceedings. 

~ 

Giving his views the Law Minister 
said that so long as the Speaker's punish-
ment remained "there is no escape from 
the conclusion that they are debarred 
from functioning as members including 
participating in voting or exercising 
other rights .... Service as a member of 
the House carries aU the functions of a 
Member qua Member .. ". 

The Speaker thereupon ruled: 

The question exactly to be considered 
is whether this voting for election to the 
committee is a service of the House or 
not .. Originally We used to have our elec-
tions to the Committees inside the House 
and it was only as a matter of conveni-
ence that we thought that time might not 
be spent here and that the election might 
take place in some of the Committee 
Rooms .... Committees have been consti-
tuted by this House for particular purposes 
and working in Committees is also serv-
ing the House. Therefore. so far as I can 
make out-and I am of this opinion posi-
tively-working in Conumttees or voting 
therefor is also included in the service 

·L.S. Deb. 29-4-1963. cc. I63S2-SS. 
tL.S. Deb. 2-S-I963, c. 17394. 

74 

not entitled to vote·. 

• • • • 
Tennination of Sospensioa of Member-
Adequacy of Apology left for Speaker's 
Decision. 

On May 1, a Member (Shri Rama-
chandra Vithal Bade) moved a motion 
in Lok Sabha for the termination of the 
order of suspension against Shri Hukam 
Chand Kachwai, made by the House on 
April 13. In support of the motion, 
which was moved under rule 374(2) of 
the Rules of Procedure of Lok Sabha, it 
was urged that the punishment of sus-
pension already undergone by Shri 
Kachwai might be considered sufficient 
and that, in view of his letter of April 
22 to the Speaker, the order of suspen-
sion should be terminated. 

\  . Thereupon, a discussion ensued as to 
whether the letter of April 22 should be 
deemed as a letter of apology by the 
member. When consideration of the 
matter was resumed on the next day, the 
Prime Minister and Leader of the House 
submitted: 

. ... The normal rule of the House is that 
if an hon. Member against whom such ac-
tion is taken by the House apologises, then 
the House may take a lenient view of it. 
But when it comes to the question as to 
whether the words used are adequate 
apology or not, I do not think this is a 
matter to be considered by the full House 
analysing each word. You are the guard-
ian of the House, Sir, and I am quite con-
tent to abide by your decision .... I would 
suggest that the House may leave the mat-
ter in your hands; you can speak to the 
hon. Member and. decide accordingly.t 

The House agreed to the suggestion 
and discussion on the motion was post-
poned. Further discussion on the ma-
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tion was not resumed during the session 
and with the termination of the session 
the period of suspension of the Member 
also expired. 

• • • 
U.K. House of Commons: Expressions 
"Wangle" and "Do not be so dis-
b .... est" beld not unparliamentary. 

During the discussion on the Finance 
Bill in the Commons on July, 1962, a 
em~r (Mr. Wade) referred to another 
Member (Mr. Nabarro) as fC?llows: 
.. , .1 think that what the hon. Gent!e-
man is suggesting would by the I!encral 
public be called a wangle. 

When Mr. Nabarro demanded that 
the word "wangle" should be withdrawn, 
the Deputy Speaker ruled: 

The word which 1 heard used was used 
in debate. It is not unparliamentary to 
use that word in debate·. 

A few days later, on July 9, when the 
Minister of Power was replying to the 
debate on. a motion in ~e ec  of Pipe-

~ Bill, a Member (Mr. -,Loughlin) 
interrupting the ~r said "Do not 
be so dishonest". )Vhen another Mem-
ber enquired whether that was not un-
parliamentary, the Speaker observed: 
It may be distasteful. It is not inevit-
ably unparliamentary.t . . . ~ 

(d) Reports from Committees 

United. Kingdom: Sub Judice Role in 
COIDIDons: Report of Select Committee 
on Procedure 
On June 20 the House of Commons 

adopted the Report:/: of the Select Com-
mittee on Procedure, to whom had been 
referred the matter of the rule relating 
to reference in the House to matters 

.662 HC Deb. 3-7-1962 CC. 314-15. 

considered sub judice. The Committee 
had pre"ented their Report on March 5 
this year. 

BACKGROUND TO REFERENCE 

The existing practice with regard to 
rderence in the House to sub judice 
matters had developed in the Commons 
over nearly 120 years and during this 
per iod the various precedents and rul-
ings had related to criminal cases, pro-
ceedings before Courts Martial etc. 
For the first time in December 1961 
questions in respect of a case of civil 
action were disallowed on sub -judice 
grounds. Since civil cases often pro· 
longed for years, the application of the 
rule to such cases meant debarring the 
House from discussing the matter for a 
long time. Dissatisfaction with this 
state of affairs led to the reference of 
the entire question to the Committee tor 
... 0f.sideration. 

THE EXISTING PRACTICE 

Th!! existing practice in respect of 
sub judice matters, the Committee were 
informed,@ was: 

In regard to motions and debate, mat-
tersawaiting or under adjudication in • 
Court of law should not be the subject of 
proceedings in the House, while Parlia· 
mentary Questions should not be sud! .. 
might prejudice a case under trial. This 
rule did not apply to Bills. 

And, the responsibility for giving a rul-
ing on these matters rested with the 
Chair, which was often handicapped ill 
that the facts given in the notice of a 
motion or question were necessarily 
very brief, and the Chair, not being in 
possession of all the facts, was seldom 

tIbid., 9-7-1962 c. 1039. ... 
*First Report from the Select Committee on Procedure .. ~  1962-63) on the Rule relatma to Refer-

ence in the House of Commons to Matters considered 8S Suh.I Udice • 
@C/. Memorandum to the Committee by the Clerk of the House. 

7S 
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in a position to know with precision what ~ maUel' gf ycafs, tOe appliQaQoIl Qf the. 
was likely to cause prejudice. In the same strict rule that was applied to cd-
result, rulings in the past had been in- minal cases would throw the door oven 
consistent, tending more and more to 'for staming proceedings wia. a view to 
restrict the freedom of debate in the preventing comment i,n the House'. In 
House. Because of the difficult posi- his evidence before the Committee Mr. 
tion in which the Chair was placed, it Speaker on pl'actical consideration sug-
was even suggested to the Committee· gested that in civil cases the rule might 
that there should be no rule at all but begin to operate 'from the moment a 
it should be left to 'the good sense anJ case was set dow. f0f trial' .. stressmg at 
feeling of the House'. the same time that the Chair should be 

MAIN ISSUES CONSIDERED gilLeD: absolute disctetioD to rule as it 
g~ tit ~e. . g Upoll. all the cir-

cumstances of a case. The CQlllmittee 
accordingly recommended in respect of 
civil cases a rule in the following terms: 

The following were the issues c ~

dered by the Committee: (i) whether 
first of all there should be any formal 
rule, and, if there should be one, whe-
ther ill should be the same for both cri-
minal and civil cases; (ii) to r c~

ings before what other bodies, in addi-
tion to Coutts of Law, should the rule 
apply; and :o4iii) at what point in the 
procctedi"ls'in a case should the opera-
tion of the rule begin and at what point 
cease. 

RECOMMENDATIONS OF THE COMMITl EE 

The Committee were of the view that 
on a ma&ter of such importance some 
sort of a rule for the guidance of the 
Chair was necessary. 

In Criminal Cases 

The Committee felt that the existing 
practice worked satisfactorily in regard 
to criminal cases and accordingly re-
commended a rule, embodying the prac-
tice, in the following teons: . 

Matters ~ or under adjudication 
in aU courts exercISing a criminal jurisdic-
tion and in courts martial should not be 
referred to in llJly motion or debate on 
a motion or in any Parliamentary QUell-

~ includinll a supplementary question. 
111 Civil Cases 

As regards civil cases, the Committee 
felt that since civil proceedings could be 

~ ~ $waiting Qr ~r adjudication 
in a civil court should not be referred to 
in any motion or debate on a motion or 
in anv Parliamentarv Question. including 
any slJPplementary question from the 
time that the case has been set down for 
trial Or otherwise brought before the 
court, as !oF ~ e 'bN nQt:i.ce of ]Jlotion 
for an injunction: such matters may be 
re~rre . to before such date unless it 
appears tG the Cltair that there is. a reel 
IllP.d. sJ1Qst,I!.ntW daIJger of prejudice to the 
trial of the caSe. 

Motions under the Ten-Minute Rule 
Not Exempt 

The Committee made it clear that the 
above rules would apply also to motions 
for e ~ to bring in a Bill UDder S.O. 
No. 12 (the ten-minute rule) which, 
they said, were indistinguishable from 
other motions. 

Application of rule to bodies otMr than 
Courts of Law 

The Committee were of the view :hat, 
in addition to its application to proceed-
ings before Courts of Law (includirg 
courts martial, election courts and :he 
Restrictive Practices Courts), the sllb 
judice rule should apply in respect of 
any jndicial body to which the House 

~ . e ~ by Mr. Paget, M. P. before the ,,--, 
~ ~~. 
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had expressly referred any specific 
matter for decision and report.· 

As to the numerous statutory bodies, 
the Committee thought, the application 
of the rule as a matter of course would 
be too restrictive of the rights of Parlia-
ment and in such cases, therefore, there 
was no alternative to leaving the deci-
sion to the discretion of the Chair. 

:. Operation of the Rule 

As to at what point in the proceed-
ings in a case the operation of the rule 
should begin and where cease, in the 
different categories of cases, the Com-
m ~ee  recommendations were: 

The rule should take eftect 

(i) in the case of a criminal case in 
courts of law, including courts martial, 
from Ul'e molnen t the law is set in motion 
bv a charge being made; 

(ii) in the case of a civil case in courts 
of law, from the time that the case has 
been set down for trial or dtherwise 
brought before the court, as for example 
by notice of motion for injunction; end 

(iii) in the case of any judicial body to 
which the House has expressly referred a 
specific matter for decision and report, 
from the time when the resolution ot the 
House i's passed. 

Tbe rule should cease to operate 

(i) in the case of courts of law, when 
the verdict and sentence have been an-
nounced or judgment given, but resumed 
when notice of ~  is given until the 
appeal has been decided; 

(ii) in the case of cou"rts martial, when 
the sentence has been confirmed end pro-
mulgated. but resumed when the convict-
ed roan petitions the Army COUncil. the 
Air Council or the Board of Admiralty· 
md ' 

(iii) in the case of anv judicial body to 
which the House has expressly referred 
a specific matter for decision and report, 
as soon as thweport is laid betore the 
Roue. " ;, t 

The Committee, however, stressed in 
the end that in the last resort the discre-
tion of the ChaiI must be absolute. 

• • • • 
Rouse of Commous (UK): Expediting 
the Finance Bill: Report from the Select 
Committee CMl Procedure 

The report of the Select Committee 
on Procedure, to whom the considera-
tion of methods of expediting the pas-
sage of the Finance Bill was referred, 
was presented to the House of Com .. 
mons on tApril 9 this year. 

The Committee confined their ~
tion to considering whether the passage 
of the Finance Bill could be expedited 
by committing either the whole BiU or 
parts of the Bill to Standing Committees. 
They heard evidence in this connection 
from the Government Chief Whip, the 
Opposition Chief Whip and the Chair-
man of Ways and Means, and received 
written evidence, in the form of memo-
randa, from the Oerk of the House, the 
Financial Secretary to the Treasury, and 
the Comm. of Selection. 

The Committee first considered how 
much time would be saved by commit-
ting a part of the Finance Bill to a Stand-
ing Committee. They were told that, 
out of the 8 days approximately spent 
by the Committee of the whole House 
on the Committee stage of the Bill, 2 cr, 
at the most, 3 days might be saved by 
sending a sufficient part of the Bill up-

·This ~ ~ g  to be in consonance; with the position recognised in the House, namely, that it was 'improper 
to aSk questtons In regard to matters w IUcb are at the moment under inquiry by a Select Committee.' 
tSec:ond Report from the Select Committee on Procedure (Session 1962-63) on Expediting the Finance BiU 
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stairs. They, e er~ noted that in 
that case some form of guilotine would 
have to be included in the motion for 
committal so as to ensu. that the Stand-
ing Committee finished their work at the 
same time as the Committee of the 
whole House, and that motion would 
be debatable: Also, more m~ ~  

the usual two days would have to be 
allowed at the Report stage for Men-
bers ~  on the Standing Committee to 
move ·amendments to the part of the 
Bill referred to it. These amendments, 
moved for the first time at the R{"port 
stage; would have little ch:'l.nce of suc-
cess, since in their case the Govern-
ment would not be in a po<;ition to pro-
mise further consideration of the amend-
ment with a view to possible action at a 
later stage of the Bill. Thesf" apart, 
not more than a quarter of the number 
of Members now ~ c g in the de· 
bates on the Finaticel Bill coulJ expect 
to be accommodated on the 5t2.nding 
Committee. In the result, the Com-
mittee found that although it might be 
possible to commit certain parts or clau-
ses of a Finance Bill to a Standing 
Committee, the main object of s:iving 
the time .of the House would not be 
achieved by such a step. 

It was clear that any saving of time 
could at all be expected omy by com-
mitting the whole Bill to such a Com-
mittee or Committees. The Committee 
were however averse to such a course, 
being aware that there existed a strong 
body of opinion which believed that 
even the committal of a part of the Bill 
would be a ~c  of the constitutional 
principle that the House as a whole must 
keep control over the executive in the 
matter of taxation. Moreover, the time 
spent in recent years on considering the 
Budget and the Finance Bill, namely 16 
da)'S. representing about 10 per cent of 

the time of the House, did not seem to 
the Committee 'to be an undue propor-
tion of time to spend on the most im-
portant legislation of the Parliamentary 
year'. The Committee, therefore, re-
ported that they 'do not recommend that 
any part of the Finance Bill should be 
committed to a Standing Committee, 
even ~  an experiment'. Any worth-
while saving of time would be doubtful 
and, even if such a step were successful 
in one year, there was no guarantee 
that it would be so in another, since it 
would all depend on the contents of the 
Bill (i.e. whether it was politically con-
tentious or not) and on the good will 
of every Member and not merely on 
agreement 'through the ~ c e~ . 

* • • • 

Writing of book by MP for Govern-
ment Not an Office of Profit-SeereCary-
ship not to be exempted in bodies where 
Chainnansbip disqualifies: JCOP'\, 
Recommendations 

WRITING OF BOOK BY MEMBER 

One of the questions considered by 
the .Toint Committee on Offices of Pro-
fit, in their report presented to Parlia-
ment on April 30, was whether writing 
of a book for Government by a Mem-
ber of Parliament on payment of remu-
neration would amount to holding of an 
office of profit under the Government. 
The matter arose from a reference by 
the Ministry of Information and Broad-
casting who had proposed to _ commis-
sion a Member of Rajya Sabha, Shri K. 
Santhanam, to write a biography and 
pay him royalty for the work. 

The Committee examined the various 
judicial decisions having a bearing on 
the interpretation of the term 'office of 
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profit' and of clause (d) of Sec. 7 of the 
Representation of the People Act,  1951. 
Under this provision a person becomes 
dis'l.ualified for membership of the 
Leplature-

if there subsist, • eon tract entered into 
in the course of his trade or business by 
him with the appropriate Government for 
the supply of goods to or for the execu-
tion cd any works undertaken by. that 
Government. 

The Committee took note of the fact 
that when the clause was amended in 
1958 the reference to "the performance 
of any services" in the earlier text.!as 
omitted and now, under the proVISion 
as it now stands, persons who occasio-
nally broadcast any talk over the radio 
or contribute an article to a Government 
publication do not attract any disquali-
fication. 

Considering all this, the Joint Com-
mittee came to the conclusion that writ-
ing of a book by a member of Parlia-
ment is not an office and payment of 
.remuneration by Government does not 
make it lUI office of profit under the 
. GG\IemDleDt. In the circumstances of 
the case, the Committee felt, the provi-
sions of Sec. 7 (d) of the 1951 Act were 
also not attracted. 

While giving their views the Com-
mittee at the same time pointed out that 
under Art. 103 of the Constitution if 
any questioD arises as to whether a 
Member has become subject to any of 
tJ."e disqualifications mentioned in 
A.lt. 102 ( 1 ), the matter has to be refer-
red to the President, whose decision, on 
the advice of the Eection Commission, 
alone is flnal. 

SECIlETAllYSlUP OF BoDIES IN WlUCH 
CllAIIUUNSHIl" IS A DJ5QUALIFICATlON 

ID the same report, the Joint Com-
mittee also expressed the view that where 

m(C) LS-II 

the Chairman of a body is disqualified 
for membership of Parliament, the Sec-
retary of that body should also be dis-
qualified, as the latter has to perform 
duties which are generally onerous and 
of aD executive nature. It is also not 
proper, the Committee felt, for a mem-
ber of Parliament to wone as a SeCffr 
tary under the direction of a person who 
in such cases is often an official. 

The Committee accordingly recom-
mended amalgamation of Parts I ".11 
of the existing Schedule to the Parlia-
ment (Prevention of Disqualification) 
Act, J 959 into a single Part so that the 
Chairman and Secretaries of all the 
bodies enumerated therein are excluded 
from exemption from disqualification, 
and at the same time, also the addition 
of ~ new Part to list the bodies whose 
Secretaries alone are not to be exempted 
from disqualification. 
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• ... • • 

( e ) Miscellaneous 

Mace ia tile COIIUIIOIII 

PromineDt in the daily ceremonial of 
the British Parliament, particularly that 
of the Commons. is the Mace. It rests 
conspicuously on the Commons Table 
when the House is sitting, or the aitt;ina 
is suspended; and is placed er ~  

the Table when the House goes mto 
committee. When a stranger is brouaht 
to the Bar of the House, the Serjeant 
at Arms stands by him with the Mace 
on his shoulder. At the meeting of a 
new Parliament the Mace is not placed 
on the Table until the new Speaker has 
been elected; the Serjeant at Al'JDS, who 
normally carries the Mace on his ri&ht 
shoulder, carries it in the crook. of lrls 
left arm while walking in front of the 
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Speaker-elect before the latter has re-
ceived the royal approbation·. 

The usage connected with the Mace 
has come to be so well established that 
not long ago the validity of a proceeding 
was sought to ~e questioned owing to 
the wrong poS'ttion of the Mace at the 
time. It happened during the consi-
deration of the Commonwealth Immi-
grants Bill in committee on December 6, 
1961 when, upon grave disorder arising, 
the Chairman left the Chair to report 
the matter to the House. The Chair-
man then took the Chair as Deputy 
Speaker and suspended the sitting of the 
House for half an hour. When the 
House reassembled as a committee, the 
point was raised as to the propriety of 
suspending the sitting of the House when 
the Mace was still under the Table 
(which signified that the House was still 
in committee). 1 ~ Chairman ruled 
that the House ceased to be in com-
mittee when he vacated the Chair and 
declined to discuss the constitutional 
position of the Mace. t On the next 
day, however, in deference to the 
wishes of the Hous·e the Speaker made 
his observations concerning the position 
of the Mace, as follows: 

I understand that it is contended that 
the Deputy Speaker suspended the House 
before the Mace was replaced On the 
Table, and I am now asked what is the 
constitutional position if that contention 
is correct. 

I am not prepared to accept the theory 
that no proceedings can take place when 
the Speaker is in the Chair and the Mace 

is not on the Table, since, for instancf, 
when an offender is brought to the bar of 
the House, the Mace is on the shoulder of 
the Serjeant at Arms. But I think it 
likely that, though certain proceedinis 
can be taken without the Mace being on 
the Table, nO vote of the House, even if 
it were arrived at unanimously, could be 
l)roperly taken in these circumstances 
.  .  . But it is my view that suspension 
upon grave disorder arising . • • is not an 
operation which would be invalidated 
just because the Mace was in the wrong 
position. It has the characteristic of being 
an act of the Chair in isolation as the 
servant of the House rather than an act 
of the whole House itself, like a Vote is. 
My view, as I say, is that in these cir-
cumstances suspension is not invalidated 
by the Mace being in the wrong position.* 

Laws held ultra vires-Import 01 
Court's Pronouncement 

The precise import of a Court's pro-
nouncement, when it holds a particular 
statute ultra vires, was explained by the 
Punjab High Court in Messrs Nabha 
Rice and Oil Mills vs. The State of Pun-
jab and Others (CW 1741 of 1962) 
thus: • 

When a Court finds a statute in conflict 
wi:h the Constitution it simply refUlles to 
recognise it and determines the rights of 
the parties before it just as it ·the statute 
in question had no application. The Cl'urt 
does not annul or repeal the statute which 
conflicts with the Constitution. The Court 
may, and perhaps does, give reasons for 
ignoring and disregarding such a statute 
but its decision affects only the parties 
and the judgment cannot be considerecl to 
be again SIt, the statute. The reasons of 
the Court or the judgment or the opinion 
given by it opeT.ates as a precedent to be 
considereii in other similar cases and that 
is a·bout all. 

---..,.---'---------_._--
·For an interesting account of Maces: Their Use aM Significaflce, III article under that title by Peter Thorne 

Deputy Serjeant at Arms, House of Commons, in the Journal of Parliaments of the Commonwealth, Vol. XLIV 
No. I January 1963. 

t650 HC Deb. 6-12-1961, cc 1477-79. 
tfbid; 7-12-1961, Co 1544. 
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Eastern Book Co., '962) 

II. Parliamentary Financial Control in India by P. K. Wattal, 2nd Ed. (Bombay, Minerva 
Book ShCip, '1962) . 

12. The Indian Political System by Norman D. Palmer (London, George Allen & Unwin, 
19(1) . I 

PARLIAMENTARY PUBLICATIONS 

INDIA 

I. Lok Sabha Secretariat: A List of Unparliamentary Expressions (1g62) (New Delhi, 
Lot Sabba Secretariat,I9fi3) 

2. Third Lot Sabha Who's Who 1962 (First Edition) (New DeIhi,Lok Sabha Score-
tariat, ~  " 
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3. Rajya Sabha Who's Who, 1962 (New Delhi, Rajya Sabha Secretariat, 1962) 

-J. Andhra Pradesh Legislative ~ em y : Decisions from the Chair (From 1St Novem-
ber 1956 to 28th Febru:uy, 1962.). Hyderabad, Government Secretariat Press. 
1962) 

S. Bihar Legislative Assembly: A S:lection from the Decisions from the Chair (1946 to 
25th January 1950) (Pama, Bihar Legislative Assembly Secretariat, 1962) 

6. Bihar Legislative Assembly: Decisions from the Chair (February, April 1 4~ Sep-
tember, October and December, 1954) (Patna. Government Press, 1963) 

7. Bihar Legislative Assembly: Rules of Procedure and Conduct of Business in the Bihar 
Legislative Assembly [as adopted by the Assembly on the 28th April, 1955 under 
Article 208(1) of the Constitution, 2nd ed. corrected upto the 29th September, 1962] 
(patna, Secretariat Press, 1962) 

8. Bihar Legislative Assembly: Unparliamentary Expressions in the Bihar Legislative 
Assembly (1957 to 1961) (patna, Secretariat Press, 1962) 

9· Jammu & Kashmir Legislative Assembly: Handbook for Members (Jammu, Legisla-
tive Assembly Secretariat, 1962) 

10. Kerala Legislature: First Supplement to the Booklet "Unparliamentary Expressions" 
published by the Ket'ala Legislature Secretariat in July 1958, Trivandrum, 1962 

II. Kerala Legislative Assembly: Who's Who in Kerala Legislative Assembly (Trivan-
drum, Director of Public Relations, 1962). 

12. Madras Legislative Assembly: Third Madras Legislative Assembly Who's Who .. 
1962 (Madras, Legislative Assembly Department, 1962) ." 

13· Madhya Fradesh Vidhan Sabha : Standing Orders by the Speaker under the Madhya 
Pradesh Vidhan Sabha Rwes (Bhopal, Government Central Press, 1962) (In English 
& Hindi) , 

I-J. Maharashtra Legislative Council: A Selection of Decisions from the Chair drawn 
from the Sessions of February 1961 to December 1961 (Bombay, Maharashtra Legis-
lative Council, 1962) 

I,. Maharuhtra Legislative Council: Selection of Decisions from the Chair. Illustra-
tive of the Procedure of the House drawn from the Sessions of the e~ e Council 
from 1937 to December, 1961 (Bombay, Government Press, 1963) . 

16. Rajasthat\ Legislative Assembly: Directions by the Speaker under the Rule. of 
Procedure and Conduct of Business (Jaipur, Legislative As$embly Secretariat, 1962) 

U,S.A. 

17· U.S,. 87th Congress, 2nd e ~ OflidaJ Congressional, Directory for the Use of the 
Uruted States Congress (Washington, U. S. Government Printing Office, 1962) 

AUSTltALIA 
REPORTS 

I. House of ~ r e ~ e  : Standing Orders Comminee-Report ·toaether with pro-
posed revtsed Standing.orders of the House ofReprelel1tativea (August 1962) (Ce-
berra, Government Pnnter, 1962) 
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a. Joint Committee on House of Lords Reform-Session 1962-63 Report (ogctbcr with 
the proceedings of the Committee and Appendices (London, H.M.S.O., 1962) 

3. First Report from the Select Committee on Procedure together with the Minutes of 
. Evidence and Appendices (Session 1962-63) : The Rule relating to Reference in the 
Houae of Commons to Matters considered as Sub-Judie6 (London,H.M. 5.0., 1962 

INDIA 

4. Lok Sabha--Committee on the Conduct of Certain Members during President's 
Address--Report presented on the 12th March, 1963 (New Delhi, Lok Sabha Secre-
tariat, 1963) 

S. Gujarat Legislative Assembly : Committee of Privileges : Report on the question of 
privilege raised over the publication in "Prabhat" (a Gujarati Daily) of a news item 
casting reflections on a Group in the Assembly (Ahmedabad, Gujarat LegislatuFe 
Secretariat, 1963) . 

6. Gujarat Legislative Assembly: Committee of Privileges : Fourth Report on the 
question of privilege raised over the publication in the Daily "Prabhat" of a news 
item referring to proceedings of the Committee in the "Prabhat" case (Ahmedabad. 
Gujarat Legislature Secretariat, 1963) 

7. Madras Legislative Assembly--Commir.-ee of Privileges: 'Dina Thanthi' Case : 
Report of the Committee (March 1963) (Madras, Legislative Assembly Department, 
1963)' . 

8. Madras Legislative Assembly : Committee of Privileges : J:(eport of the Committee 
on the "Malai Murasu" Case (Madras, Legislative Assembly Department, 1962) 

g. Maharashtra Legislative Assembly: Report of the Rules Committee (July 19, 
1962) 

10. Maharashtra L:gislative Council : Report of the Rules Committee (Bombay, 
Legislature Secretariat, 1962) 

II. Orissa Lcgislative Assembly : First Report of the Committee on Government 
Assurances (1961-62) (Third Assembly) (August 1962) 

12. Punjab Vidhan Sabha : Committee of Privileges Report regarding the incident of 
Walk-out staged by certain Members of the House on the 18th May, 1962 when 
the Punjab Temporary Taxation Bill, 1962 was under consideration (Chandigarh, 
Vidhan Sabha Secretariat, 1962). 

13. Punjab Vidhan Sabha: Conunittee of Privileges-Report regarding Handcuffing 
ofShri Makhan Singh Tarsikka, MLA on the 26th October, 1962 in all its implica-
tions (Chandigarh, Vidhan Sabha Secretariat, 1963) 

14. Punjab Vidhan Sabha : Fourth Report of the Committee on Subordinate Legislation 
1961-62 (June 29, 1962) 

NSWZBALAND 

15. Report of the Committee on the Simplification of Public Accountc: ~ g  1962) 
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I. Doctrine of Ratification and its Applic'ltion by M.R.A. Khan (Supreme Court 
Journal, January, 1963, pp. 7-10) 

:I. Two Aspects of Budgeting by Robert S. Herm'ln (Indian Journal of Public Adminis-
tration, July-September, 1962, pp. 317-331) 

AFRICA 

3. The East Africa Parliament by P. Bridges (The Table, Vol. XXX for 1961) 

GREAT BRITAIN 

4. Maces: Their Use and Significance by Peter Thorre (Jourmal of Parliaments of 
the Commonwealth, Vol. XLIV No. I January, 1963) 

5. Ministerial Representation in the House of Lords since 1859 by R.M. Punnen 
(The Table, Vol. XXX for 1961) 

6. ParliamcnU and the Executive by Sir Edward Fellowes (Journal of the Parliaments 
of the Commonwealth Vol. XLIII, NO.4 October 1962) 

7. Parliament and the Executive: Financial Control of the House of Commons by 
Sir Edward Fellowes (Journal of the Parliaments oj the mm ~ , Vol. XLIII 
No. 3 July 1962) . 

8. Party Discipline in the House of Commons-A Comment by Robert E. Dowse and 
Trevor Smith (Parliamentary Affairs, Vol. XVI No.2 Spring 1963) 

9. Recollections of the House of Commons by Sir Edward Fellowes (Inler-Parliamentary 
Bulletin, 1962, No. I) 

10. The Redress of Grievances by K.C. Wheare (Public Administration, Summer, 196:1, 
Vol. 40, pp. 125-128) [On the proposal for a British Ombudsman.] 

1 I. The Significance of Parliamentary Procedure by Richard A. Chapman (Parliamentary 
Affairs, Vol. XVI, No. 2 Spring 1963) 
. 

1:1. The Stansgate Case by M.A.J. Wheeler Booth (The Table, Vol. XXX, for 1961) 

IWIA 

13. Advisory Opinions in India by William D. Popkin (Journal of the Indian LarD Institut, 
July-September 1962, pp. 401-33) 

14. Allegations in respect ofIncJividual Government Officers by S.R. Kanthi (The Tabu, 
Vol. XXX, for 1961) .  . 

IS. Authoritative Text (under article 348 of the Constitution) by MangUal Jain (AU 
. India Reporter November 1962, pp. 105-6) . 
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16. Constituent Power in .the Indian Constitution: An Appraisal by Mahmmad 
Ghose (Modern Review, November 1962, pp. 375-79) 

17. Emergency Legislation and Constitutional Rights by N. C. Chatterjee (All India 
Reporter, January 1963) 

18. Law Minister as Attorn:!y-G!n:ral by A;hJk H. D!:ui (E'.:onamic Weekly, February 
1963, pp. 129-132) 

19. Parliamentary D!mx:racy in India-.\n Appraisal by Pannl ~  Dhar (Modern 
ReviBfl), February, 1963, pp. 145-147) 

20. Political Officers and their Emoluments by Sri Prakasa (Hindusthan Standard, June 
19,1963) 

21. Resolutions of Parliament and State Legislatures-A Study of their Legal and Consti-
tutional Character by P.B. Mukherji (Journal of the Indian Law Institute, July-
September 1962, pp. 309-29) 

22. The Auditor General's Powers by V. Venkatasubbia (Hindu Weekly RevierD, October 
22, 1962) 

23. The Power of the Upper House by M.C. Kulkarni (Bhara, Jyoti, September 16 and 
23,1962) 

24. The Preamble to Our ~  by Sardar Hukam Singh (Journal of of Parliamentary 
Information, Vol. VIII, No.2 October 1962) 

25. Women Legislators of India: Increasing Role Since Independence by Renuka Ray 
(Mail, August 20, 1962) 

NIGERIA 

26. Constitutional Government and D!mocracy in Nigeria by Kalu Ezera (Journal of 
the Parliaments of the Commonwealth, Vol. XLIII, No. 3 July 1962) 

NBW ZEALAND 

27. The New Zealand Constitution by W. K. Jackson (Journal of the Parliaments of the 
Commonweodth, Vol. XLIV No. 1 January, 1963) 

\ 

28. The Ombudsman in New Zealand by A.G. Davis (Journal of tlu International Com-
mission of Jurists, Summer 1962, pp. 51-6:1) 

PAICISTAN 

29. The New Constitution of Pakistan by K. Sarwar Hassan (Parliamentary Affairs, Vol 
XVI No. 2 Spring, 1963) 
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SINGAPORE 

30. Sing'apore : Motion for the CO:lj:mnuion an:! ~ ~  of a M:mber and 
its sequels by Lok e Weng Chee (The Table, Vol. XXX, for 1961) 

WEST GERMANY 

31. Parliamentary Government and P.>litic!l Parties in West GeriUlny by Rudolf Heberle 
(Canadian Journal 0/ Economics and Political Science, August 1962, pp. 417-
23) 

YUGOSLAVIA 

32. Yugoslavia's New Constitution by Dr. L'!on Genkovic (Bharat Jyoci, October 
14:21, 1962) 
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APPENDIX U 

List of Bills passed by the Houses of Parliament and amnted to lry.the Pruident during the Period 1st July 
to 31St December, 1962. 

Sl. 
No. 

Title of the Bill 

t 

I The Advocates (Second Amendment) Bill, 1962 
:& The National Co-operative Development Corporation Bill, 1962 
3 The State of Nagaland Bill, 1962 . 
4 The Appropriation (No.4) Bill, 1962 
S The Appropriatie.n (Railways) NO.4 Bill, 1962 

I 
6 The Assam Rifles (Amendment) Bill, 1962 
7 The Land Acquisition (Amendment) Bill, 1962 
8 The Advocates (Third Amendment) Bill, 1962 
9 The Atomic Energy Bill, 1962 

10 The Bxtradition Bill, 1962 . 
II The Reserve Bank of India (Amendment) Bill, 1962 
12 The Banking Companies (Amendment) Bill, 1962 . 
13 The Industries (Development and Regulation) Amendment Bill, 1962 
14 The Oil and Natmal Gas Commission (Amendment) Bill, 1962 
IS The Sugarcane CoDtroI (Additional Powers) Bill, 1962 
16 The Appropriation (Railways) NO.5 Bill, 1962 
17 The Appropriation (No.5) Bill, 1962 
18 The Foreignets Law (Application and Amendment) Bill, 1962 . 
19 The Companies (Amendment) Bill, 1962 
20 The Electricity (Supply) Amendment Bill, 1962 
21 The Hindu Adoptions and Maintenance (Amendment) Bill, 1962 
22 The Metal Tokens (Amendment) BiU, 1962 

- 23 The Indian Tarifl" (Amendment) Bill, 1962 
24 The Employees' Provident Funds (Amendment) Bill, 1962 

102 

Dateof as-
sent by the 
President 

3 

4-7-62 
31-8-62 

4-9-62 
5-9-62 
5-9-62 

II-9-62 
12-9-62 

14-9-62 
15-9-62 
15-9-62 
15-9-62 
16-9-62 
16-9-62 
16-9-62 
i 16-9-62 

24-II-62 
24-u-62 
24-u-62 
28-u-62 
:&8-U-62 

29-u-62 
29-u-62 
5-12-62 
5-12-62 



Appendices 

1 

25 The POndicherry (Administration) Bm. 1963 . 
16 The Petroleum Pipelines (AcquWtionof Rilht of User in Land) Bm. 1962 . 
27 The Defence of India Bill. 196Z 

28 The Customs Bill. 1963 

29 The Gift-tu: (Amendment) Bm. 1962 
30 The Tuation Laws (Amendment) Bill. 196Z 

31 The Manipur (Sales of Motor Spirit and Lubricants) Taution Bm. 1962 
32 The State-Associated Banks (Miscellaneous Provisionl) BiU. 1962 

33 The Delhi Motor Vehicles Tuation Bm. 1963 
34 The Wazehousing Corpontionl BiU. 1962 

35 The Personal Injuriel (Emergency ProvisioDl) Bm. 1963 . 
36 Th: Multi-unit Co-operative Societies (Amendment) BiU. ISJ62 

37 The Delimitation CoJDJDinion Bm, 1962 
38 The Bmergency Risks (Goods) Insurance BiU. 1963 . 

39 ~ Emergency Risks (Factories) IDiurance BiU, 1SJ62 

40 The Workmen's Compenation (Amendment) Bill. 1962 

41 The Workius loumallsta (AmendmeDt) Bill, 1962 . 
42 The Constitution (Thirteenth Amendment) Bm. 1962 
.3 The Constitution (Fourteenth Amendment) Bill, 1962 

3 

5-12-62 

7-IH2 

1Z-IH2 

13-12-6a 

13-IH2 

13-12-6a 

13-12-62 

14-12-6a 

15-12-62 

19-12-62 

19-12-62 

19-12-62 

19-12-6a 

19-12-62 

19-1Z-6a 

19-12-62 

19-IH2 

28-12-62 

28-12-63 

--------------------------------------------------------~----------

8D(c) LS-l'-



APPEMDa IIJ 

lilt ,j BillI PfUlM b.3' 'M SI(IU LqUl#IItIru .,., ,I. p.,w III,.,,,, to 311'DturrrW. 196a 

ArtIIN PratlWl 

I. The Andhra Pradesh Te1eDIIDl (Area) Gram Panchayau (Amcndmeat) Bill. 1962. 

~. The Andhra Pradelh ~y  Samitiel aM ZiIa PariBbadl (AmeodmeDt) ·BiB. 19«12 • ... 
I. The Bihar B1ectricity (Temporary ConuoI) (Amendment) Bill. 1962. 
a. The Bihar District Boards and Local Boards (Co.nc!:ol aad Maaqemeat) (Ameadllleat) Bill; 1962. 
3· The Bihar MainteDlnce of Public 014er ~ 4mc  lIill. 19l6a. 

frd,", 

t. The Gujarat Local Authorities Laws (Amendment) Bill. 196a. 
2. The Bomb.rMerged Territories and Arep (Jap' AboliQon) ~ A" ..... at;) Jill. 1_ 
3. Til:! B.>mbay Pllblic Trusts (Glljarat m ~  Bill. 1962. 
4. The Gujarat Municipalities (Extension of Term) Bill. 1962. 

50 The Bombay Police (Gujarat Amendment) Bill. 1962. 
§. The Gujarat PaQChayats (Amendment) ItiJl, 1962. 

7. Gujarat Municipal Laws (AmendmeQl) BiU. ~. 

8. The Gujarat Local Authorities (Extension of Term) Bill. ~. 

9. The SauralhtIa Rent Control (Guiarat Amendment) Bill. 1962. 
10. The Ga;arat Panchayatl (Suspension of Provisions and Reconveraion of Certain Local AJeu into 
Municipal Districts)· Bill. 1962. 

I I. The Bombay Village PaQChayats (Gujarat Amendment) Bill, 1962. 
12. The GuJarat Panchayatl (Amendment) Bill. -!962. 

1-is' KtuItmir 
t. A Bill to pNvid: for the appointment of Commission of Inquiry and for vestinllUCh CoauniAioa 
with certain pawen. 

2. A Bill further to amend the Jammu at Kashmir Mialatcrs' and Mialatcrs of State Salaries Act, 1956. 

K". 
The Kerala Muaici.paUtiel (Amendment) Bill, 1962. 

Mtt4/Jy II PrtMI"1I 
I. The ~ y  Pradesh Panchayatl (AmeDdment) Bill. 1963-
a. The Madhya Pradesh Public Security (AmcndmeDt) Bill, 1S)62. 
'i .The Maillys r~ e  L'lcsl Authorities (postponement of Blecdona) BW. 1_ 

M.,JrGI 

I. The Madr.s City M'lIlicipll CJrp.>rationand District Munic:ipa1itica (AmcDdment) BIll. 1t6a-
,. The Mdral L')CBl A:lth)ritiea (Bztusio'l of Term of 0tIIce of Members) Bill, 196a. 
~. 1'.1 ~ ~ \ im (l\H:1i Territories) Bxtenaion of Laws Bill, 1963-

", ....... 



My .... 

I. The e r c ecc . e~e c ~~ Bill, ~ . 

2. The Mysore Home Guard. Bill, 1962. 
3. The Mysore MUDicipal WWI (Ameadmetlt) Bill. 196A. 

0rWa 

I. The Orissa Panchayat Samiti and Zu. Par1shad (Amendment & Validation) Bill, 1962. 
2. The Orissa ~rge  StateJ (L!lws) Amendment Bill, 1962. 
3. The Orissa TenantS Relief (Amcndiilent) am, 1962. 
.. The Public Demands Recovery Bill, 1962. 
S. The Orissa v.,cal Bodies (Suspenlion of Elections) Bill, 1962. 

~  

I. Tile Puajab Gram Panchayat (Amendment) Bill, 1962. 
2. The Punjab Requisitioning and Acquisition of Immovable Property (Ameadment) Bill, 1952. 

RtVtllt/Ian 

Tn!! Rljasthan M'lllicipalities (Second Amendment) Bill, 1962. 

U IIIIr PratUsh 

I. The tJ.P. SI"11\ Area-Ii· (ld1provemcnt and ClearanCe) Bill, 1962. 
2. The U.P. Hindu Public Religious Institutionl (Prevention of Diasipation of Propcrtie.) (Temperll1 
Powen) Bill, 1962. 

3. The Uttar Pradesh Pancbayat Raj (AmeuclJi1ent) Bill, 1961. 

4. The Prisons (Uttar Pradesh Sanshodhan) Vidheyik, 1962 • 
.5. The Uttar Pradesh Kshettra Samitis ani Zita Parishads (Sanshodhan) Vidheyak. 1962. 

6. Til: Uttar Pradesh Shops and Commercial Establishments BiD, 1962. 

~ It ........ , 

.fndhrll PratUsh 
I. T-he An:1hra Pradesh Bs«1ltiat ~ Olntrol and Requialdonirt, (Temporil1 PoWer.) 
(Amendment) Bill, 1962. 

GIq/ITllt 

I. The Gujarat Industrial Developmellt BiU, 196a. 

3. The Commercial Document! Evidence (Gnjarat ~  aDd AtileJidJ11fDt) Bm. r~1. 

0,;,,11 

The Orissa Co-operative Societiel Bill, 1962. 

l'wt/ab 
. The PudJab \\'areho'aR' 1 e e~ aUl, t962. 

U"", PraIiuA 

-rile Uuar'raclelh "eilhU alld ~ m rce ~  tfU. ........ 
The Bibar Univenity 1.Iws (Amendment) BJIl. 196a. 

10, 
..~ 



Jour1Ul1 01 Parliamentary Infonnatlon 
Gtdtlrat 

The Bombay Primary Bducation (Gujarat AmeDdment) Bill, 196a. 
~  Pradult 

The Madhya Pradesh Indira Kala Sangit Viahwavidyalaya (Amenclllleat) Bm, 1_ 
M"I,,,,. • 

I. The Bomba,. Primary Bducation (Mysore Amendment) Bill, 1p6a. 
0rlu4 . 

The Oriasa University of Asricu1ture and TechaololJ .(Amendment) Bill, 1,61. 
PMrtjGb 

The Punjab Univenity (Amendment) Bill. 1,62. 

~  
The University of Rajasthan (Amendment) Bill, 1962. 

U"1It' Prt:ulull 
I. The Uttar Pradesh PravidhUt ShUtsha Vidheyak, 1962. 

2. The Glrakhptlr University (Amendment) BiU, 1962. 

P .... ce 
An4llrfl Prfltkllt 

I. The ADdhra Pradesh Land Revenue (Additional Aaaeument) and Ceu RcYiaion BID,I962-
2. The Andhra Pradesh Appropriation (NO.4) Bill. 1962. 

3. The Andhra Pradesh Land Revenue (Additional APealment) and Cell Reviaion (AmcDdmcDt) BID, 
1962. 

4 •. The Andhra pmGesh Motor Vehicles Tuation BiU. 1962. 

,. The Andhra Pradesh Appropriation (No.5) Bill. 1962. 
6. The Andhra Pradesh Appropriation (No.6) Bill. 1962. 

BiItfI, 
I. The Bihar Appropriation (No.3) Bill. 1962. 

2. The Bihar Sales Tu (Amendment) Bill,Ip62. 

3. The Bihar EDtertainments Tu (Amendment) Bill. 1962. 

Guj4rfI' 
I. The Bo n,11 Stl:np IIld Blectricity Duty (Amendment) BiU. 1p6a • 

. . ' '2. The GujaratApproprilton Bill. 1962. 

3. The Gujarat (Second Supplementary) Appropriation Bill,Ip6e. 

4. The Bombay Salel Tu (Gujarat Amendment) Bill, Ip6a. 

,. The Gujarat Carriage of Goods Tuation Bill, 1962. 
6. The Gujarat Bducation Cess Bill, 1962. 

7. The G;ljlrlt Clrria,e of GO;):!s TUition (Amendment) Bill. 1p6:a. 

,""'"." /JII/I Ktulllrti, 
I. A Bill to provide for the authorisation of appropriation of moneyl out of the CoDIoUdated Fund of 
the Jlmmu and Kashmir State to meet the amount spent on certain acrvice. duriDa the Financial 
Year ended oa the 311t day of March, 15159 in excess ofthc amounts authoriIed for the said servi-
ces·1 

2. A BiU to provide for the authorisation of appropriation of moneys out of the Consolidated FUnd of 
the Jammu and Kashmir State to meet the amounts spent on certain service. durin. the Financial 
Year ended on the 31St day of March, 1960 in excess of the amounts authoriJed or &ranted for the said 
services. 

3. A BiU further to amend the Bxciie Act. Samvat 19SB. 
4. A Bill fllrth:r to ameDd the Jammu and Kashmir (Land ~ Act. Samvat. 1996) 

"""" I. The Kerall Appropriation (No.3) Bill. 1p6a. 
2. The Kerala APpropriation CN0. 4) Bill. 1p6:a. 
3. The Kerala APpropriation (NO.5) BUl. 1t6a. 

106 -" .• ;:;- -:-.--. , 
-........,..., ~ 



A.ppendku 

~ r  

I. T he M. P. Motor VehIcles (Taxation ofPassenger8 Amendment and Validation) Bill, 1962. 
2. The M. P. Motor Vehicles (Taxation of Goods) Bill, 1962. 
3. The M. P. Rationalisation of Land Revenue Bill, 1962. 
4 • The M. P. Appropriation (NO.2) Bill, 1962. 

S. The M. P. General Sales To: (Amendment and Validation) Bill, 1962. 
6. ~ Mdhya Pradesh Appropriation (No.3) Bill, 1962. 
,. The Madhya Pradesh Appropriation (No.4) B'll, 1962. 
8. Til ~ MaJ'lya Prajesh Sugar Calle cPurchase To:) Amendment Bill, 1962. 
9. The Madhya Pradesh Appropriation (No. s) Bill, 1962. 

Matlrtll 

I • '!"he Madras General Sales To: (Amendment) Bill, 1962. 
2. ~ Mliral A'JriciJltural Income-Tax (Amendment) Bill, 1962. 
3. The Mdr .. Appropriation Bill, 1962. 
4. Tile Mdras Mltor Vehciles Taxation (Amendment) Bill, 1962. 
S. ~ M lira9 M )tor Vehicles (Tuation of Passengen and Goods) Amendment Bill, 1962. 
6. The Mliras Electricity (Taxation on Consumption) Bill, 1962. 
,. ~ Mliras A'Jricultural Income-To: (Second Amendment) Bill. 196:&. 
8. The Madras Bettin, To: (Amendment) Bill. 1962. 

~  
I. Til: MYjore Al't'r.);Iriation (Vote on Account) Bill. 1962. 
2. ~ MYJore Sales Tax (Amendment) Bill, 1962. 
3. The MY30re Agricultural Income-To: (Amendment) Bill, 196:&. 
4. The y ~e Appropriation (No.2) Bill, 1962. 
,. The MYJore Appropriation (No.3) B:ll. 1962. 
6. The Mysore Appropriation (No.4) Bill, 1962. 
7. The Mysore Appropriation (No. s) Bill. 1962. 
8. The Mysore E'ltertainmenti To: (Surcharge) Bill. 1962. 
9. The Mysore Health Cess Bill, 1962. 
10. The Mysore Sales To: (SeC.l:1d Amendment) Bill. 1962. 
II. The Mysore Agricultural Income-To: (Second Amendment) BiU. 196:a. 
12. The Mysore Buildings Tu Bill, 1962. 
13. The Mysore Appropriation (No.6) Bill. 1962. 
14. Tbe MYsore Land Revenue (Surcharge) (Amendment) Bill. 1962. 
IS. The Mysore Treasure Trove Bill, 1962. 
16. Tile Mynre M)tor Vebicles Tuation m~ me  BiU, 1962. 

Orill" 

" 

I. The Bihar and Orissa Motor Vehicles Taxation (Ori ... Amendment) BII ,196:a. 
2. Tbe Madras Motor Vehicles Taxation (Ori ... Amendment) Bill. 196:&. 
3. The Ori ... Sales Tu m~ me  Bill. 1962. ; 
4. The Ori ... Appropriation (No. s) Bill. 1962. 
S. The Orissa TUition (On Goods Carried by Roadl) or Inland Watea'WaJI Validation B'I', Jc;t 2. 
6. ~ Orina C()ntin,ency Pund (Amendment) Bill. 1962. 
1. TIle Odlsa ~ r  (No.6) Bill,196:a. 
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".",Jab 

I. The Punjab TempctrlrJ' Taxation (AmendmeRt) BiU. 196a. 
a. The Punjab Appropriation (No.3) Bill. 196:1. 
3.Tbe Punjab Appropriation (NO.4) Bill, 1962. 

U ttIJr Pr_sA 

I. The U. P. Motor Vehicle. Taxation (Sanshodhan) Bill, 196a. 
a. The U. P. Motor Gadi (Yatti Kar) Vidheyak, 196a. 
3. The U.P. Sales Tax (Amendment) Bill, 196a. 
4. The U.P. Appropriation (Pint Supj)lementary, 1962-63) Bill, 1962. 
5. The U.P. Appropriation (Reguiarisation oCBxc:esses 1958-59) Bill, 1962. 
6. The U.P. Entertainments and Betting Tax (Amendment) Bill, 196a. 
,. The U. P. Emergency Surcharge 0.1 Land Revenue Amendment Bill.l96a. 

8. Th/U.P. (Urban Areas) Lands and Buildings Tax Bill, 196a. 

Health _Dod BoasiD, 

The Bihar Maternity Benefit (Repeal) BiU, 196a. 

G1IjGral 

T:u BJ:nblY ~ 1 PrActitioners' (Guiarat Amendment) Bill. 1901I. -,."",.. tI1IIl Kashmir I 

A Bill further to amend the Jammu and Kashmir Drup Act, Samvat 2000. 

~  

The MJIOIe HouIiDa Baud BW, 1962. 

0riuG 

The Orilla Homoeopatbic (Amendment) Bill, 196a. 

RGI"""''' 
The Rajutban VerteriDary Practitioners BW, 1962. 

BIIttJr 

The Payment of Wages (Bihar Amendment) BiD, ~ 6 . 

~ 

I. The IndllStrial Disputes (QJuarat AmendMent) BiH, 196:1. 
a. The BJl1lbay L'Ibour Welfare Pllnel (Gujarat Amendment.) aw. 1_ 

~ r 4  

The M. P. MiDimWD Wages P'antion BW. 1962. 

M ..... 

The Mdr •• Ia . .~ (l'ifItiGdaiatld pewtiftl HoI*ya) (AJnesdnIent) _ t. 
IQ.,. 

The lnelllltdal Displltlll (M,..,... me m~ BID. 1962. 
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Laad .. d ApicaltaN .~, ," .... 

A .... PrtI4aIt 

r. The ADdhra Pradesh (Andhra Area) Preaervationof Pri..Y.ItIe FORIb (I. ... ' ... )-_1_ 
~. The Andhra Pr.!kIh (,Udba Area) TCIIDCY (SecoDd m~  BiB. rt6a. 

BiIIIr 

I. The Bengal Bmbankment (AmeDdment) Bill. 1962. 
2. The Bihar Private Irrigation Worb (Amendment) BiB. 1962. 
3. The Rancbi District Tana Bhagat Raiyat's Agricultural Land Restoration (Amendment) Bill, 1.961 • 
•• The Bihar Tenancy (AmeDdment) BiD. 1962. o· . 0 

5. The Chota Nagpur Tenancy me ~  BiD. rg62. 
6. The 8ihaJ PIwrva __ lmprovemem of Animals (AmeDdmeJ¥) BiU. 1962. 
7. The Bihar Public Irription and Drainage Works (Amendment) Bill, 1962. . 

8. The Bihar Land Reforms (Fixation of Ceiling Area and Acquisition of Surplus Land) (Ameadman) 
BiU,lg62. 

9. The Santhal Parganu Rent Regulation (Amendment) Bill, 1962. 

&4..,., 

I. The Bombay Agricultural Pests and Diseases (G:ljllrat Bxtension and Amendment) Bill. 196:z. 
2. The Bombay Irrigation (Gujarat Amendment) Bill, 1962. 

1."",., tIIIIl Kmltmir 
I. A. Bill further to amen:i the Jammu and Kashmir Forest Act. Samftt 1917. 

2. A Bill further to amend the Jammu &: Kashmir St.te K\ltch ~ s.m .. t IP7I. 
3. A Bill further to amend the Jammu and Kashmir Tenancy Act. 1980. 

Ie.",. 

I. The Keraia Agriculturists DeOt Rdief ~  BiU. 1962. 
2. The :KeraIa Agrarian Relation. (Second Amendment) Bill. 1 ~. 

MIIIl1rva PrtIIlGh 

The M. P. Agricultural Produce Markets (Validation) aill. ~ 

~. ., 

I. The MysoEe Tenancy Law. (Amendment) BiU. I96:z, 0 
:I. The Bombay Tenancy and Agricultural Lands (Mysore Amendment) BID. 196 •• 
3. The Banplore Ac:quisltion of Lands (Validation) Bill. 1962. 

0rIIIII 

I. The Orina Prevention of Lsnd Encroachment (Amendment) BID, 196a. 

a. The Oris .. Irrigation (Amendment) Bill. 196 •• 
3. The Oris .. Requisitioning and Acquisition of Immovable PIOperty BIll. 196:z. 
4. The on.. Goovemmeat Land SettIemeat Bill, Ita ,.,... 
·l. Til; r .. ~  ~ oPfO!luce MarkeQ (Second AmcadIllCDt) B.iJl.196a. 
2. r 1: (>.1 1; 1'3 ~  t °.li!iti:ning an:! Acquisition of Immovable Property ChDendment) Bm, ", .. 
3. To: ?:.)I.l r!ln:y u.i A.Jric:Uturai Lsnds (Second Amendment) Bill, 1962. 

. .. 

4. Ton -aut P.lli,'3 ~ .  (C>lIlIi:iuioD an:! Prevention of Frqmenution) Second ~e  ad 
V ...... ,~. 



lournal of Parliamentary Information 

U". PNtl.., 

I. The t1.P. z"mjnd.ri Debt RI4Iuc:rioD (AtDeDdment) Bill. 1962. 

2. The U.P. Laad Uwt (AmeDclmeJlt) Bill. 1962. 
3. Application of Uttar Pradeab Debt Uwt in relation to Ulban ArI:u BiU. 1962 •• 
.. The Uttar Pradah CoDIOlidatiOD of Holdings (AmeDdmeDt) Bill, 1962. 

LepJ 

I.'ne Bombay Stamp and Court Pees (Gujarat Amendment) Bill, 1962. 
2. The Bombay Court Pees (GuJarat AmeDdment) BBI, 1962. 

3. The BJ:nbay BlCecutiO.l of Dcclease (Temporary PostpOllelDellt) (GuJarat Amendment) BW. 1963-
,_ tIIf4 KarIIIrtW . 

A Bill further to amend the Lepl Practitioners Act, Samvat 1m. 
Kmalta] 

The KeraIa Criminal Law Amendment Bill. 1962. 
M.A,y/l PratlGi1 

The Indiall S.P (M.P. Amendment) Bill, 1962.' 
I 

MIIIhI 

The Madra Stamp (IDCreUe of Dude.) Bill, 1962. 

Myltm 

I. The MysOle Stamp (Amendment) Bill., 1962. 
2. The Provincial Insolvency' (Mysore Bxtenaion and Amendment) Bm, 1962. 

DrUm 

I. The Oriau Additional Stamp Duty Bill, 1962. 
2. The IDdian Stamp (Orilla Amendment) BiU, 1961. 

R/IIIIrdIM 
The Rajasthan Laws Repalina and Amendina Bill. I. 

UI,.,. PrIIIuA 

I. The U.P. High Court (Abolitioll ofLettera Patent Appeals) Bill, 1962. 

2. The U.P. Stamp (Amendment) Bill. 1962.! 

Puu.-ta17 M ..... I 

I. A BiU further to amen:! the Jammu and Kuhmir Leaislative Assembly (Speaker'. I!molumenta) Act. 
1956-

2. A Bill further to amend the Jammu and Kashmir D:PIlt1 Speaker'. and Depllty C!airmaD", (BmoIa-
.1IleDtI) Act: 19s6. 

3. A ~, r e for the SaJariea and AIknnnces of the Chairmen of the IIJDID1I and m r~  

~ 1  

Tbe Mdlly. Prdesll L:,islative Assembly Prevention of Disquali6c:ation (Amendment) Bill. •• 

no 



MaIlrt:u 
The Madras Payment of Salaries and Removal of DisqualificatiODl (AmODdmeDt) Bill. 1963. 

Uttar PradGIa 
The Uttar Pradesh Legislature Chambers (Members Emoluments) (Amervlment) BiD. 1963-

Social 
Gu;anrt 

The Bombay Rents. Hotel and LodgiDg Houae Rates (Control) (Gufuat Amendment) aad Validation BW. 
1963-

1_ and K4s"". 
A Blll to ameDd the Jammu and Kashmir IIIItrWDeDtI (Coutml of NoiIeI) Ad. 1959. 

Uttar PradGII 
. The HiDdu Marria&e (Uttar Pradesh Amendment) Bill. 1963-

Madhya Pradala 
Motor Vebiclea (Madhya Pradah Amendment) Btl1, 1963. 

Orilla 
The Orilla Port Trust_ 1963. 
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